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Preamble
The States Parties to this Convéntidn,

Conszdermg the obllgatlon of States.under the Charter of the United
Nations to promote universal respect for, and observance of, human rights and
fundamental freedoms,

Having regard to the Universal Declaration of Human Rights,

Recalling the International Covenant on Economic, Social and Cultural
Rights, the International Covenant on Civil and Political Rights and the other
relevant international instruments in the fields of human rights, humanitarian
law and international criminal law,

Also recalling the Declaration on the Protection of All Persons from
Enforced Disappearance adopted by the General Assembly of the United
Nations in its resolution 47/133 of 18 December 1992,

Aware of the extreme seriousness of enforced disappearance, which
constitutes a crime and, in certain circumstances defined in international law, a
crime against humanity,

Determined to prevent enforced disappearances and to combat impunity
for the crime of enforced disappearance,

Considering the right of any person not to be subjected to enforced
disappearance, the right of victims to justice and to reparation,

Affirming the right of any victim to know the truth about the
- circumstances of an enforced disappearance and the fate of the disappeared

person, and the right to freedom to seek, receive and 1mpart information to this
end,

Have agreed on the following articles:
PART I
Article 1

1. No one shall be subje‘ctecfl to enforced disappearance.
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2. No exceptional circumstances whatsoever, whether a state of war
or a threat of war, internal political instability or any other public emergency, |
may be invoked as a justification for enforced disappearance.

Afiicle 2

For the purposes of this Convention, “enforced disappearance” is
considered to be the arrest, detention, abduction or any other form of
deprivation of liberty by agents of the State or by persons or groups of persons
acting with the authorization, support or acquiescence of the State, followed by

~a refusal to acknowledge the deprivation of liberty or by concealment of the

fate or whereabouts of the disappeared person, which place such a person
outside the protectlon of the law.

Article 3
Each State Party shall take appropnate measures to investigate acts
defined in article 2 committed by persons or groups of persons acting without
the authorization, support or acquiescence of the State and to bring those
responsible to justice.

Article 4

Each State Party shall take the necessary measures to ensure that
enforced disappearance constitutes an offence under its criminal law.

Article 5

The widespread or systematic practice of enforced disappearance

constitutes a crime against humanity as defined in applicable international law

and shall attract the consequences provided for under such applicable
international law.

Article 6

1.  Each State Party shall take the necessary measures to hold
criminally responsible at least: o

(@) Any person who commits, orders, solicits or induces the
commission of, attempts to commit, is an accomphce to or participates in an
enforced disappearance;

(b) A superior who:

@ Knew, or consciously d‘isregarded information which clearly
indicated, that subo;dina‘tes,under his or her effective authority and
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control were committing or about to commit a crime of enforced
- disappearance; f

(ii) Exercised effective responsibility for and control over activities
which were concerned with the crime of enforced disappearance; and

- (iii)  Failed to take all necessary and reasonable measures within his or
‘her power tc prevent or repress the commission of an enforced
disappearance or to submit the matter to the competent authorities for
investigation and prosecution' .

f..(c) Subparagraph (b) above is Wlthout prejudlce to. the hlgher
standards of responsibility applicable under relevant international law to a
military commander or to a person effectively acting as a military commander

2. - No order or instruction from any public authority, civilian,
military or other, may be invoked to justify an offence of enforced

,dl appearance

Article 7
1. Each State Party shall make the offence of enforced
dis appearance punishable by appropnate penaltles which take into aceoum its
extreme senousness

2. Each State Parfy may estab‘li»sh:k

- (@) Mitigating circumstances, in particular for persons who, having
been implicated  in the commission of an enforced disappearance, effectively

contribute to bringing the disappeared person forward alive or make it possible

to clarify cases of enforced disappearance or to identify the perpetrators of an
enforced disappearance;

(b) Without prejudice to other criminal procedures, aggravating
circumstances, in particular in the event of the death of the disappeared person
or the commission of an enforced disappearance in respect of pregnant women,
minors, persons with disabilities or other particularly vulnerable persons.

Article 8

N

Without prejudice to article 5,

1. A State Party which applies a statute of limitations in respect of
enforced disappearance shall take the necessary measures to ensure that the

term of limitation for criminal proceedings:
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(@) Is of long duration and is proportionate to the extreme seriousness
of this offence;

(b) Commences from the moment when the offence of enforced
dlsappearance ceases, taklng into account its continuous nature.

2. Each State Party shall guarantee the right of victims of enforced
dlsappearance to an effective remedy during the term of hmxtatlon

Article 9

1. Each State Party shall take the necessary measures to establish. its
competence to exercise jurisdiction over the offence of enforced
disappearance: ' : ‘

(@) When the offence is committed in any territory under its
jurisdiction or on board a ship or aircraft registered in that State;

(b) When the alleged offender is one of its nationals;

(¢)  When the disappeared person is one of its nationals and the State
Party considers it appropriate.

2. Each State Party shall likewise take such measures as may be
necessary to establish its competence to exercise Jurlsdlctmn over the offence
of enforced disappearance when the alleged offender is present in any territory
under its jurisdiction, unless it extradites or surrenders him or her to another
State in accordance with its international obligations or surrenders him or her
to an international criminal tribunal whose jurisdiction it has recognized.

7 3.  This Convention does not exclude any additional criminal
jurisdiction exercised in accordance with national law.

Artzcle 10

I.  Upon being satisfied, after an examination of the mformatlon
available to it, that the circumstances so warrant, any State Party in whose
territory a person suspected of having committed an offence of enforced
disappearance is present shall take him or her into custody or take such other
legal measures as are necessary to ensure his or her presence. The custody and
other legal measures shall be as provided for in the law of that State Party but
may be maintained only for such time as is necessary to ensure the person’s
presence at criminal, surrender or extradition proceedings.

2. A State Party which has taken the measures referred to in
paragraph 1 of this article shall immediately carry out a preliminary inquiry or
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investigations to establish the facts. It shall notify the States Parties referred to
in article 9, paragraph 1, ‘of the measures it has taken in pursuance of
paragraph 1 of this article, including detention and the circumstances
warranting detention, and of the findings of its preliminary inquiry or its

investigations, indicating whether it intends to exercise its jurisdiction. *

3. Any person in custody pursuant to paragraph 1 of this article may
communicate immediately with the nearest appropriate representative of the
State of which he or she is a national, or, if he or she is a stateless person, with
the representative of the State where he or she usually resides.

Article 11

1. . The State Party in the territory under whose jurisdiction a person -
alleged to have committed an offence of enforced disappearance is found shall,
if it does not extradite that person or:surrender him or her to another State in
accordance with its international obligations or surrender him or her to an
international criminal tribunal whose jurisdiction it has recognized, submit the
case to its competent authorities for the purpose of prosecution. :

2. These authorities shall take their decision in the same manner as
in the case of any ordinary offence of a serious nature under the law of that
State Party. In the cases referred to in article 9, paragraph 2, the standards of
evidence required for prosecution and conviction shall in no way be less
stringent than those which apply in the cases referred to in article 9,
paragraph 1. ,

3. Any person against whom proceedings are brought in connection
with an offence of enforced disappearance shall be guaranteed fair treatment at
all stages of the proceedings. Any person tried for an offence of enforced
disappearance shall benefit from a fair trial before a competent, independent
and impartial court or tribunal established by law.

Article 12 |

1. Each State Party shall ensure that any individual who alleges that
a person has been subjected to enforced disappearance has the right to report
the facts to the competent authorities, which shall examine the allegation
promptly and impartially -and; where necessary, undertake without delay a
thorough and impartial investigation. Appropriate steps shall be taken, where
necessary, to ensure that the complainant, witnesses, relatives of the
disappeared person and their defence counsel, as well as persons participating
in the investigation, are protected against all ill-treatment or intimidation as a
consequence of the complaint or any evidence given.
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2. Where. there ‘are reasonable grounds for believing that a person
has been subjected to enforced disappearance, the authorities referred to in
paragraph 1 of this article shall undertake an investigation, even if there has
been no formal complaint. : g

3. Each State Party shall ensure that the authorltles referred to in
paragraph 1 of thls amcle DA :

(a) Have ) the necessary pOWwers and resources to conduct the -
investigation effectlvely, including access to the documentatlon and other
information relevant to thelr 1nvest1gat10n,

(b) Have access, if necessary with the prior authorization of a judicial -
authority, which shall rule promptly on the matter, to any place of detention or
any other place where there are reasonable grounds to believe - that the
dlsappeared person may be present. : : , et

' 4. ~ Each State Party shall take the necessary measures to prevent and
sanction acts that hinder the conduct of an investigation. It shall ensure in
particular that persons suspected of having committed an offence of enforced
disappearance are not in a position to influence the progress of an investigation
by means of pressure or acts of intimidation or reprisal aimed - at the:
complainant, witnesses,. relatives of the disappeared person-or thelr defence
counsel, or at persons participating in the 1nvest1gat1on i s

Article 13

1. For the purposes of extradition between States Parties, the offence
of enforced disappearance shall not be regarded as a political offence or as an
offence connected with a political offence or as an offence inspired by political
motives. Accordingly, a request for extradition based on such an offence may
not be refused on these grounds alone.

2. The offence of enforced disappearance shall be deemed to be
included as an extraditable offence in any extradition treaty ex1stmg between:
States Parties before the entry 1nto force of this Convention. R

3. States Parties undertake to. mclude the offence of enforced
disappearance as an extraditable offence in any extradition treaty subsequently
to be concluded between them. :

4. ~If a State Party which makes extradition conditional on the
existence of a treaty receives a request for extradition from another State: Party
with which it has no extradition treaty, it may consider this Convention:as the
necessary legal basis for extradition in respect of the offence of enforced
disappearance.
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5. States Parties which do not make extradition conditional on the
existence of a treaty shall recognize the offence of enforced disappearance as -
an extraditable offence between themselves.

6. Extradition shall, in all cases, be subject to the conditions
provided for by the law of the requested State Party or by applicable
extradition treaties, including, in particular, conditions relating to the minimum
penalty requirement for extradition and the grounds upon which the requested
State Party may refuse extradition or make it subject to certain conditions.

7. Nothing in this Convention shall be interpreted as imposing an
obligation to extradite if the requested State Party has substantial grounds for
believing that the request has been made for the purpose of prosecuting or
punishing a person on account of that person’s sex, race; religion, nationality,
ethnic origin, political opinions or membership of a particular social group, or
that compliance with the request would cause harm to that person for any one
of these reasons.

Article 14

1. States Parties shall afford one another the greatest measure of
mutual legal assistance in connection with criminal proceedings brought in
respect of an offence of enforced disappearance, including the supply of all
evidence at their disposal that is necessary for the proceedings.

2.  Such mutual legal assistance shall be subject to the conditions
provided for by the domestic law of the requested State Party or by applicable
treaties on mutual legal assistance, including, in particular, the conditions in
relation to the grounds upon which the requested State Party may refuse to
grant. mutual legal assistance or may make it sub_]ect to conditions.

Artzcle 15

~States Parties shall cooperate with each other and shall afford one
another the greatest measure of mutual assistance with a view to assisting
victims of enforced disappearance, and in searching for, locating and releasing
disappeared persons and, in the event of death, in exhummg and identifying
them and returmng thelr remains.

Article 16

1. No State Party shall expel, return (“refouler”), surrender or
extradite a person to another State where there are substantial grounds for
believing that he or she would be in danger of bemg subjected to enforced
disappearance.




2. For the purpose of determining whether there are such grounds,
the competent authorities shall take into account all relevant considerations,
including, where applicable, the existence in the State concerned of a
consistent pattern of gross, flagrant or mass violations of human rlghts or of
serious violations of international humanitarian law.

Article 17
1. No one shall be held in secret detention.
2. Without prejudice to other international obligations of the State

Party with regard to the deprivation of hberty, each State Party shall, in its
legislation: ‘

(a) Establish the conditions under Whlch orders of depr1vat10n of
liberty may be given; : :

(b) Indlcate those authorltles authorized to order the deprivation of
liberty; v ¢

(¢) Guarantee that any person deprived of liberty shall be held solely
in officially recogmzed and superv1sed places of depnvatlon of hberty,

(d) Guarantee that any person depnved of liberty shall be authonzed
to communicate with and be visited by his or her family, counsel or any other
person of his or her choice, subject only to the conditions established by law,
or, if he or she is a foreigner, to communicate with his or her consular
authorities, in accordance with applicable international law;

(¢) Guarantee access by the competent and legally authorized
authorities and institutions to the places where persons are deprived of hberty,
if necessary with prior authorization from a Judlclal authority; '

(H  Guarantee that any person deprived of liberty or, in the case of a
suspected enforced disappearance, since the person deprived of liberty is not
able to exercise this right, any persons with a legitimate interest, such as
relatives of the person deprived of liberty, their representatives or their
counsel, shall, in all circumstances, be entitled to take proceedings before a
court, in order that the court may decide without delay on the lawfulness of the
deprivation of liberty and order the person s release if such deprivation of
liberty is not lawful. :

3. Each State Party shall assure the compilation and maintenance of
one or more up-to-date official registers and/or records of persons deprived of
liberty, which shall be made promptly available, upon request, to any judicial
or other competent authority or institution authorized for that purpose by the
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law of the State Party concerned or any relevant international legal instrument
to which the State concerned is a party. The mformatlon contamed therein shall
include, as a minimum: :

(a) The identity of the person deprived of liberty;

(b) The date, time and place where the person was deprived of Iiberty
and the identity of the authority that deprived the person of liberty;

(¢) The authority that ordered the depnvatlon of liberty and the
grounds for the deprivation of llberty, ; : ,

(d) The authority responsible for supefvisihg the deprivation»' of
liberty; :

(e) The place of deprivation of liberty, the date and time of admission
- to the place of deprivation of liberty and the authority responsible for the place
of deprivation of liberty; .

(/)  Elements relating to the state of health of the person deprived of
liberty; ;
(2) Ih the event of death duririg the deprivaﬁon of liberty, the

circumstances and cause of death and the destination of the remains;

(k) The date and time of release or transfer to another kplace of
detention, the destination and the authority responsible for the transfer.

Article 18

L Subject to articles 19 and 20, each State Party shall guarantee to
any person with a legitimate interest in this information, such as relatives of
the person deprived of liberty, their representatives or their counsel, access to
at least the following information: :

(@) The authoﬁty that ordered the depﬁvation of liberty;

(b) " The date, time and place where the person was deprlved of 11berty
and admltted to the place of deprivation of liberty;

(¢) The authonty respon51b1e for superv1sing the deprivation of
liberty; :

(d) The whereabouts of the person deprived ef liberty, including, in
the event of a transfer to another place of deprivation of liberty, the destination
-and the authority responsible for the transfer; :
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(¢)  The date, time and place of release;

(/  Elements relating to the state of health of the person deprlved of

_ libérty;

(20 In the event of death durmg the deprlvatlon of hberty, the
circumstances and cause of death and the destmatlon of the remains.

2. Appropriate measures shall be taken, Where necessary,, to protect
the persons referred to in paragraph 1 of this article, as well as persons
participating in the investigation, from any ill-treatment, intimidation or
sanction as a result of the search for information concerning a person deprlved
of hberty : :

vArticlen 19

1. Personal. tinformation, including medical and genetic data, which
is collected and/or transmitted within the framework of the search for a
disappeared person shall not be used or made available for purposes other than
the search for the disappeared person. This is without prejudice to the use of
such information in criminal proceedings relating to an offence of enforced
disappearance or the exercise of the right to obtain reparation.

2.  The collection, processmg, use and storage of personal
information, including medical and genetic data, shall not infringe or have the
effect of infringing the human rights, fundamental freedoms or human dlgmty
of an individual. : :

Article 20

1.  Only where a person is under the protection of the law and the
deprivation of liberty is subject to judicial control may the right to information
referred to in article 18 be restricted, on an exceptional basis, where strictly
necessary and where prov1ded for by law, and if the transmission of the
information would adversely affect the privacy or safety of the person, hinder a
criminal 1nvest1gatlon or for other equivalent reasons in accordance w1th the
law, and in conformity with applicable international law and with the
objectives of this Convention. In no case shall there be restrictions on the right
to information referred to in article 18 that could constitute conduct deﬁned in
artlcle 2 or be in violation of article 17, paragraph 1.

2. Without prejudice to consideration of the lawfulness of the
deprivation of a person’s liberty, States Parties shall guarantee to the persons
referred to in article 18, paragraph 1, the right to a prompt and effective
judicial remedy as a means of obtaining without delay the information referred

\
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to in article 18, paragraph 1. This right toa remedy may not be suspended or
restrlcted n any c1rcurnstances

Article 21

Each State Party shall take the necessary measures to ensure that
persons deprived of liberty are released in a manner permitting reliable
verification that they have actually been released. Each State Party shall also
take the necessary measures to assure the physical integrity of such persons
and their ability to exercise fully their rights at the time of release, without
prejudice to any obhgatlons to Wthh such persons may be Sub_]th under
national law.

: A’rticle 22

Without prejudice to-article 6, each State Party shall take the necessary
measures to prevent and impose.sanctions for the foll‘c”Wi‘ng'conduct:

(a) Delaymg or obstructing the remedles referred to in artlcle 17
paragraph 2 (f), and article 20, paragraph 2;

(b)  Failure to record the deprivation of liberty of any person, or the
recording of any information which the official responsible for the official
register knew or should have known to be maccurate, o '

(¢) Refusal to provide information on the deprivation of liberty of a
person, or the provision of inaccurate information, even though the legal
requirements for providing such information have been met.

| Article 23 |

1.  Each State Party shall ensure that the training of law enforcement
personnel, civil or military, medical personnel, public officials and other
persons who may be involved in the custody or treatment of any person
deprived of hberty includes the necessary education and mformatmn regarding
the relevant provisions of thls Convention, in order to:

‘(@ Prevent the involvement of such officials in enforced
disappearances; . AR o ‘ v

_ (b) Emphasize the 1mportance of prevent1on and 1nvest1gat10ns in
relahon to enforced dlsappearances ,

_ (c) Ensure that the urgent ‘need to resolve cases of enforced‘
disappearance is recognized.
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2. Each State Party shall ensure that orders or instructions
prescribing, authorizing or encouraging enforced disappearance are prohibited.
Each State Party shall guarantee that a person who refuses to obey such an
order will not be pumshed

3. Each' State Party shall take the necessary measures to ensure that
the persons referred to in paragraph 1 of this article who have reason to believe
that an enforced disappearance has occurred or is planned report the matter to
their superiors and, where necessary, to the appropriate authorities or bodies
vested with powers of review or remedy.

Article 24

1. For the purposes of this Convention, “victim” means the
dlsappeared person and any individual who has suffered harm as the direct
result of an enforced disappearance.

2.  Each victim has the right to know the truth regarding the
circumstances of the enforced disappearance, the progress and results of the
investigation and the fate of the disappeared person. Each State Party shall
take appropriate measures in this regard.’

3. Each State Party shall take all approprlate measures to search for,
locate and release dlsappeared persons and, in the event of death, to locate,
respect and return their remains.

4. Each State Party shall ensure in its legal syStem that the victims
of enforced disappearance have the right to obtain reparatlon and prompt fair
and adequate compensation.

5. The right to obtain reparation referred to in paragraph 4 of this
article covers material and moral damages and, where approprlate ‘other forms
of reparatlon such as: ,

(@) Restltutlon;

(b) Rehabilitation;

(¢) Satisfaction, including restoration of dignity and reputation;

(d) Guarantees of non-r_epetition.

‘6. Without prejudice to the obligation to continue the investigation

-until the fate of the disappeared person has been clarified, each State Party
shall take the appropriate steps with regard to the legal 51tuat10n of disappeared
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" persons whose fate has not been clarified and that of their relatives, in fields
such as social welfare, financial matters, family law and property rights.

7. Each State Party shall guarantee the right to form and participate
freely in organizations and associations concerned with attempting to establish
the circumstances of enforced disappearances and the fate of disappeared
persons, and to assist victims of enforced disappearance. ‘

Artz‘cle 25

1. Each State Party shall take the necessary measures to prevent and ,
punish under its criminal law:

(a) The wrongful removal of children who are subjected to enforced
disappearance, children whose father, mother or legal guardian is subjected to
enforced disappearance or children born during the captivity of a mother -
subjected to enforced disappearance;

() The fals1ﬁcat10n, concealment or destruction’ of documents
attesting to the true identity of the children referred to in subparagraph (a)
above. .

2. Each State Party shall take the necessary measures to search for
and identify the children referred to in paragraph 1 (a) of this article and to
return them to their families of origin, in accordance with legal procedures and
apphcable mtematlonal agreements

3.  States Parttes shall assist one another in searching for, identifying
and locating the children referred to in paragraph 1 (a) of this article.

4, Given the need to protect the best interests of the children
referred to in paragraph 1 (a) of this article and their right to preserve, or to
have re-established, their identity, including their nationality, name and family
relations as recognized by law, States Parties which recognize a system of
adoption or other form of placement of children shall have legal procedures in
place to review the adoption or placement procedure, and, where appropriate,
to annul any adoption or placement of children that orlglnated in an enforced
disappearance.

5. In all cases, and in particular in all matters relating to this article,
the best interests of the child shall be a primary consideration, and a child who
is capable of forming his or her own views shall have the right to express those
views freely, the views of the child being glven due weight in accordance with
the age and matunty of the child.
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- PART 'II %
Artzcle 26

1. A Commrttee on Enforced Dlsappearances (hereinafter referred to

“the Committee”) shall be established to carry out the functions provided

for under this Convention. The Committee shall consist of ten experts of high

moral character and recognized competence in the field of human rights, who

shall serve in their personal capacity and be independent and impartial. The

members of the Committee shall be elected by the States Parties according to

equitable geographical  distribution. Due account shall be taken -of the

usefulness of the pa'rticipation in the work of the Committee of persons having
relevant legal experience and of balanced gender representatlon

2. The members of the Commrttee shall be elected by secret ballot'
from a'list of persons nominated by States Parties from among their nationals,
at biennial meetings of the States Parties convened by the Secretary-General of
the United Nations for this purpose. At those meetings, for which two thirds of
the States Parties shall constitute a quorum, the persons elected to the
Committee shall be those who obtain the largest number of votes and an
absolute majority of the votes of the representatives of States Parties present
and votmg .

“3.°  The initial election shall be held no later than six months after the
date of entry into force of this Convention. Four months before the date of
each election, the Secretary-General of the United Nations shall address a
letter to the States Parties inviting them to submit nominations within three
months. The Secretary-General shall prepare a list in alphabetical order of all
persons thus nominated, indicating the State Party which nominated each
candidate, and shall submit this list to all States Parties.

4. The members of the Committee shall be elected for a term of four
years. They shall be eligible for re-election once. However, the term of five of
the members ¢elected at the first election shall expire at the end of two years;
immiediately ‘after the first election, the names of these five members shall be
chosen by lot by the chalrman of the meetlng referred to 1n paragraph 2 of thls :
article. S : :

5. If a member of the Committee dies or resigns or for any other
reason can no longer perform his or her Committee duties, the State Party
which nominated him or her shall, in accordance with the criteria set out in
paragraph 1 of this article, appoint another candidate from among its nationals
to serve out his or her term, subject to the approval of the majority of ‘the
States Parties. Such approval shall be considered to have been obtained unless
half or more of the States Parties respond negatively within six weeks of
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having been informed by the Secretary-General of the United Nations of the
proposed appointment.

6. The Committee shall establish its own rules of procedure.

’7. The Secretary-General of the United Natlons shall prov1de the
Committee with the necessary means, staff and facilities for the effective
performance of . its functions. The Secretary-General of the United Nations

shall convene the initial meeting of the Committee.

8. The members of the Commlttee shall be entitled to the facilities,

‘pr1v1leges and immunities of experts on mission for the United Nations, as laid

down in the relevant sections of the Convention on the Privileges and
Immunities of the United Nations. '

9. Each State Party shall eooperate with the Committee and assist its
members in the fulfilment of their mandate, to the extent of the Committee’ s
functions that the State Party has accepted.

Article 27

A Conference of the States Parties will take place at the earliest four
years and at the latest six years following the entry into force of this
Convention to evaluate the functioning of the Committee and to decide, in
accordance with the procedure described in article 44, paragraph 2, whether it
is appropriate to transfer to another body — without excluding any
possibility — the monitoring of this Convention, in accordance with the
functlons defined in articles 28 to 36. :

Article 28

1 In the framework of the competencies granted by this Convention,
the Committee shall cooperate with all relevant organs, offices and specialized
agencies and funds of the United Nations, with the treaty bodies instituted by
international instruments, with the special procedures of the United Nations
and with the relevant regional intergovernmental organizations or bodies, as
well as with all relevant State institutions, agencies or offices working towards
the protection of all persons against enforced disappearances.

- 2. As it dlscharges its mandate the Committee shall consult other
treaty bodies instituted by relevant international human rights instruments, in
particular the Human Rights Committee instituted by the International
Covenant on Civil and Political Rights, with a view to ensuring the consistency
of their respective observations and recommendations.
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Article 29

1. Each State Party shall submit to the Committee, through the
Secretary-General of the United Nations, a report on the measures taken to
give effect to its obligations under this Convention, within two years after the
entry into force of this Convention for the State Party concerned.

2. The Secretary-General of the Umted Nations shall make this
report available to all States Parties.

3. Each report shall be considered by the Committee, which shall
issue such comments, observations or recommendations as it may deem
appropriate. The comments, observations or recommendations shall be
communicated to the State Party concerned, which may respond to them, on its
own initiative or at the request of the Commlttee

4, The Committee may also request States Parties to prov1de
add1t10na1 1nformat10n on the 1mplementat10n of this Conventlon

Article 30
1.~ Arequest that a disappeared 'person should be sought and found
may be submitted to the Committee, as a matter of urgency, by relatives of the
disappeared person or their legal representatives, their counsel or any person

authorized by them, as well as by any other person having a legitimate interest.

2. If the Committee considers that a request for urgent action
submitted in pursuance of paragraph 1 of thls article:

(@) Is not manifestly unfounded;

(b) Does not constitute an abuse of the right of submission of such
requests; ; ‘

(c) Has already been duly presented to the competent bodies of the
State Party concerned, such as those authorlzed to undertake investigations,
where such a possibility exists; :

- (d) Isnotincompatible with the provisions of this Convention; and

(¢) = The same matter is not being examined under another procedure
of mtematwnal investigation or settlement of the same nature; e

it shall request the State Party concerned to provide it with information on the
situation of the persons sought, within a time limit set by the Committee.
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3. In the light of the information provided by the State Party
concerned in accordance with paragraph 2 of this article, the Committee may
transmit recommendations to the State Party, including a request that the State
Party should take all the necessary measures, including interim measures, to
locate and protect the person concerned in accordance with this Convention
and to inform the Committee, within a specified period of time, of measures
taken, taking into account the urgency of the situation. The Committee shall
inform the person submitting the urgent action request of its recommendations
and of the information provided to it by the State as it becomes available.

_ 4. The Committee shall continue - its efforts to work with the State
Party concerned for as long as the fate of the person sought remains
unresolved. The person presenting the request shall be kept informed.

Article 31

- 1. - A State Party may at the time of ratification of this Convention or
at any time afterwards declare that it recognizes the competence of the
Committee to receive and consider communications from or on behalf of
individuals subject to its jurisdiction claiming to be victims of a violation by
this State Party of provisions of this Convention. The Committee shall not
admit any communication concerning a State Party which has not made such a
declaration. : :

2. The Committee shall consider a communication inadmissible
where:

(@) The communication is anonymous;

(b) The communication constitutes an abuse of the right of
submission of such communications or is incompatible with the provisions of
this Convention;

(¢) The same matter is being examined under another procedure of
international investigation or settlement of the same nature; or where

| “(a') All effective available domestic remedies have not been
exhausted. This rule shall not apply where the appllcatlon of the remedies is
unreasonably prolonged.

3. If the Committee considers that the communication meets the
requirements set out in paragraph 2 of this article, it shall transmit the
communication to the State Party concerned, requesting it to provide
observations and comments within a time limit set by the Committee.
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4. At any time after the receipt of a communication and before a
determination on the merits has been reached, the Committee may transmit to
the State Party concerned for its urgent consideration a request that the State
Party will take such interim measures as may be necessary to avoid possible
irreparable damage to the victims of the alleged violation. Where the
Committee exercises its discretion, this does not imply a determination on
admissibility or on the merits of the commumcatlon

3. The Commnttee shall hold closed meetmgs when examining
communications under the present article. It shall inform the author of a
communication of the responses provided by the State Party concerned. When
the Committee decides to finalize the procedure, it shall communicate 1ts
views to the State Party and to the author of the communication.

Artzcle 32 .

A State Party to this Convention may at any time declare that it
recognizes the competence of the Committee to receive and consider
communications in which.a State Party claims that another State Party is not
fulfilling its obligations under this Convention. The Committee shall not
receive communications concerning a State Party which has not made such a
declaration, nor commumcatwns from a State Party which has not made such a
declaration. ~

Article 33

1. If the Committee receives reliable information indicating that a
State Party is seriously violating the provisions-of this Convention, it may,
after consultation with the State Party concerned, request one or more of its
members to undertake a visit and report back to it without delay.

2. The Committee shall not1fy the State Party concerned, in wrltmg,
of its intention to organize a visit, indicating the composition of the delegation
and the purpose of the visit. The State Party shall answer the Committee within
a reasonable time.

3. Upon a substantiated request by the State Party, the Commxttee

‘may decide to postpone or cancel its visit.

4, If the State Party agrees to the visit, the Committee and the State
Party concerned shall work together to define the modalities of the visit and
the State Party shall provide the Commlttee with all the fac111t1es needed for
the successful completion of the visit.

5.  Following its visit, the Committee shall communicate to the State
Party concerned its observations and recommendations.
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Article 34

_ If the Committee receives information which appears to it to contain
well-founded indications that enforced disappearance is being practised on a-
widespread or systematic basis in the territory under the jurisdiction of a State
Party, it may, after seeking from the State Party concerned all relevant
information on the situation, urgently bring the matter to the attention of the
General Assembly of the Umted Nations, through the Secretary -General of the
United Natlons ;

Artzcle 35

1. The Commrttee shall ‘have competence solely in respect of
enforced disappearances which commenced after the entry into force of this
Convention.

© 2. If a State becomes a party to.this Convention after its entry into
force, the obligations of that State vis-a-vis the Committee shall relate only to
enforced disappearances which commenced after the entry into force of thls
Conventlon fOr the State concerned ' N

-\
\

Artzcle 36

1. The Committee shall submit an annual report on its activities
under this Convention to the States Parties and to the General Assembly of the
Umted Natlons

: '32 Before an observatlon on a State Party is published in the annual
report the State Party concerned shall be informed in advance and shall be
given reasonable time to-answer. This State Party may request the publication
of its comments or observations in the report.

PART II1
Article 37
" Nothing in this Convention shall affect any provisions which are more
conducwe to the protection of all persons. from enforced dlsappearance and
whrch may be contamed in:
o (a) The law of a State Party,

R v
(b)- Intematmnal law in force for that State
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Article 38

1. This Conventton s open for s1gnature by all Member States of the
United Nations. : t

2. This Convention is sub_]ect to ratification by all Member States of
the United Nations. Instruments of ratification shall be deposned with the
Secretary—General of the United Nations. ,

3. This Convention is open to accession by all Member States of the
United Nations. Accession shall be effected by the deposit of an instrument of
accessmn w1th the Secretary-General

Artzcle 39
1. This Convention shall enter into force on the thirtieth’ day after

the date of deposit with the Secretary-General of the Umted Natlons of the
twentieth mstrument of ratification or accession.

2. For each State ratlfym_g or accedmg to this Convention after the

deposit of the twentieth instrument of ratification or accession, this Convention
shall enter into force on the thirtieth day after the date of the deposit of that
State’s instrument of ratification or accession.

Article 40

The Secretary-General of the United Nations shall notify all States

Members of the United Nations and all States which have signed or acceded to
this Convention of the following:

(a) Signatures, ratiﬁcations and accessions under article 38'
(b) The date of entry into force of th1s Conventlon under artlcle 39
Artzcle 41

The provisions of this Convention shall apply to all parts of federal
States without any limitations or exceptlons , :

Article 42

1.  Any dispute between two or more States Parties concerning the
interpretation or application of this Convention which cannot be settled
through negotiation or by the procedures expressly provided for in this
Convention shall, at the request of one of them, be submitted to arbitration. If
within six months from the date of the request for arbitration the Parties are
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unable to iagree on the organization of the arbitration, any one of those Parties
may refer the dispute to the International Court of Justice by request in
conformity with the Statute of the Court.

2. A State may, at the time of signature or ratification of this
Convention or accession thereto, declare that it does not consider itself bound
by paragraph 1 of this article. The other States Parties shall not be bound by
paragraph 1 of this article with respect to any State Party having made such a
declaration. : : :

3. Any State Party having made a declaration in accordance with the
provisions of paragraph 2 of this article may at any time withdraw this
declaration by notification to the Secretary-General of the United Nations.

Article 43

This Convention is without prejudice to the provisions of international
humanitarian law, including the obligations of the High Contracting Parties to
the four Geneva Conventions of 12 August 1949 and the two Additional
Protocols thereto of 8 June 1977, or to the opportunity available to any State
Party to authorize the International Committee of the Red Cross to visit places
of detention in situations not covered by international humanitarian law.

Article 44

1. Any State Party to this Convention may propose an amendment
and file it with the Secretary-General of the United Nations. The Secretary-
General shall thereupon communicate the proposed amendment to the States
Parties to this Convention with a request that they indicate whether they favour
a conference of States Parties for the purpose of considering and voting upon
the proposal. In the event that within four months from the date of such.
communication at least one third of the States Parties favour such a
conference, the Secretary-General shall convene the conference under the
auspices of the United Nations.

2. Any amendment adopted by a majority of two thirds of the States
Parties present and voting at the conference shall be submitted by the
Secretary-General of the United Nations to all the States Parties for
acceptance. ‘

3. An amendment adopted in accordance with paragraph 1 of this
article shall enter into force when two thirds of the States Parties to this

Convention have accepted it in accordance with their respective constitutional
processes.
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_ 4. When amendments enter into force, they shall be binding on those
States Parties which have accepted them, other States Parties still being bound
by the provisions of this Convention and. any earher amendment which they
have accepted.’ - c :

Artzcle 45 R

1. This Convention, of which the Arablc Chinese, Enghsh French :

‘Russian and Spanish texts are equally authentic, shall be deposited with the:

Secretary-General of the United Nations.

2. The Secretary-General of the United Nations shall transmit
certified copies of this Convention to all States referred to in article 38.
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'~ CONVENTION INTERNATIONALE
POUR LA PROTECTION DE TOUTES LES PERSONNES
CONTRE LES DISPARITIONS FORCEES ‘

Préamblile

Les Etats parties & la présente Convention,

Considérant que la Charte\ des Nations Unies impose aux Etats
I’obligation de promouvoir le respect universel et effectif des droits de
I’homme et des libertés fondamentales,

S’appuyant sur la Déclaration universelle des droits de I’homme,

Rappelant le Pacte international relatif aux droits économiques,
sociaux et culturels, le Pacte international relatif aux droits civils et
politiques et les autres instruments internationaux pertinents dans les
domaines des droits de I’ homme, du droit humanitaire et du droit pénal
international,

Rappelant également la Déclaration sur la protection de toutes les
personnes contre les disparitions forcées, adoptée par 1’Assemblée
générale des Nations Unies dans sa résolution 47/133 du 18 décembre
1992,

Conscients de U'extréme gravité de la disparition forcée, qui constitue
un crime et, dans certaines circonstances définies par le droit
international, un crime contre I’humanité,

Déterminés a prévenir les disparitions forcées et a lutter contre
I’impunité du crime de disparition forcée,

Ayant présents a 1’esprit le droit de toute personne de ne pas étre
soumise a une dlspantlon forcée et le droit des victimes & la justice et &
réparation,

Affirmant le droit de toute victime de savoir la vérité sur les
circonstances d’une disparition forcée et de connaitre le sort de la
personne disparue, ainsi que le droit a la liberté de recueillir, de recevoir
et de diffuser des informations a cette fin,

Sont convenus des articles suivants :

PREMIERE PARTIE
Article premier
1. Nul ne sera soumis a une disparition forcée.

2. Aucune circonstance exceptjonnelle, quelle qu e]le soit, qu’il
s’agisse de 1’état de guerre ou de menace de guerre, d’instabilité politique




intérieure ou de tout autre état d’exceptlon ne peut étre invoquée pour
justifier la dlsparltlon forcée.

Article 2 o
Aux fins de la présente Convention, on entend par « disparition
forcée » I’arrestation, la détention, l’enlevement ou toute autre forme de
privation de liberté par des agents de I’Etat ou par des personnes ou des
groupes de personnes qui agxssent avec I’autorisation, 1’appui ou
I’acquiescement de I’ Etat, suivi du déni de la reconnalssance de la
privation de liberté ou de la dissimulation du sort réservé a la personne

disparue ou du lieu ou elle se trouve, la soustrayant a la protection de ‘la
loi. o

Article 3

Tout Etat partie prend les mesures appropriées pour enquéter sur les
agissements définis a D’article 2, qui sont I’ceuvre de personnes ou de
groupes de personnes agissant sans Pautorisation, l’appm ou
I’acquiescement de I’Etat, et pour tradulre les responsables en justice..

Arttcle 4 o

Tout Etat partle prend les mesures necessalres pour que la dxsparltlon
forcée constitue une infraction au regard de son droit pénal.

Article 5 , ,

La pratique généralisée ou systématique de la, disparition forcée
constitue un crime contre ’humanité, tel qu’il est défini dans le droit
international applicable, et entraine les consequences prévues par ce
droit.

Article 6

1. Tout Etat partie prend les mesures nécessaires pour tenir
pénalement responsable au moins : :

a) Toute personne qui commet une dlsparxtlon forcée, l’ordonne ou
la commandite, tente de la commettre, en est comphce ou y participe;

b) Le supérieur qui :

i) Savait que des subordonnés placés sous son autorité et son
contrdle effectifs commettaient ou allaient commettre un crime de
disparition forcée, ou a délibérément négligé de tenir compte
d’informations qui I’indiquaient claxrement ; .

ii) Exergait sa responsabilité et son contrdle effectifs sur les
activités auxquelles le crime de disparition forcée était lié ; et




iii) N’a pas pris toutes les mesures nécessaires et raisonnables qui
étaient en son pouvoir pour empécher ou réprimer la commission
d’une disparition forcée ou pour en référer aux autorités compétentes
aux fins d’enquéte et de poursuites ;

c) L’allnea b m—dessus est sans prejudxce des normes pertmentes‘
plus élevées de responsablhte apphcables en droit international A un chef
militaire ou a une personne falsant effectlvement fonctlon de chef
militaire. '

2. Aucun ordre ou instruction emanant d une autonte pubhque ,
civile, militaire ou autre, ne peut étre invoqué pour justifier un crime de
disparition forcée.

 Article 7

1. Tout Etat. partle rend le crime de disparition forcée pa331b1e de
pemes approprices qui prennent en ccmpte son extréme grav1te :

2. Tout Etat partle peut prevmr

a) Des cn'constances atténuantes, notamment en faveur de ceux qui,
impliqués dans la commission d’une disparition forcée, auront contribué
efficacement & la récupération en vie de la personne disparue ou auront
permis d’élucider des cas de dxsparltlon forcee ou. d’1dent1ﬁer les auteurs
d’une disparition forcée ;-

b) Sans préjudice d’autres procédures pénales, des circonstances
aggravantes notamment en cas. de déces de la personne disparue, ou pour
ceux qui se sont. rendus coupables de la dlspantlon forcée de femmes
enceintes, de mineurs, de personnes handlcapees ou d’autres personnes
particuliérement vulnérables.

Article 8
Sans préjudice de I’ artlcle 5,

1. Tout Etat partie qui apphque un reglme de prescnptlon d'la
disparition forcée prend .les mesures nécessaires pour que le délai de
prescription de 1’action pénale :

a) Soit de longue durée et proportionné 2 l extréme gravité de ce
crime ;

b) Commence 3 courlr lorsque cesse le crime de dlsparmon forcée,
compte tenu de son caractere continu.

2. Tout Etat partie garantit le droit des victimes de disparition
forcée & un recours effectif pendant le délai de prescription.
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Artzcle 9

1. Tout Etat partie prend les mesures nécessan‘es pour etabhr sa
compétence aux fins de connaxtre d’un crime de dlsparltlon forcée :

a) Quand l’mfractmn a été commise sur tout territoire sous sa
juridiction ou a bord d’aéronefs ou de navires 1mmatr1cu1es dans cet Etat;

b) Quand I’auteur présumé ‘de , l’mfraetmn est I'un de ses
ressortlssants

¢) -Quand la personne dlsparue est l’un de ses ressortlssants et que
cet Etat partie le juge appropne :

2. " Tout Etat partie prend également les mesures nécessaires pour
établir sa compétence aux fins de connaitre d’un crime de disparition
forcée quand 1’auteur presumé de ’infraction se trouve sur tout territoire
sous sa juridiction, sauf si ledit Etat ’extrade, ou le remet 4 un autre Etat

conformément & ses obligations internationales ou a une juridiction
pénale internationale dont il a reconnu la competence

3. La présente Conventlon n ecarte aucune compétence penale
supplémentaire exercée conformément aux 101s natlonales

Article 10

" S’il estime que les c:rconstances le Justlﬁent apreés av01r
examme les renseignements dont il dispose, tout Etat partie sur le
territoire duquel se trouve une personne soupgonnée. d’avoir commis un
crime de disparition forcée assure la détention de cette personne ou prend
toutes autres mesures juridiques - nécessaires pour s’assurer de sa
présence. Cette détention et ces mesures doivent étre conformes a la
législation dudit Etat part1e elles ne peuvent étre maintenues que
pendant le délai nécessaire pour s’assurer de sa présence lors des
procédures pénales, de remise ou d’extradition.

2. L’FEtat partie qui a pris les mesures visées au paragraphe 1 du
présent article procéde immédiatement 3 une enquéte préliminaire ou &
des investigations en vue d’établir les faits. Il informe les Etats parties
visés au paragraphe 1 de I’article 9 des mesures qu’il a prises en
application du paragraphe 1 du présent article, notamment la détention et
les circonstances qui la justifient, et des conclusions de son enquéte
préliminaire ou de ses mvestlgatlons en leur mdlquant s’il entend exercer
sa compétence.

3. Toute personne détenue en ‘application du paragraphel du
présent. article peut communiquer immédiatement avec: le plus proche
représentant qualifié de l’Etat dont elle a la nationalité ou, s’il s’agit
d’une personne apatride, avec le représentant de I’ Etat ou elle réside
habituellement.




Article 11

1. L’Etat partie sur le territoire sous la juridiction duquel 1’auteur
présumé d’un crime de disparition forcée est découvert, s’il n’extrade pas
ce dernier, ou ne le remet pas a4 un autre Etat conformément 3 ses
obligations mtematlonales ou 4 une juridiction pénale internationale dont
il a reconnu la compétence, soumet 1’ affalre 4 ses autorités competentes
pour ’exercice de ’action pénale. ' :

2. Ces autorités prennent leur décision dans les mémes condmons
que pour toute infraction de droit commun de caractére grave en vertu du
droit de cet Etat partie. Dans les cas visés au paragraphe 2 de I’article 9,
les régles de preuve qui s apphquent aux poursuites et 4 la condamnation
ne sont en aucune fagon moins rigoureuses que celles qui s apphquent
dans les - cas visés au paragraphe 1 dudlt article. '

3. Toute personne poursuivie en relanon avec un crime . de
disparition forcée bénéficie de la garantie d’un traitement équitable & tous
les stades de la procédure. Toute personne jugée pour un crime de
disparition forcée bénéficie d’un procés équitable devant une cour ou un
tribunal compétent, mdependant et 1mpart1a1 établi parla loi.

Article 12

1. Tout Etat partie assure a quiconque alleguant qu’une personne a
été victime d’une disparition forcee le droit de dénoncer les faits devant
les autorités compétentes, lesquelles examinent rapidement et
impartialement 1’allégation et, le cas échéant, procédent sans délai a une
enquéte approfondie et impartiale. Des mesures appropriées sont prises,
le cas échéant, pour assurer la protection du plaignant, des témoins, des
proches de la personne disparue et de leurs defenseurs ainsi que de ceux

qui participent 34 I’enquéte contre tout mauvais traitement ou toute
intimidation en raison de la plamte déposée ou de toute déposition falte

2. Lorsqu il existe des motifs raisonnables de croire qu’une
personne a été victime d’une disparition forcée, les autorités visées au
}paragraphe 1 du présent article ouvrent une enquete, meme Sl aucune
plainte n’a eté ofﬁcxellement deposee ‘

3. Tout Etat pame veille 4 ce que les autontes v1sees au
paragraphe 1 du présent article :

a) Disposent des pouvoirs et' des ressources nécessaires pour mener
P’enquéte & bien, y compris I’accés a la documentation et a d’autres
i"nformations pertinentes pour leur enquéte ;

"~ b) Aient accés, si nécessaire avec I’autorisation prealable d’une
Jundlctlon qui statue le plus rapidement possible, a tout lieu de détention
‘et 4 tout autre lieu ou il y a des motifs raisonnables ‘de croire que la
personne disparue est présente.




4.  Tout Etat partie prend les mesures nécessaires pour prévenir et
sanctionner les actes qui entravent le déroulement de 1’enquéte. Il
s’assure notamment que les personnes soupgonnées d’avoir commis un
crime de disparition forcée ne sont pas en mesure d’influer sur le cours
de Tenquéte par des pressions ou des actes d’intimidation ou de
represallles exercés sur le plaignant, les témoins, les proches de la
personne disparue et leurs defenseurs a1ns1 que sur ceux qui part1c1pent a
P’enquéte.

Article 13 |
| 1.‘:" Pour les besoms de I’ extradmon entre Etats partles le crime de
dlspamlon forcee n est pas con31dére comme une infraction’ pohthue
une infraction connexe i une 1nfract10n pohthue ou une infraction
inspirée par des mobiles politiques. En consequence une demande

d’extradition fondée sur une telle infraction ne peut é&tre refusée pour ce
seul motif.

N

2. Le crime de dlsparmon forcee est de plein droit compris au
nombre des infractions donnant lieu a ‘extradition dans tout traité
d’extradition conclu entre des Etats parties avant r entree en vigueur de la
presente Conventlon

3. Les Etats partles s engagent a mclure le crime de dlsparmon
forcée au nombre des infractions qui justifient I’extradition dans tout
traité d’extradition a conclure par la suite entre eux.

4. Tout Etat partie qui’ assujettit: I’extradition a l’exis'tence d’un
traité peut, s’il regoit une demande d’extradition’ d’un-autre Etat partie
auquel il n’est pas lié par un ‘traité, considérer la présente Convention
comme la base juridique de I’ extradltlon en ce qu1 concerne I’ mfractxon
de disparition forcée.. ; :

'5. Les Etat parties qui n’asSujettissent pas - V’extradition a
I’existence’ d’un traité reconnaissent le crlme de dlsparltlon forcee
comme susceptible d’extradition entre eux.’ &

6. L’extradition est, dans tous les cas, subordonnée aux conditions
prévues par le droit de I’Etat partie requis ou par les traités d’extradition
applicables, y compris, notamment, aux conditions concernant la pe1ne

-minimale requise pour extrader et aux motifs pour lesquels I’ Etat partie
_requis peut refuser lfe;;tradltlon ou I’assujettir a certaines conditions.

7. Aucune disposition de la. présente Convention ne doit étre

- mterpretee comme faisant obligation 3 1’Etat partie requis d’extrader s’il

y a de sérieuses raisons de penser que la demande a été présentée aux fins
de poursuivre ou de punir une personne en raison de son sexe, de sa race,
de sa religion, de sa nationalité, de son origine ethnique, de ses opinions
politiques ou de son appartenance 3 un certain groupe social, ou que
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donner suite a cette demande causerait un préjudlce a cette personne pour
1’une quelconque de ces raisons. .

Article 14

1. Les Etats parties s’accordent I’entraide judiciaire la plus large
possible dans toute procédure pénale relative 4 un crime de disparition
forcée, y compris en ce qui concerne la communication de tous les
¢léments de preuve dont ils disposent et qu1 sont nécessaires aux fins de
la procédure.

2. Cette entraide judiciaire est subordonnée aux conditions prévues
par le droit interne de ’Etat partie requis ou par les traités d’entraide
judiciaire apphcables y compris, notamment, concernant les motifs pour
lesquels I’Etat partie requis peut refuser d’accorder I’entraide judiciaire
oula soumettre a des condmons :

Article 15

Les Etats parties cooperént entre éux et s’accordent ’entraide la plus
large p0531ble pour porter assistance aux victimes de disparition forcée
ainsi que dans la recherche, la localisation et la libération des personnes

.disparues et, en cas de décés, dans I’exhumation, I’identification des
‘personnes disparues et la restitution de leurs restes.

Article 16

1. Aucun Etat partie n “expulse, ne refoule ne remet ni n’extrade
une personne vers un. autre Etat s’il y a des motifs sérieux de croire
qu’elle risque d’étre victime d’une dlspantlon forcée.

2. Pour déterminer s’il y a de tels motifs, les autorités compétentes

‘tiennent compte de toutes les cons1dérat10ns pertinentes, y compris, le cas

échéant, de I’existence, dans 1’Etat concerné, d’un ensemble de violations
systématiques graves, flagrantes ou massives des droits de I’homme ou
de violations graves du droit international humanitaire.
,‘ Artlcle 17
- 1\.' Nul ne sera détenu en secret.

Sans pre_]udme des autres obhgatlons mtematlonales de I Etat
partle en matiére de privation de liberté, tout Etat partie, dans sa
leglslatlon :

-a) Détermine les conditions dans leSquelles les ordres de prlvatlon

K de 11berte peuvent étre donnés ;

Y

b) Désigne les autorités ‘Vhablhtées a:_ordtohner des privations de




¢) Garantit que toute personne privée de liberté sera placée
uniquement dans des lieux de privation de liberté officiellement reconnus
et contrdlés ; '

d) Garantit que toute personne privée de liberté sera autorisée a
communiquer avec sa famille, son conseil ou toute autre personne de son
choix, et a recevoir leur visite, sous la seule réserve des conditions
établies par la loi, et, s’il s’agit d’un étranger, 3 communiquer avec ses
autorités consulaires, conformément au droit international applicable ;

e) Garantit ’accés aux lieux de privation de liberté de toute autorité
et institution compétentes habilitées par la loi, si nécessaire avec
1’autorisation préalable d’une autorité judiciaire ;

/) Garantit 4 toute personne privée de liberté et, en cas de soupgon
de disparition forcée, la personne privée de liberté se trouvant dans
I’incapacité de ’exercer elle-méme, A toute personne ayant un intérét
légitime, par exemple les proches de la personne privée de liberté, leurs
représentants ou leurs avocats, en toutes circonstances, le droit
d’introduire un recours devant un tribunal afin que celui-ci statue a bref
délai sur la 1égalité de la privation de liberté et ordonne la libération si
cette privation de liberté est illégale.

3. Tout Etat partie s’assure de I’établissement et de la tenue  jour
d’un ou de plusieurs registres officiels et/ou dossiers officiels des
personnes privées de liberté, qui sont, sur demande, rapidement mis a la
disposition de toute autorité judiciaire ou de toute autre autorité ou

‘mstltutlon compétente habilitée par la législation de I’Ftat partie

concerné ou par tout instrument juridique international pertinent auquel
I’Etat concerné est partie. Parmi les informations figurent au moins =

a) Lidentité de la p'ersonne'privé'e de liberté;

b) La date, ’heure et ’endroit oli la personne a été privée de liberté
et I’autorité qui a procédé a la privation de liberté ;

¢) L’autorité ayant décidé la prlvatlon de liberté et les motlfs de la
privation de liberté ;

d) L’autonte controlant la prwatlon de liberté ;

e) Le lieu de privation de liberté, la date et ’heure de I’admission
dans le lieu de privation de liberté et l’autorlte responsable du lieu de
privation de liberté ;

) Les éléments relatifs a l’état de santé de la personne pnvee de
hberte

g) En cas de déces pendant la privation de liberté, les circonstances
et les causes du décés et la destination des restes de la personne décédée ;




h) La date et I’heure de la libération ou du transfert vers un autre
lieu de détention, la destination et ’autorité chargée du transfert.

 Article 18

1. Sous réserve des articles 19 et 20, tout Etat partie garantit & toute

- personne ayant un intérét légitime pour cette information, par exemple

les proches de la personne privée de liberté, leurs représentants ou leurs
avocats, un accés au moins aux informations suivantes :

@) Lautorité ayant décidé la privation de liberté ;

b) La date, ’heure et le lieu de la privation de liberté et de
I’admission dans le lieu de privation de liberté ;

©) L’autorité contrdlant la privation de liberté ;

d) Le lieu ou se trouve la personne privée de liberté, y compris, en
cas de transfert vers un autre lieu de privation de liberté, la destination et

. l’autorlte responsable du transfert ;

e) La date I’heure et le lieu de libération ;

f Les éléments relatifs 4 1’état de santé de la personne privée de
liberté ;

g) En cas de déceés pendant la privation de liberté, les circonstances
et causes du décés et 1a destmatlon des restes de la personne décédée.

2. Des mesures approprlees sont prises, le cas échéant, pour assurer
la protectlon des personnes visées au paragraphe 1 du présent article,
ainsi que de celles qui participent 2 I’enquéte, contre tout mauvais
traitement, toute intimidation ou toute sanction en raison de la recherche
d’informations concernant une personne privée de liberté.

Article 19

1. Les informations personnelles, y compris les données médicales
ou génétiques, qui sont collectées et/ou transmises dans le cadre de la
recherche d’une personne disparue ne peuvent pas étre utilisées ou mises
a disposition & d’autres fins que celle de la recherche de la personne
disparue. Cela est sans préjudice de ’utilisation de ces informations dans

des procédures pénales concernant un crime de disparition forcée et de

I’exercice du droit d’obtenir réparation.

2. La collecte, le traitement, 1’utilisation et la conservation
d’informations personnelles, y compris les données médicales ou
génétiques, ne doivent pas transgresser ou avoir pour effet de transgresser

“les droits de I’homme, les libertés fondamentales et la dignité de la

personne humaine.




Article 20 -

1. Seulement dans le cas ol une personne est sous la protection de
laloietoula prlvatlon de liberté est sous contréle judiciaire, le droit aux
informations prévues a ’article 18 peut étre llmlte‘ a titre exceptionnel,
dans la stricte mesure ou la situation 1’exige et ou la loi le prévoit, et si la
transmission des informations porte atteinte d la vie privée ou 3 la
sécurité de la personne ou entrave le bon déroulement d’une enquéte
criminelle ou pour d’autres raisons équivalentes prévues par la loi, et
conformément au droit international applicable et aux objectifs de la
présente Convention. En aucun cas, ces restrictions au droit aux
informations prévues & I’article 18 ne peuvent étre admises si elles
constituent un comportement défini a I’article 2 ou une violation du :
paragraphe 1 de I’article 17.

2. Sans préjudice de 1’examen de la 1égalité de la privation de
liberté d’une personne, I’Etat partie garantit aux personnes visées au

- paragraphe 1 de P’article 18 le droit & un recours judiciaire prompt et

effectif pour obtenir a bref délai les informations visées dans ce
paragraphe. Ce droit 2 un recours ne peut étre suspendu ou limité en
aucune circonstance. :

Article 21

Tout Etat partie prend les mesures nécessaires pour que la remise en
liberté d’une personne se déroule selon des modalités qui permettent de
vérifier avec certitude qu’elle a été effectivement libérée. Tout Etat partie
prend également les mesures nécessaires pour assurer 1’intégrité physique
et le plein exercice de ses droits & toute personne au moment de sa remise
en liberté, sans préjudice des obligations auxquelles elle peut étre
assujettie en vertu de la loi nationale.

Article 22

~ Sans préjudice de I’article 6, tout Etat partic prend les mesures

‘nécessaires pour prévenir et sanctionner les agissements suivants :

" a) L’entrave ou l’obstruction aux recours visés a I'alinéa f du
paragraphe 2 de I’article 17 et au paragraphe 2 de I’article 20;

LY

b) Le manquement a I’obligation d’enreglstrement de toute
privation de liberté, ainsi que l’enreglstrement de toute information dont
I’agent responsable du registre officiel connalssalt ou aurait di connaitre
l’mexactltude

c) Le refus de fournir des mformatlons sur une pnvatlon de liberté
ou la fourniture d’informations inexactes, alors méme que les conditions
1égales pour fournir ces informations sont réunies.
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Artzcle 23

Y

1. Tout Etat partie veille 3 ce que la formation du personnel
militaire ou civil chargé de l’apphcatlon des lois, du personnel médical,
des agents de la fonction publique et des autres personnes qui peuvent
intervenir dans la garde ou le traitement de toute personne prlvee de
liberté puisse inclure l’enselgnement et 1’1nformat10n nécessaires

concernant les dlsposmons pertmentes de la présente Conventlon en vue
de

a) Prevemr l’1mp11canon de ces: agents dans des dlspantlons
forcees . S , - :

- b) Souhgner 1’1mportance de la preventlon et des enquetes en
matlére de disparition forcée ;

c) Veiller & ce que l’urgenoe de la resolutlon des cas de dlsparltlon
forcee soit reconnue ‘

2. ‘Tout Etat partle vellle . ce que soient i’nterdits les ordres ou
instructions. prescrwant autorisant ou encourageant une dlSpaI‘ltIOI‘l
forcée: Tout Etat partie garantit qu’une personne refusant de se conformer
a un tel ordre ne sera pas sanctionnée. S

3. Tout FEtat partie prend les mesures nécessaires pour que les
personnes visées au paragraphe 1 du présent article qui ont des raisons de
penser qu’une disparition forcée s’est produite ou est projetée signalent le
cas 2 leurs supérieurs et, au besoin, aux autontes ou 1nstances de contrdle
ou de recours compétentes :

Article 24. .
1. Aux fins de la présente Conventlon, on entend par « victime » la

personne disparue et toute personne physique ayant subi un préjudice |
direct du falt d’une d1spar1t10n forcée.

2. Toute v1ct1me a le droit de savoir la vérité sur les circonstances
de la dlsparltlon forcee le déroulement et les résultats de I’enquéte et le
sort de la personne dlsparue Tout Etat partle prend les mesures
:a,pproprlees acet égard :

3. Tout Btat partie prend toutes les mesures appropnées pour la
‘recherche, la localisation et la libération des personnes disparues et, en
cas’ de deces pour la locallsatxon le respect et la restltutlon de leurs
restes. o ; :

4. ‘ Tout Etat partie garantit,y dans son systéme juridique; a 1a victime
‘d’une disparition forcée le droit d’obtenir réparation et d’étre indemnisée
‘rapidement, équitablement et de maniére adéquate. '
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5. Le droit d’obtenir réparation visé au paragraphe 4 du présent
article couvre les dommages matériels et moraux ainsi que, le cas
echeant d’autres formes de reparatlon telles que :

a) La restitution ;
b) La réadaptation;

¢) La satlsfactlon, y compris le retabhssement de la dlgmté et de la
reputatlon

d) Des garanties de non-répétition

6. Sans préjudice de I’obligation de poursulvre Penquéte jusqu’a

I’élucidation du sort de la personne disparue, tout Etat partie prend les

dispositions appropriées concernant la situation légale des personnes
disparues dont le sort n’est pas ¢élucidé et de leurs proches, notamment
dans des domaines tels que la ‘protection sociale, les questions
financieres, le droit de la famille et les droxts de propriété.

7. Tout Etat partie garantit le droxt de former des orgamsatlons et
des associations ayant pour objet de contribuer & 1’établissement des
circonstances de disparitions forcées et du sort des personnes disparues
ainsi qu’a 1’assistance aux victimes de disparition forcée, et de partlclper
librement a de telles organisations ou associations. :

Article 25 B
1. Tout Etat partie prend les mesures nécessaires pour prévenir et
réprimer pénalement :

' a) La soustraction d’enfants soumis a une dlspantlon forcée ou dont
le pere, la mére ou le représentant légal sont soumis 4 une dlsparmon
forcée, ou d’enfants nés pendant la captivité de leur mére soumise & une
dlspantlon forcée ;

b) La falsification, la dissimulation ou la destruction de documen;ts ,
attestant la véritable identité des enfants visés a 1’alinéa a ci-dessus.

2. Tout Etat partie prend les mesures nécessaires pour rechercher et

- identifier les enfants visés a 1’alinéa a du paragraphe 1 du présent article

et les rendre a leur famille d’orlgme, conformément aux procédures ,
légales et aux accords internationaux applicables. '

3. Les Etats parties se prétent mutuellement assistance dans la
recherche et ’identification des enfants visés a 1’alinéa a du paragraphe 1
du présent article ainsi que la détermination du lieu ou ils se trouvent.

4. Compte tenu de la nécessité de préserver ’intérét supérieur des
enfants visés a I’alinéa a du paragraphe 1 du présent article et leur droit &
préserver et & voir rétablie leur identité, y compris leur nationalité, leur
nom et leurs liens familiaux reconnus par la loi, dans les Etats parties qui
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. reconnaissent le systéme d’adoption ou d’autres formes de placement

d’enfants, des procédures légales doivent exister, qui visent & réviser la
procédure d’adoption ou de placement d’enfants et, le cas échéant,
annuler toute adoption ou placement d’enfants qu1 trouve son ongme
dans une disparition forcée.

5. En toutes cn'constances eten partlcuher pour tout ce quia trait
au présent article, 1’intérét supérieur de I’enfant est une considération
primordiale, et ’enfant qui est capable de discernement a le droit
d’exprimer librement son opinion, laquelle est diment prise en compte eu
égard a son Age et 4 son degré de maturité.

DEUXIEME PARTIE
Article 26

1. Pour la mise en cuvre des dispositions de la présente
Convention, il est institué un Comité des disparitions forcées (ci-aprés
dénommé « le Comité »), composé de dix experts de haute moralité,
possédant une compétence reconnue dans le domaine des droits de
I’homme, indépendants, siégeant a titre personnel et agissant en toute
1mpart1ahte Les membres du Comité seront élus par les Etats parties
selon une répartition géographique équitable. Il sera tenu compte de
Iintérét que présente la participation aux travaux du Comité de personnes

~ ayant une expérience Jundlque pertinente et d’une repartmon équilibrée

entre hommes et femmes au sein du Comité.

2. L’élection se fait au scrutin secret sur une liste de candidats
désignés par les Etats partles parmi leurs ressortissants, au cours de
réunions biennales des Etats parties convoquées i cet effet par le
Secrétaire général de 1’Organisation des Nations Unies. A ces réunions,
ol le quorum est constitué par les deux tiers des Etats parties, sont élus
membres du Comité les candidats qui obtiennent le plus grand nombre de
voix et la majorité absolue des votes des représentants des Etats parties
presents et votants.

3. La premiére élection aura lieu au plus tard six mois aprés la date

d’entrée en vigueur de la présente Convention. Quatre mois avant la date

de chaque élection, le Secrétaire général de I’Organisation des Nations
Unies envoie une lettre aux Etats pames pour les inviter 4 présenter des
candidatures dans un délai de trois mois. Le Secrétaire général dresse la
liste alphabetxque des candidats ainsi désignés, indiquant, pour chaque
candidat, I’ Etat partle qui le presente Il communique cette liste a tous les -
Etats pames

4. Les membres du Comité sont élus pour quatre ans. Ils sont
rééligibles une fois. Toutefois, l¢ mandat de cinq des membres élus lors
de la premi¢re élection prend.fin au bout de deux ans; immédiatement
aprés la premiére élection, les noms de ces cing personnes sont tirés au
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sort par le premdent de la réunion v1see au paragraphez du present
artlcle '

5. 81 un membre du Comlte decede se demet de ses fonctlons ou“
n’est plus en mesure pour quelque autre raison de s’acquitter de ses
attributions au Comité, I’Etat partie qui 1’a désigné nomme, dans le

- respect des critéres prévus au paragraphe 1 du présent article, un autre

candidat parmi ses ressortissants pour siéger au Comité pour la partie du
mandat restant a courir, sous réserve de I’approbation de la majonte des
Etats parties. Cette dpprobatlon est considérée comme acquise i moins
que la moitié des Etats parties ou davantage n’émettent une opinion
défavorable dans un délai de six semaines 4 compter du moment ou ils
ont été informés par le Secrétaire général de 1’Organisation des Nations
Unies de la nomination proposée.

6. Le Comité établit son reglement mterleur

7 Le Secrétaire général de I’ Orgamsatlon des Natlons Umes met 3
la dlSpOSlthIl du Comité le personnel et les moyens matériels qui lui sont
nécessaires pour s’acquitter efficacement de ses fonctions. Le Secreta1re
général convoque les membres du Comité pour la premiére réunion.

8. Les membres du Com1te ont droit aux fac111tes pr1v1leges et
immunités reconnus aux experts en mission pour I’Organisation des
Nations Unies, tels qu’ils sont énoncés dans les sections pertinentes de la
Convention sur les priviléges et immunités des Natlons Unies.

9. Tout Etat partie s’engage a cooperer avec le Comité et a asswter
ses membres dans I’exercice de Ieur mandat dans la limite des fonctlons
du Comité qu’il a acceptées.

Artlcle 27

Une conférence des Etats parties se réunira au plus 16t qua,tre ans et
au plus tard six ans apres ’entrée en vigueur de la présente Convention
pour évaluer le fonctionnement du Comité et décider, selon les modalités
prévues au paragraphe 2 de I’article 44, s’il y a lieu de confier 3 une autre
instance — sans exclure aucune éventuahté ~ le suivi de la présente
Convention avec les attributions deﬁmes aux articles 28 4 36.

Article 28

1. Dans le cadre des compétences que lui confére la. présénte

. Convention, le Comité coopére avec tous les organes, bureaux,

institutions spécialisées et fonds appropriés des Nations Unies, les
comités conventionnels institués par des instruments internationaux, les
procedures spéciales des Nations Unies, les orgamsatmns ou institutions
régionales mtergouvemementales concernées, ainsi qu’avec toutes les
institutions, agences et bureaux nationaux pertinents qui travaillent a la
protection de toutes les personnes contre les disparitions forcées.
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2. Dans le cadre de ses fonctions, le Comité consulte d’autres
comités conventionnels institués par les instruments de droits de
Phomme pertinents, en particulier le Comité des droits de I’homme
institué par le Pacte international relatif aux droits civils et politiques, en
vue d’assurer la cohérence de leurs observatlons et recommandatlons
respectives. S v RN

Article 29

1. Tout Etat partie presente au Comité, par I’ entremlse du
Secrétaire général de I’Organisation des Nations Unies, un rapport sur les
mesures qu’il a prises pour donner effet a ses obligations au titre de la
presente Convention, dans un délai de deux ans & compter de 1 entree en
vigueur de la Convention pour I’Etat partie concerne ‘

2. Le Secrétaire général de 1’Organisation des Natlons Umes met le
rapport ala dlsposmon de tous les Etats parties.

3. Chaque rapport est étudié par le Comité, qui peut faire les
commentaires, observations ou recommandations qu il estime approprles
L’Ftat partie concerné regoit communication des commentaires,
observations ou recommandations, auxquels il peut repondre de sa
propre initiative ou a la demande du Comité.

4. Le Comité peut aussi demander aux FEtats parties des
renseignements complémentaires sur la mise en apphcatlon de la presente
Convention.

Article 30

1. Le Comité peut étre saisi, en urgence, par les proches d’une
personne disparue, leurs représentants légaux, leurs avocats ou toute
personne mandatée par eux, ainsi que toute autre personne ayant un

~ intérét légitime, d’une demande visant A chercher et retrouver une
personne disparue. - ‘

2. Si le Comité estime ‘que la demande d’action en urgence
présentée en vertu du paragraphe 1 du présent article : '

a) N’est pas manifestement dépourvue de fondement,

b) Ne constitue pas un abus du droit de présenter de telles
demandes,

c) A été préalablement et diment presentee aux organes competents
de I’Etat partie concerné, tels que les autorités habilitées a procéder a des
mvestlgatlons, quand une telle posmb1hte existe,

- d) N’est pas incompatible avec les d1spos1t1ons de la présente
‘Conventlon et o
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e) N’est pas déja en cours d’examen devant une autre mstance{

internationale d’enquéte ou de réglement de meme nature,

il demande a I’ Etat partie concerné de lui fourmr dans un délai qu’il ﬁxe :

des renselgnements sur la situation de la personne recherchée.

3. Au vu de Pinformation fournie par I’Etat partie concerné
conformément au paragraphe 2 du présent article, le Comité peut
transmettre des recommandations 4 1’Etat partie incluant une requéte lui
demandant de prendre toutes les mesures nécessaires, y compris
conservatoires, pour localiser et protéger la personne recherchée
conformément a la présente Convention et d’informer le Comité, dans un
délai déterminé, des mesures qu’il prend, en tenant compte de 1’urgence
de la situation. Le Comité informe la personne ayant soumis la demande
d’action urgente de ses recommandations et des informations qui lui ont

~ été transmises par 1’Etat partie lorsque celles-ci sont disponibles.

4. Le Comité poursuit ses efforts pour travailler avec I’Etat partie
concerné tant que le sort de la personne recherchée n’est pas elumde I
tient le requerant informé.

)Irticle 31

1. Tout Etat partie peut déclarer, au moment de la ratification de la
présente Convention ou ultérieurement, qu’il reconnait la compétence du-

Comité pour recevoir et examiner des communications présentées par des
personnes ou pour le compte de personnes relevant de sa juridiction qui
se plaignent d’étre victimes d’une violation, par cet Etat partie, des
dispositions de la présente Convention. Le Comité ne regoit aucune
communication intéressant un Etat partle qui n’a pas fait une telle
declaratlon

2. Le Comité déclare irrecevable toute communication si :

- a) Elle est anonyme ;

b) Elle constitue un abus du droit de présenter de telles'
communications ou est incompatible avec les dispositions de la presente ,_

Convention ;

c¢) Elle est en cours d’examen devant une autre instance
internationale d’enquéte ou de réglement de méme nature ; ou si '

d) Tous les recours internes efﬁcaces dlspombles n’ont pas etek

épuisés. Cette régle ne s’applique pas 'si les procédures de recours
excedent des délais raisonnables. :

3. Si le Comité considére que la communication répond aux
conditions requlses au paragraphe 2 du présent article, il transmet la
communication & 1’Etat partie concerné, lui demandant de fournir, dans le

délai qu’il fixe, ses observations ou commentaires.
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4. Aprés réception d’une communication, et avant de prendre une
décision sur le fond, le Comité peut & tout moment soumettre 4 1’urgente
attention de 1’Etat partie concerné une demande tendant a ce qu’il prenne
les mesures conservatoires nécessaires pour éviter qu’un dommage ,
irréparable ne soit causé aux victimes de la violation présumée.
L’exercice, par le Comité, de cette faculté ne préjuge pas de la
recevabilité ou de I’examen au fond de la communication. K

5. Le Comité tient ses séances 3 huis clos lorsqu’il examine les

- communications prevues au présent artlcle Il informe 1’auteur de la

communication des réponses fournies par I’Etat partie concerné. Lorsque

le Comité décide de finaliser la procédure, il fait part de ses constatations

a I’Etat partie et 4 ’auteur de la communication.

Article 32

Tout Etat partie 3 la.présente Convention peut déclarer, & tout
moment, qu’il reconnait la compétence du Comlte pour recevoir et
exammer des communications par lesquelles un Etat partie prétend qu’un
autre Etat partie ne s’acquitte pas de ses obligations au titre de la présente
Conventlon Le Comité ne regoit aucune communication concernant un
Etat partie qui n’a pas fait une telle déclaration, ni aucune
communication émanant d’un Etat partle qu1 n’a pas fait une telle
déclaration.

Article 33

1. Si le Comité est informé, par des renseignements crédibles,
qu’un Etat partie porte gravement atteinte aux dispositions de la presente
Convention, il peut, aprés consultation de I’ Etat partie concerné,
demander & un ou plusieurs de ses membres d’effectuer une v1s1te et de

I’informer sans retard.

2. Le Comité informe par écrit I’Etat partie concerné de son
intention de procéder a4 une visite, indiquant la composition de la
délégation et 1’objet de la visite. L’Etat partie donne sa réponse dans un
délai raisonnable.

3. Sur demande motivée de ’Etat partie, le Comité peut décider de
différer ou d’annuler sa visite.

4. Si I’Etat partie donne son accord 2 la visite, le Comité et I’Etat
partie concerné coopérent pour définir les modalités de la visite, et ’Etat
partie fournit au Comité toutes les facilités nécessaires a
I’accomplissement de cette visite.

5. A la suite de la visite, le Comité communique & 1’Etat partie
concerné ses observations et recommandatlons
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Article 34

Si le Comité recoit des informations qui lui semblent contenir des.
indications fondées selon lesquelles la disparition forcée est pratiquée de
maniére généralisée ou systématique sur le territoire relevant de la

' juridiction d’un Etat partie, et aprés avoir recherché auprés de I'Etat

partie concerné toute information pertinente sur cette situation, il peut
porter la question, en urgence, 4 I’attention de I’ Assemblée generale des
Nations Unies, par I’intermédiaire du Secrétaire général de 1’Organisation
des Nations Unies.

Article 35

1. Le Comité n’est compétent qu’a 1’égard des disparitions forcées

ayant débuté postérieurement i 1’entrée en vigueur de la présente
Convention.

2. Si un Etat devient partie a la présente Convention aprés ’entrée
en vigueur de celle-ci, ses obligations vis-a-vis du Comité ne concement
que les disparitions forcees ayant débuté postérieurement a I’entrée en
vigueur de la présente Convention 4 son égard.

Article 36

1. Le Comité présente aux Etats parties et 3 I’Assemblée généijalé
des Nations Unies un rapport annuel sur les activités qu’il aura
entreprises en application de la présente Convention. -

2. La publication, dans le rapport annuel, d’une observation
concernant un Etat partie doit &tre préalablement annoncée audit Etat
partie, qui dispose d’un délai raisonnable de réponse et pourra demander
la publication de ses propres commentaires ou observations dans le
rapport. |

TROISIEME PARTIE
Article 37

Aucune des dispositions de la présente Convention ne porte atteinte
aux dispositions plus favorables 4 la protection de toutes les personnes
contre les disparitions forcées qui peuvent figurer :

a) Dans la législation d’un Etat partie ; ou

b) Dans le droit international en vigueur poui cet Etat.

_ Article 38

1. La présente Convention est ouverte a la signature aea'f;téut Etat
Membre de 1’Organisation des Nations Unies.
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2. La présente Convention est soumise a la ratification de tout Etat
Membre de 1’Organisation des Nations Unies. Les instruments de
ratlﬁcatlon seront déposés aupres du Secrétaire général de 1'Organisation.

3. La présente Convention est ouverte 2 ladhesmn de tout Etat
Membre de I’ Organisation des Nations Unies. L’adhésion se fera par le
dép6t d’un instrument d’adhésion auprés du Secretalre general de
r Orgamsatlon

Article 39

1. La présente Convention entrera en vigueur le tremtiéme jour
apres la date du dépot auprés du Secrétaire général de 1’Organisation des
Nations Unies du vingtiéme instrument de ratification ou d’adhésion.

2. Pour tout Etat qui ratifiera la présente Convention ou y adhérera
apres le dépét du vingtiéme instrument de ratification ou d’adhésion, la
présente Conventlon entrera en vigueur le trennéme jour aprés la date du
dépdt par cet Etat de son instrument de rat1ﬁcat10n ou d’adhesmn

¢
J

Article 40

Le Secrétaire général de 1’Organisation des Nations Unies notifiera 3 a
tous les Etats Membres de I’Organisation et a tous les Etats qul auront
signé la presente Convention ou y auront adhere

a) Les signatures, les ratifications et les adhésions regues en
apphcatlon de ’article 38 ; ‘

- b) La date d’entrée en vigueur de la présente Conventlon en
apphca’aon de I’article 39.

Article 41

Les dispositions de la présente Convention s’appliquent, sans
limitation ni exception aucune, a toutes les umtes constitutives des Etats
fédéraux.

Artzcle 42

1. Tout dlfferend entre deux ou plusieurs Etats parties concernant
l’mterpretatmn ou l’apphcatlon de la présente Convention qui n’est pas
réglé par voie de négociation ou au moyen des procédures expressément
prévues par la présente Convention est soumis a 1’arbitrage, a la demande
de I'un d’entre eux. Si, dans les six mois qui suivent la date de la
demande d’arbitrage, les parties ne parviennent pas a se mettre d’accord
sur 1’organisation de 1’arbitrage, ’une quelconque d’entre elles peut
soumettre le différend a la Cour internationale de Justlce en déposant-
une requéte conformement au Statut de la Cour. D
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2. Tout Etat partie pourra, au moment ou il signera la présente
Convention, la ratifiera ou y adhérera, déclarer qu’il ne se considére pas
lié par les dispositions du paragraphe 1 du présent article. Les autres
Etats parties ne seront pas liés par lesdites dispositions envers un Etat
partie. qu1 aura formulé une telle déclaration. S

3. Tout Etat partie qui aura formulé une declaratlon conformement
aux dispositions du paragraphe 2 du présent article pourra & tout moment
retirer cette déclaration par une notification adressée au Secrétaire
général de I’Organisation des Nations Unies.

Article 43

La présente Convention est sans préjudice des dispositions du droit
international humanitaire, y compris les obligations des Hautes Parties
contractantes aux quatre Conventions de Genéve du 12 aoit 1949 et aux
deux Protocoles additionnels du 8 juin 1977 s’y rapportant, ou de la
p0551b111te qu’a tout Etat d’autoriser le Comité international de la Croix-
Rouge a visiter les lieux de détention dans les cas non prévus par le droit
international humanitaire.

Article 44

1. Tout Etat partie 4 la présente Convention peut proposer un
amendement et déposer sa proposition auprés du Secrétaire général de
I’Organisation des Nations Unies. Le Secrétaire général communique la
proposition d’amendement aux Etats parties A la présente Convention en
leur demandant de lui faire savoir s’ils sont favorables a I’organisation
d’une conférence d’Etats parties en vue de I’examen de la proposition et
de sa mise aux voix. Si, dans les quatre mois qui suivent la date d’une
telle communication, le tiers au moins des Etats parties se prononce en
faveur de la tenue de ladite conférence, le Secrétaire général organise la
conférence sous les auspices de 1’Organisation des Nations Unies,

2. Tout amendement adopté 4 la majorité des deux tiers des Ftats
parties présents et votants 3 la conférence est soumis par le Secrétaire
général de I’Organisation des Nations Unies a 1’acceptation de tous les
Etats parties.

3. Un amendement adopte selon les dispositions du paragraphe 1du
présent article entre en vigueur lorsque les deux tiers des Ftats parties a
la présente Convention 1’ont accepté, conformément a la procédure
prévue par leurs constltutlons respectlves

4. Lorsque les amendements entrent en vigueur, ils ont force
obhga.tmre pour les Etats parties qui les ont acceptés, les autres Etats
parties demeurant liés par les dispositions de la présente Convention et
par tout amendement antérieur qu’ils auraient accepté.
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Article 45

1. La présente Convention, dont les textes anglais, arabe, chinois,
espagnol, frangais et russe font également foi, sera déposée auprés du
Secrétaire général de 1’Organisation des Nations Unies.

2. Le Secrétaire général de I’Organisation des Nations Unies fera
tenir une cople certifiée conforme de la présente Conventlon a tous les
Etats visés a I’article 38.
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MEKIYHAPOXHASA KOHBEHIHS IS 3ALATHI BCEX JIM
OT HACHJILCTBEHHBIX HCYE3HOBEHMIA |

Opranmzamusa O6beannenanix Hanwii
' 2007 ron







ME)KJIYHAPOI[HAH KOHBEHIIHS JIJISl 3AI{UTHI BCEX JIHI]
OT HACWJIbBCTBEHHBIX HCYE3HOBEHHM

{

IIPEAMBYJIA
T'ocyoapcmsa-yuacmruxu nacmoaweti Konsenyuu,

' NpUHUMAsA 60 6HUMAHUE, 9TO cornacHo. YetaBy Opraausanunu OOneAMHEHHBIX
Hanuit rocymsapcTa 0643aH56! COeiicTBOBAThH BceoOmeMy yBaXkeHHUIO H cononeHmo
IIpaB 4eN0BeKa ¥ OCHOBHBIX cnoGozx,

pyzcosoc)cmeynca Bceobmieii ,ueKnapauneifI MpaB 4Yell0OBEKa, |

ccuirancsy Ha MexXIyHapORHBIH aKT 06 SKOHOMUYECKHX, COMUANBHEIX U KyJlb-
TYPHHIX IpaBax, MexIyHapOIHbIA MaKT 0 IPaKJaHCKUX B NOIHTHYECKUX NpaBax U
JpyT#e COOTBETCTBYIOIME MEXy HApOJHEIE JOTOBOPH B 00JaCTAX IIpaB UeI0BEKa,
T'YMaHHTAPHOIO IPaBa M MeXIyHapOJHOTO YTOJIOBHOIO [paBa,

ccuinaacy maksice Ha Jlexnapaiyio o 3aliHTe BCEX JIMIL OT HAaCHIBbCTBEHHBIX
ucye3HoBeHUl, npuHsaTyio I'enepansuoit AccamGneeit Opranusannn OOGbeAHHEHHBIX
Hamnmii B ee pezomonuu 47/133 ot 18 nexabpsa 1992 rona,

CO3HA6aA YPE3BRIYAMHYIO CEPhE3HOCTh HACUIBCTBEHHEIX HCUE3HOBEHUI, KOTO-
pHl€ TIpeACTaBIOT co00ii NpecTyieHne, a NIpU ONpeNeTIeHHbIX 00CTOATENbCTBAX,
OTOBOPEHHEIX B MemyHapo,uHOM npase, — HpeCTynIeHue TIPOTHB YeNTOBEHOCTH,

6ydyuu npeucnonnenbs pemumocmu Tpey IPeXAaTh HACUIbCTBEHHEIE Heues-
HOBEHUs ¥ GOPOTHCA NPOTHB Ge3HaKa3aHHOCTH NPH COBEPNICHHUH NPECTYIUICHHAS Ha-
CHITBCTBECHHOTO HCYE3HOBEHHH,

CO3HA8as MPaBO KAXAOTO YENOBEKA HE MOABEPraThCsa HACUINBCTBEHHOMY HMC-
YE3HOBCHMIO U MPaBO XEPTB Ha MPaBOCYAHE U Ha BO3MEIIEHNE yniepoa,

nodmeepoicdas Npaso M060# KePTBE 3HATH IpaBay 06 06CTOATENLCTBAX Ha-
CHIBCTBEHHOIO HCYE3HOBEHHA U 0 Cyb0e HCue3HYBIIEro JTUUa, a TaKXKe Mpaso bec-

OpEeNATCTBEHHO cOOUpPaTh, NONYyYaTh U PacHpoOCTpaHATs HHPOPMALIUIO AJik 3TOH Le-
1, o ’

002060pUNUCL O HIKECIEXYIONIEM: '




YACTD IIEPBASA

Cratea 1
1. Hcho HE MOXET II0ABEPIraThCA HACHIbCTBEHHOMY MCYE3HOBEHHUIO.
2. Huxakue MCKIIOYNTEIbHEIE OGCTO}ITCIIBCTBa KaKuMH Obl OHH HY OBLIH,

6YZb TO COCTOAHME BOMHEI HIIH yIrpo3a BONHEI, BHYTPEHHsS MOIUTHYECKAS HECTa-
GUITBHOCTS HIIH JTI000€ PYroe Ype3BLIYaiiHOe MOJOXKEHHE, HE MOTYT CIIyXHTh OIl-
paBnaHueM HaCUIbCTBEHHOTO HCUE3HOBEHHSL.

Ctartbs 2

- Jlnst neneit HacTosauiel KonBeHNN HACUNLCTBEHHBIM HCYE3HOBEHHEM CUMTA-
eTCs apecT, 3aJiepiKaHue, IOXUIICHUE WY JIMIIeHue cBoOoAE! B m060# apyroit ¢op-
M€ IIPEeACTaBUTEIAMH IrOCylapCTBa MIIH XK€ JHMIAMH WM IPYIIIaMH JIHI], NEHCTBYIO-
MM C pa3pelleHn, IPH MOAAepKKe HIH C CONIAaCHA roCyAapCcTBa, IPH NOCIEAYIO-
IeM OTKa3e MpU3HATh QAKT JTUMIEHHS CBOGOIBI HIH COKPBITHH JIaHHEIX O CYAR0E HIH
MECTOHAXOXICHHH HCYE3HYBILEro nHne, Bcne,ucmue t1ero 9TO JUHO OCcTaBleHO 6e3
3allUTH 3aKOHA.

CiaTbn 3

Kaxjoe rocysapcTeo-y4acTHHK IIPAHUMAET COOTBETCTBYIOIINE MEPHI AJIs pac-
clleloBaHMA NeHCTBHI, ONpe/IeIEHHBIX B CTaThe 2, KOTOPHIE COBEPIIAIOTCS THIIAMH
WA TPYNNaMHy UL, NeACTBYIOMAMA Ge3 paspelieHns, OANEPXKKU UK coracus ro-
CynapcTBa, M ML NPEaHus NPABOCYAHIO OTBETCTBEHHEIX 32 TO JIMIL.

CTaTBﬂ 4

Kaxmoe rocyaapcTBo-y4acTHUK MpUHUMAeT HeoGxoauMbie Mepsl Ans obecie-
YeHUS TOT0, YTOOLI HACUIECTBEHHOE ncqeznoaemle KBanTuQUIHUPOBAJIOCH B KAYECTBE
npaBOHapymeHm B €ro yrojJIOBHOM IIpaBe. 2

Crarpsa 5

ITupoxo pacupoCTpaHCHHAS WM CHCTEMATHYECKasA IPAKTHKA HACHIBCTBEH-
HEIX HCYE3HOBEHHI ABNACTCA NPECTYMACHHEM IPOTHB YETOBEYHOCTH, KaK OHO Onpe-
AeNAeTCs B IPEMEHMMOM MEX/yHapoAHOM IIpaBe, H BiedeT 3a coboi nocnencmnx,
Hpe,ZIyCMO'I‘peHHI:IC TaKUM HpHMCHHMHM MC)IQIyHapo,IIHLIM l'IpaBOM




CTaTbSl 6

1. Kaxcnoe FOCYlIapCTBO-Y‘IaCTHI/IK MPUHUMAET HEOBXOHMELE MEpHI C Ie-
NIBIO MIPUBNEIEHAS K YTOIOBHOH OTBETCTBEHHOCTH 1O KpanHei Mepe

a) mo6oro nna, KOTOpOE COBEpIIAET aKT HACHIBCTBEHHOIO HCUE3HOBEHHS,
TIPHKA3BIBACT, IOACTPEKAeT WM NOGYKIAET €ro COBEPLINTE, IOKYIAETCS Ha €0 Co-
BEPIICHHUE, ABNISACTCH €T0 noco6Hmc0M AJIH Y4acTBYET B HEM;

b)  HaYaNBHWKA, KOTOPEIH:

i) 3HAaJ, YT0 NMOJYWHECHHbIC, HAaXOAANIMecd MOJ €ro AeHCTBUTENbHOM! Bla-
CTBIO M KOHTPOJIEM, COBEPIIIAIH WIN HAMEPEBAIHCh COBEPIIMTH NPECTYILICHHE
 HACKJIBCTBEHHOTO MCYE3HOBEHHS, WM CO3HATEABHO IPOMTHOPUPOBAI ACHO
yxasmlsamnrym Ha 3TO UHGOPMALMIO; .

i) “Hec neﬁ(:'ramenbﬂym OTBeTCTBeHHOCTB u ocymec*mnxn neﬁcmmenb-
"HLIK KOHTpOJII: B OTHOIUCHUU zxenenmocm c KOTopoﬁ 6r>mo CBA3AHO NPECTy-
, nneﬂne HaCHIBCTBEHHOT'O ncqeanosennﬂ M KOTOPHIH

‘iii) He TIPHHAT BCEeX HEOOXOMMMEIX U Pa3yMHEIX MEP B PAMKAX €T0 IOTHO-

MO4YHN IS IPEJOTBPANICHUS UK NPECEUCHUA COBEPIIEHUS aKTa HACHIIBCT-

BEHHOI'0 HCYE3HOBEHHS NGO AN epesadyr AAHHOTO BOPOCa B KOMICTEHTHEIE
. OpTaHbl J/I PacCcIeOBaHUA M YTOIOBHOTO IPECISIOBAHUS.

' C)  MOAIYHKT (b) BEIIIE HpI/IMeHﬂeTCﬂ Gea ymepba ans COOTBGTCTBYIOIIIHX
Goliee CTPOrHX HOPM 06 OTBETCTBEHHOCTH, IPAMEHHMEIX B MEXKAYHapOXHOM IipaBe K
BOSCHHOMY KOMAHIHpY HIIH JHIY, GaKTHIEeCKH ocymecmnxromemy byHKIUH BOCHHO-
ro KOMaHaupa. - - ; :

2. HI/IKaKHe OpHKa3 UM pacHoOpAXKECHHE, HEXOAAIHE OT rOCy1apCTBCHHOTO,
Pan()IaHCKOI‘ 0, BOCHHOI‘O HIIH UHOroO opraHa, HE MOr'yT CIIYXHUTh OIIpaB,ZIaHHeM pe-
CTYNNICHUA HACHJIbCTBEHHOTO HCYE3HOBCHHUS.

Cratea 7
1. Kaxnoe rocyqapcTBo-y4acTHHK NIPEAyCMATPUBACT [Is MIPECTY IICHUA
HaCMJILOTBCHHOI‘O HCYE3HOBEHHMS COOTBETCTBYIONIHE MEPHI HAKa3aHUA C yquOM ero

qpe*mmaifmon cepsesﬂocm

“2. - Kaxnoe ro‘cynapcmo-yqac'fnnx MOKET TPENyCMOTPETD: |

s i e e



a) cMaATr4arIinue OTBCTCTBCHHOCTB OﬁCTOSITeJIBCTBa B YACTHOCTH AJA JIHIL,
KOTOPLIG SYIIY‘JH leflqaCTHLIMl/l K COBCPLICHHIO aKTa HaCHJIbCTBEHHOI'O NCYE3HOBE-
HHU, peanLHo co,uencmonann BO3BpAIICHAIO HC‘ICSH}’BIHCI’O auna XKHUBEIM HIHA CII0-
cobcTBOBANH HpO}ICHCHHK) 060T05ITBJIBCTB HaCHJIIBCTBCHHOTO HCYE3HOBEHMS HIIH yC-
TAHOBJCHHIO JIMTYHOCTH HCHOHHHTGJISFI aKTa H&CHJIBCTBEHHOFO HCYC3HOBCHUS,

b) 6e3 yniep6a ansa qpyrux 'yrozlonﬂmx Mpouenyp OTArYalouHe OTBETCT-
BEHHOCTH OOCTOATENHCTBA, B YaCTHOCTH B ClIydae CMEPTH HCUE3HYBLICTO KA KM B
Cily4ae COBEPHICHHA aKTa HACHILCTBEHHOIO HCUC3HOBEHHS B OTHOMEHHH GepeMeH-

HBIX XCHIIWH, HCCOBCPIHCHHOJICTHHX HHB&JIPIZIOB HIH APYTHX 00060 YSISBPIMBIX JINL.

Cratnha 8
bBes ymepéa ﬁng CTaThH 5,

1.  Kaxznoe rocynapcTBo-y4acTHHK, KOTOpOE IPUMEHSET CPOK JaBHOCTH B
OTHOIIEHHH 4KTOB HACIBCTBEHHOTO HCUE3HOBEHMS, IPHHUMAET Heoﬁxozmmme MepHI
X TOMY, 4T0G5I CPOK JaBHOCTH B YITOJIOBHOM IIPOM3BOACTEE:

a) D381 npononmmenmmm H copasmepnmm qpeanmqaﬁnoﬁ cepseanocm
3TOrO0 NPEeCTYNACHHUs;

~ b)  HaYMHAN HCUUCIATHCA C TOTO MOMEHTA, KOT/a NPECTYMICHHE HACHILCT-
BEHHOT'0 MCYE3HOBEHUS CTAHOBHTCS OKOHYEHHEIM, C YUETOM €r0 JUIALIETOCs XapaKTe-

pa.

2. Kakpmoe rocynapcTBo-y4acTHHK FapaHTHPYET TIPABO KEPTB HACHILCT- -
BCHHOTO HCYE3HOBEHMS Ha a(bq;exmnnoe cpez:(cmo TpaBOBO# 3aIMUTHI BO BpeMs JcH-
CTBHA CPOKa NaBHOCTH.

C'ran.n 9

1. Kaxzgoe rocynapcTBoO-y4acTHHK NPHHEMAET Heoﬁxozmmme MepH A
yCTaHOBJICHAS CBOEH KOMIETEHIIHH OCYIECTBIATE I0PHCAMKIHIO B omomennn pe-

- CTYIUICHHA HAaCHIBCTBCHHOIQ HCYC3HOBEHHA!

a)  KOrja IpecTyIUIEHHE conepmeno Ha 110603 TeppUTOpHM, HaXoAsmeHCa
II0J] ero IopUCAUKIueH, Hin Ha 6OpTY MOPCKOTO HJIH BO3AYLIHOTO CyAHa, 3aperucr-
PHPOBaHHOTO B JaHHOM TOCyNapCTBe;

b) Koraa npe,nnonaraemmﬁ npanouapymmenb ABIACTCA rpamannﬂom

JaHHOTO I'oCyAapcCTBa,




C) \ Korja HCUYC3HYBIUEE JIMLO ABIACTCS IpaKIaHMHOM IIaHHOF O rocyaapcrTna
U €CNH JAaHHOC I' ocyzlapcmo CHHTAET 3TO uenecooGpa?.HmM

2. Kaxnoe ,rocynapcho-yqacTHHK NPHHUMAET TaKXKe HEOOX0AUMEIE MEPHI
IUIs YCTAHOBJICHHUS CBOCH KOMIIETEHIIHH OCYIIECTBAATH IOPUCAMKIHIO B OTHOLICHUH
NPECTYIICHHUS HACKIBCTBEHHOrO MCUC3HOBEHH, KOTa IPeATIoNaracMulii IpaBoHa-
pyIIATEND HAXOMUTCA HA MOOOH TEPPUTOPHHU MO ero IOPHCIUKIUEH, €CIIU TONBKO
OHO HE BHJAeT WM HE NepefaeT ero KakoMy-nubo Apyromy rocyaapcTBy B COOTBET-
CTBHHM CO CBOMMH MEXAYHaPOXHEIMU 0053aTeNbCTBAMH MM HE NEPEAAET €ro Mexay-
HapOJHOMY YTOJIOBHOMY CyXY, IOPHCIUKIIHIO KOTOPOIO OHO IPHU3HAET.

3. Hacrosmas KoHBeHIHA HE HCKIIOYAET HUKAKYIO JONOIHUTENBHYIO YTIo-
JIOBHYIO IOpDHCAMKIIMIO, OCYIECTBISEMYIO B COOTBETCTBHY C BHYTPEHHUM IIPaBOM.

C'rzi'rba 10

1. Kaxzmoe rocyapcTBo-y4acTHUK, HA TEPPUTOPHUHE KOTOPOTO HAXOXUTCS
A0, TIOA03PEBAEMOE B COBEPIICHUH MPECTYIUIEHUS HACHIBCTBEHHOTO HCYEIHOBE-
HHUsA, 00€CIIeYNBaCT 3aKIOUYEHHE JaHHOTO JIMIA TI0OJ] CTPaXKy MJIM IIPHHHMAET BCE JIpY-
rHe NpaBOBBIE MEPEI, HEOOXOAUMEIE It 0GeCIIeYeHU €ro MPHCYTCTBHS, €CITH TIOCae
PaccMOTPCHHUS HMEIOMIEHCS B €10 PacopsLKCHHH HHGOPMAIMK OHO COYTET, YTO 3TO-
ro Tpebyror oGcToATenscTBa. Takoe coaepxkaHue Mo CTpaXed | TaKue APyTrHe mpa-
BOBEIC MEPHI OCYMIECTBISIOTCS B COOTBETCTBHHE C 32KOHOJATENHCTBOM BTOTO FOCYAAp-
CTBAa-y4aCTHHKA M TONBEKO B TEUEHHE CPOKA, HEOGXOTUMOTO i 06ecTIeueHus eT0
HIPUCYTCTBHUA B CBA3M C YTOJOBHO-IIPOLIECCY ANBHEIMU JEHCTBUAMH, NPONEAYpaMH I1e-
penadu WM BEIAAYH.

2. TocyaapcTBO-y4acTHMK, IpHHSIBIIEE MEPHI, IPEYy CMOTPEHHEIE B Iy HK-~
Te 1 HacTosAIEH CTaThH, HE3aMeITUTENBHO IIPOBOAUT NPEABAPUTENBHOE CIECTBHE
WM PACCIICAOBAHHeE [ YCTaHOBNEHH pakToB. OHO uH(POPMHpYET rocyaapcTBa-
YJaCTHHKH, O KOTOPEIX TOBOPUTCA B IyHKTe 1 cTareu 9, 0 MEpax, KOTOPHIE OHO. npn-
HSJIO B OCYIIECTBACHHUE NyHKTa 1 HacTosmeil cTaThH, B YACTHOCTH O 3aKTIOUCHUH -
ozt cTpaxy u 06 06cToATeNBCTBAX, HA OCHOBAaHHH KOTOPHIX OHO NIPOHU3BEACHO, @
TaKXKe O BEIBOJAX, CACIAHHEIX B XOA€ POBEACHHOIO UM NPEABAPUTEIBLHOTO CIEXCT-
BHA MM paccieloBaHuA, yBenommm HX O TOM, HaMEpeHO I OHO ocymecwnxn
CBOIO mpnc;:mxumo. :

3. Jhoﬁ_oe JIMLO, 3aKIIOYEHHOE 110/ CTPAXY B OCYIIECTBICHHE ITyHKTa 1
HaCTOAIICH CTaThH, MOXET HE3aMEUTHTENIBHO CBA3aThCA ¢ OMMKaiIIMM NOJIHOMOY-
HBIM NIPEACTABUTENEM FOCYyAapCTBa, rpaXk JaHMHOM KOTOPOI'0 OHO SIBJIAETCS, HIIH, €C-
A9 peds uneT o6 anarpuie, ¢ NpeACTaBUTEIEM roCyAapcTBa ero 0OBYHOIO HPOXKHUBa-
HHA. : ,




Crarnsa 11

1. Ecinu npeanoiaraeMelit HCIOMHATENS IPECTYILICHHAS HACHIHCTBEHHOTO
HCUE3HOBEHMs 0GHAPYKHMBaETCI HAa TEPPUTOPUM, HAXOAAMIEHCS IO IOPUCAUKUHEH
roCyZapcTBa-y9aCTHHKA, H €CTH 9TO TOCYAAapCTBO HE BRIAAET YKa3aHHOE JIMIO HIIH He
nepeiaeT ero ApyroMy rocyAapcTBy B COOTBETCTBHHM CO CBOMMH MEXTYHAPOJHEIMH
0643aTeNBECTBAMH HIIH MEXIYHAPOXHOMY YTOIOBHOMY CYAY, YbI0 KOMIETECHIUIO OHO
NPHU3HAET, TO OHO HANPABJIAET JAHHOE JIEI0 CBOMM KOMIIETEHTHBIM OpraHam AJsi yro-
JIOBHOTO NPEC/Ie/I0BAHHA. o

2. d1u opraHm IPHHEMAIOT PENIEHHE TaKHM xe o6pa3oM, Kak U B cnyqae
MO6GOro TSHKKOTO 06MIEYTONOBHOTO MPECTYILICHNS, B COOTBETCTBHH C 3aK0H011aTem>-
CTBOM 3TOIO IOCYAapCTBa-yUacTHUKA. B ciiyyasx, IpeayCcMOTPEHHBIX Iy HKTOM 2 CTa-
TBHU 9, IPABHJIA JOKA3EIBAHHS, IPUMEHSIONIMECS B KOHTEKCTE YTOJIOBHOTO PECIIEN0-
BAaHUA M OCYXKACHUS, HUKOUM 00pa3oM He ABJAIOTCS MEHEE CTPOTHMY, YEM NpaBHIia
AOKA3HIBANYS, NPHMEHSIONAECS B cnyqaxx TpeNy CMOTPEHHEIX HyHKTOM 1 yxazan-
HOM CTarbu. »

3.  JhoGoe numo, npeciexyemoe B cyAeGHOM MOPsIKE 3a COBEPIUIEHHE TIpe-
CTyNICHHS HACHIBCTBEHHOTO HCUE3HOBEHHUS, IONL3YETCs FAPAHTHEN CIIpaBeIIABOTO
obpamenus Ha BCeX CTafuax cyae6Horo paséuparensctsa. Jlo6oe MU0, IPHBICYEH-
HOE K CyIy 3a COBEPLICHHE NPECTYIUICHUS HACUIbCTBEHHOIO HCYE3HOBEHH S, UMEET
NpaBo Ha CHpaBeNMBOC pa3bUPaTEeasCTBO Aella KOMIIETCHTHBIM, HE3aBHCHMEIM U
GecrnpuCTPacTHEIM CyJOM HIIH TpnﬁyHaJmM, COB,L[aHHbIM Ha OCHOBAHMHM 3aKOHA.

CTaTths 12

1. Kaxoe rocyjapcTBO-y4acTHUK rapaHTHPYeT J060My JIMIY, yTBEp-
XKAAIOLIEMY, YTO TO MM HHOE JIMIO CTANO JKEPTBOH HACHIbCTBEHHOTO HCIC3HOBEHNS,
IIpaBO NPeJOCTAaBUTh COOTBETCTBYIOMUE GHaKTH B KOMIETEHTHEIE opram.r KOTOpHIE
OIEPATHBHO U 6ECIPUCTPACTHO PaCCMATPUBAIOT 9TO YTBEPXKIECHHE H, B Clydae Heob-
XOAMMOCTH, 6€30TIarareabHO IPOBOAAT TIIATENBHOE H OECIIPUCTPACTHOE paccieno-
BaHHe. B ciydae HeOGXOIUMOCTH IPUHMMAIOTCA COOTBETCTBYIOLINE MepEI Anis obec-
IeYeHUs 3alUTH 3asBATENS, CBUAETENEH, POACTBEHHAKOB MCIE3HY BIIETO IMNA B HX
3alUTHHKA, a TAKXKE JIMII, Y9aCTBYIOIIHX B PacCie/lOBaHUH, OT J06kX GopM Henpa-
BOMEPHOTO OGpaIIeHHs WM KaKoro G5l To HH GBIIO 3allyrHBaHus, 00YCIOBICHHBIX
daxToM noxauy KanoGH HUin AaqM TeX W HHBIX TMOKA3aHAH.

2.  Bo Bcex cnyuasx, Koraa CYIIIGCTBYK)T pa3syMHBbIE OCHOBAaHHS NIOJIArarh,
YTO UMEN0 MECTO HACHIBCTBEHHOE HCYE3HOBEHNE KAKOro-Iu00 IULa, OpraHsl, 0 Ko-
TOPBIX TOBOPHUTCA B ITyHKTe ! HacTosie# CcTaTbu, npoao,usn" paccnenosarme Iaxe mpu
OTCYTCTBUH OPHIIHANEHOMN XKaTO0O6HI.




3. Kaxzoe rocynapcmo-yqacmnx oﬁecncqnnaer, 9T00EI OpraHEei, 0 KOTO-
PHIX TOBOpHUTCH B IyHKTE 1 Hac*roxmen CTaTeH:

a)  ofnaganm HGO6XOIIHMBIMH TIOJTHOMOYHMAMHE M pecypcamMu 11 5ddexTns-
HOTO MPOBE/ICHHS PACCIENOBAHHS, BKIIOUas J0CTYI K IOKYMEHTAIAH H zxpyroﬁ uH-
(opmaiH, UMEIOTIIM OTHOWICHHE K HX PACCTEOBAHHIO;

b) HMIMeJH JOCTYI, IpHU HEOOXOAMMOCTH C npenaapn'renmoﬁ CaHKIMH Ccyna,
IPEXOCTABIACMON UM KaK MOXKHO Gonee omepaTUBHEIM 00pa3oM, K IO6OMY MeCTy
COCPIKAHMS MO cTpaxeil ¥ moOoMy JPyroMy MECTY, €ClH CYHISCTBYIOT pasyMHEIE
OCHOBaHM 110JIarars, Y70 B HEM HaXOAUTCA HCUE3HYBIIEE JIHIIO.

4. ‘Kaxkgoe rocyrapcTBo-y4acTHHK NpHHUMAET He0OX0qUMbIE Mephl s
npenynpexcnenm ¥ HaKa3aHHA JeHCTBUIN, MEIIAIOMUX NPOBEACHHIO PACC/ICIOBaHNUA.
B wacTHOCTH, 0HO 06€ecTIeuHBaeT, YTOGHI INIA, ION03PEBAEMEIE B COBEPILCHUH Npe-
CTYNNEHUS HACHIBCTBEHHOTO MCUE3HOBEHH, HE OBIIN B COCTOSHUM BIUATH HA XOI,
paccieioBaHus ITOCPEACTBOM JABJICHNS, 3allyTMBaHus WIH NPECICIOBAHNI B OTHO-

| LI€HHHM 3asABHTENS, CBHACTENeH, POACTBEHHHKOB HCIE3HYBIIETO JIHNA H HX 3aIIUTHH-
Ka, a TaKxKe JIUL, KOTOPEIE YYaCTBYIOT B pacCiiefOBAHMH.

Crartes 13

1. Jlnst ueneit BELAAYM MEXKIY TOCYAApCTBAMH-Y4aCTHHKAMH NIPECTYIUICHHE
HACHIIECTBEHHOTO HCUEC3HOBEHHS HE PACCMATPUBACTCH B Ka4ECTBE IMOMHTHIECKOTO
IpecTyIUICHY ], IPaBOHAPYUICHM, CBI3aHHOTO C MIOJHTHYECKUM NIPECTyIUICHUEM,
HIIH [PaBOHAPY IICHHS, COBEPUICHHOI'O 110 IIOJHUTHYECKUM MOTHBaM. Benencteue ato-
ro npock0a 0 BEIAYE, CBA3AHHAA C STHM NPECTYILICHHEM, HE MOKET 6511‘5 OTKJIOHEHA
TOJNIBKO Ha JaHHOM OCHOBaHHH.

2. TlpecryniaeHne HACHIBCTBEHHOTO HCYE3HOBEHHUS CUMTAETCS MOJIEKA-
IIAM BKIIOYEHHUIO B YUCIO0 npec*rynneﬁnﬁ, BJIEKYINHX BHIaYy, B 060l 10roBop o
BBIZaue, 3aKTIOYEHHBIH MexIy FOCYJJ;apCTBaMH-y‘IaCTHI/IKaMH A0 BCTYILIEHUS B cuny
HaCToxmen KOHBeHmm

3. T'ocyRapcTBa-y4acTHHKH 00S3YIOTCS BKIIOYATh MPECTYIIEHNE HACHIb-
CTBEHHOT'0 MCYEC3HOBEHH B THCIIO HPECTYIUICHAH, BICKY X anaqy, B moﬁoﬁ Aoro-
BOP O BEiade, 3aKMI0YaeMELi MEXAY HUMH BIOCIEACTBHH.

4. Ecnu rocynapcTBo-y4acTHHK, KOTopoe 00yClIOBIMBACT BHAa4y HAIHYIU-
€M J0roBopa, moxydaeT npocsby o BeJade OT APYroro rocyaapcrpa-y4yacTHHKA, € KO-
TOpPEIM OHO HE HMEET JOTOBOPA O BBIaYe, OHO MOXKET PACCMATPHBATE HACTOSAIYIO
KonBeHnnyio B OTHOIIECHHH NPECTYIICHNUS HACHIBCTBCHHOTO ncqeanoneﬁnx B KadecT-
BE HEOGXOMHMOTO IPABOBOI0 OCHOBAHMA IS BEIJAYH.
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5.  Tocymapcrea-y4acTHHKH, He 00yCIOBIMBAIOINUE BhIIAYY HAJIHYHEM JO-
TOBOpPa, paCCMaTpHBAIOT B OTHOMIEHNAX MEXTy co00it npecTyniieHne HACUILCTBEH~
HOT'0 MCUE€3HOBEHH B Ka4€CTBE NPECTYIUICHUS, BIEKYIIEro BhAAYYy.

6. Brifgaga BO BCex clydasxX OCYIMIECTBAAECTCS B COOTBETCTBUHU C YCIOBHUSA-
MH, IpeXy CMOTPEHHBIMH 3aKOHOAATENECTBOM FOCYyAapCTBa-y4acTHHKA, K KOTOPOMY
oGpamena npock6a 0 BelAaYe, MU IPUMEHHMEIMU JOTOBOPAaMH O BEIAYe, B TOM
YUCIIe, B YACTHOCTH, B COOTBETCTBHH C yCIOBHAMH, KaCAIOMIUMHUCI MUHMMAILHOTO
HakasaHus, TpeOyeMoro Ans neneH BBIJaud, HIH MOTUBAMH, II0 KOTOPBIM rocyJapcT-
BO-y4acTHHK, K KoTopoMy obpamieHa npocs6a o BbIfa4e, MOXKET OTKa3arh B €€ Ocy-
NIECTBJICHHUHA WM OTOBOPHTE €€ ONPE/ICICHHBIMH Y CIOBHAMM.

7. Huxkakoe nojioxenue HacTosmeit KOHBEHIMH He JOMKHO TOIKOBATHCA
Kak 00A3LIBAIOIIEE IOCYJapPCTBO-YYaCTHHK, K KOTOPOMY ofpanieHa npocsba 0 BELIa-

g€, OCYHIECTBIATD BBIAYy, €CJIM OHO UMEET CepBGBHHC OCHOBAHUS NOJIArarh, 4YIo CO-

OTBeTCTBYIOmasA Npockba OrlIa MpefcTaBleHa B LENAX IPECIeA0BaHHA I HaKa3a-
HHS TOTO YUIA WHOTO JIAIA IO IpUYMHE €ro Iojia, packl, BEPOMCIOBEAaHUS, HAITHO-
HaJbHOH NMPUHANTIEKHOCTH, STHHIECKOTO POUCXOXEHNUS, TIOIUTHIECKUX B3IIIA10B
WK TPUHAIEKHOCTH K ONpeeIeHHON COMansHON IPyIIne Ik YTO YXOBIETBOpE-
HPE YKa3aHHO# npochObI MOXKET HAHECTH Bped AaHHOMY JIHLY 110 KaKko#-nubo u3
ATHX MPHYHH. :

Crares 14

1. TocynapcTBa-y4acTHHKH OKa3HIBAIOT CaMYIO TIOJHYI0 B3aHMHYIO IIpaBo-
BYIO TIOMOIIE 110 YTOJIOBHEIM JefiaM, BO36GYKISHHEIM II0 TIPECTYIIEHHIO HACHIIBCT-
BEHHOTO MCYE€3HOBEHHU, BKIIIOYas MPEIOCTABICHIE BCEX HMEIOIUXCS B HX pacnops-
JKEHHMHM JO0Ka32TeIbCTB, HEOOXOAMMEIX IS pa3bupaTe/ibCTBa. '

2. Dta B3aUMHAs NPaBOBas NOMOIIb OKA3BIBAETCA B COOTBETCTBHHU C YCIIO-
BUSAMH, NPEXyCMOTPEHHEIMY BHY TPEHHHM [IPABOM 3aMpAIIMBAEMOr0 rocy1apcTBa-
YYaCTHHKA MM IPAMEHUMBIMY JOTOBOpaMH 06 OKa3aHUU B3aMMHON IPaBOBOil 10~
MOIIM, BKIIIOYast, B YaCTHOCTH, YCJIOBHS, KaCalolHeCsa MPHYHH, IO KOTOPEIM 3ampa-
IIKBACMOE rOCyJapCTBO-YYaCTHHK MOXET OTKa3aTh B NPEAOCTaBACHUY B3aHMHOM
IIpaBOBO¥ IIOMOINH MJIH OTOBOPHTE €€ KaKUMH-ITH60 yCIOBHAMH.




Cratbs 15

TocynapctBa-y4acTHHKH COTPYIHHYAIOT APYT C JPYTOM M OKa3BIBAIOT APYT
JApPYTy CaMO€ II0JTHOE COAEeHCTBHE B OKa3aHUM [TOMOIIH XKepTBAM HACHABCTBEHHBIX
HCUE3HOBEHNI, B PO3BICKE, ONPEACNCHEH MECTOHAXOMICHHS B 0CBOGOXKICHNY HC-
Ye3HYBIINX JIHIL, & B CITy4ae CMEPTH — B JKCTyMAaluH, ycraﬂonneﬂnn NUYHOCTH HC-
qeanmeux ¥ BO3BPAIICHHH HX OCTAaHKOB.

CTaTbﬂ 16

1. Hwu onno rocyaapcTBO-y4aCTHHK HE AOJOKHO BHICBEIIATE, BO3BPAINaTh,
nepenasaTh WK BRIABATH Kakoe-1ubo JIALO APYTroMy ToCyAapCTBy, €CJIH CymCCTBY -
FOT BECKHE OCHOBAHHUA I10J1araTh, 94TO €MY MOXET YI'POXKaTh TaM onacaocrs cTarb
}KepTBOﬁ HACHJILECTBCHHOTO HCYC3HOBCHHA. '

2.‘ Ans onpeneneﬂnﬂ HAJIAYMs TAKAX OCHOBaHHUM KOMIETEHTHEIE BIACTH
IPHHUMAIOT BO BHUMaHHE BCE OTHOCALIHECH K Aely 00CTOATEIbCTBA, BKIIOYas, B CO-
OTBETCTBYIOIMX CIIy4asX, CylHIeCTBOBAHHE B JaHHOM TrOCYAapCTBe MOCTOAHHON MpaK-
THKY TpyOHIX, BONMIONIMX ¥ MAaCCOBBIX HapyIIeHWi Npas 4eJ0BEKa WK rpyﬁmx Ha-
pyMIEHHR MEXTYHAPOXHOrO I'yMaHATaPHOTO MpaBa.

Crarbsa 17
1. HuxTo HE TOMKEH comepKaTbes IO crpaxcei&_"raﬁﬂo.
2. ~ Bes ymepba nis apyrux Memyuaponnmx 06A3aTENBCTE rocyapcTBa-

y‘IaCTHHKa xacammnxcx JUIIEHNsS cCBOOOARI, KaXao0e rocynapcmo-yqacrﬁnx B CBOEM
3aKOHOJATCIBCTBE!

a) OMpeeNdeT YCIOBHA, IPH KOTOPHIX MOTYT OTAABATHCA IPUKA3EI O JIH-
MEeH¥H ¢cB00O0IEI;

b) Ha3Ha4yaeT OpraHHl, YIOIHOMOYEHHEIE OTAABATH NPUKA3EL O IMIICHHU
¢BOOOIEI;

c) rapaHTHpyeT, 9To05 mo6oe nuIo, AMIEeHHOe CBOOOIH, CONEPKANTOChH
HCKJTIOYUTENBHO B 0QUIMANBHO IPU3HAHHAIX ¥ KOHTPOIMPYEMEIX MECTaX CONEpKa-
H¥S NOJ CTpaxei;




d) rapaHTUPYET, 4TOOH! II000MYy NHILY, TMIICHHOMY CBOOOIBI, pa3pellanuch
KOHTAKTHl C €r0 CeMbeH, aJBOKATOM HUIH JTIOGEIM APYTHM JIXIIOM 10 €ro BEIGOpPY H
CBHM/JIaHMS C HUMH HCKIIOYHTENBHO C yU4ETOM YCIOBHH, YCTaHOBJICHHEIX 3aKOHOM, a
€Clld pedb HAET 06 HHOCTpaHIe — KOHTAKTHI C KOHCYJIBCKHMH OpraHaMH B COOTBET-
CTBUH C IPHMEHMMEIMH HOPMaM# MeX Iy HapOLHOTO Mpaga;

€)  rapanTHpYeT ZOCTYN K MeCTaM COAEep:KaHHs NOJ CTpaxe TOGEIX KoM~
HEeTEHTHEIX OPTaHOB ¥ YUPEXICHHH, YIIOTHOMOYEHHEIX 3aKOHOM, IIPH HEOGXOAUMO-
CTH, IPH HANHYKH IPeJBAPUTEIBHOrO paspeiieHus cyaeGHoro opraua;

f) TapaHTHPYET KaXKJOMY JIMILY, JUIICHHOMY CBOOOALI, ¥ — B ciyuae Ha-
U9H TOAO3PEHNS O HACHIILCTBEHHOM MCUE3HOBEHHH — JtoGoMy vy, HMeIoImeMy
3aKOHHELI} HHTEpeC, HANPUMeEpP POJICTBEHHHKAM JHIIEHHOTO CBOGOB THIa, WX Npe-
CTABMTENISM MM HX aJBOKATY, €CIIH JHIIEHHOE CBOOOIH! MO HE MMEET BO3MOKHO-
CTH CAENaTh 3TO CAaMOCTOATENBHO, IIPH JTOGKIX 06CTOATENBCTBAX, IPaBo Ha obparne-
HHE B CYA, C TeM YTOOHI 3TOT CyJ Mor Ge30T/IaraTeIsHO BEIHECTH NOCTAHOBJIEHHE OT-
HOCHMTEIbHO 3aKOHHOCTH JIHIIEHUsS CBOGOIBI U pacnopanmbca 00 ocnoSomeHnn
€CIIH NUIIeHNe CBOGOIBI HE3aKOHHO.

3. Kaxi0e rocyapcTso-y4acTHUK 06€CednBaeT COCTABICHUE U peryisp-
HOe OOHOBJIEHHE OHOTO WM HECKONBKHX OQHIIMANbHBIX PETHCTPOB W/MIIH ODUIIU-
aNBHBIX JOCHE JIUIL, TUINEHHBIX CBOGOBI, KOTOPHIE [10 COOTBETCTBYIOIHM 3alipocaM
OMEePAaTHBHO MPETOCTABISIOTCA B pacopshkeHue JIrodoro cyaeGHOro opraHa Wiy Jo-
6Oro Apyroro KOMIETEHTHOTO OPraHa WK YYPEXKIEHHUs, YIIOTHOMOYEHHOTO 3aKOHO~
JATENBCTBOM COOTBETCTBYIOIETO roCyAapCTBa-yJacTHHKA HIIH JIPYTHM COOTBETCT-
BYIOLIHMM MEXIYHapOXHO-PABOBEIM JOTOBOPOM, Y4aCTHHKOM KOTOPOTO ABIAETCA CO-
OTBETCTBYIONIEE FOCYAApCTBO. B 3THX perncTpax WM JOChe JOJKHEL yKA3KBATHCS 110
Kpalineil mepe: ' '

) a) JIHYHBIC JaHHBIC JIHIIA, THIICHHOIO CBOﬁO,I(BI;

b)  para, BpeMms W MECTO JHIIEHHUS nuna csoﬁozxm H OpraH, IPOM3BeUTHH
3aeprkaHue 3TOTO JINNA,

¢)  opras, npmmmnﬁ pemicHue o nnmennn cBoGonm, )74 upmmnm Jauie-
HUA c13060111>1

d) opraH, o6ecneYnBalOKi KOHTPONIb 3a COAEPKAaHUEM IO CTpaxKeil;

e) MECTO COAEPKAHUS MOA CTpaxeH, faTa ¥ BpEMA NOCTYIICHUS JHLa B
MECTO COIEPIKaHMA 0] CTpaxkeil ¥ opraH, OTBEYAIOUINil 32 MECTO COAEPIKAaHUA 1101
CTpaxxew;
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f) CBEJECHU, KACAOIIHECA COCTOSHMA 3A0POBRA THIA, THIIEHHOIO CBOGO-
IOBI; ' ‘ _

g) B cCIydae CMEPTH BO BPEMS COZEPXKAHHUs [IO] cTpaxel — 06CTOXTCHBCT- )
B& ¥ [IPUYHMHEL CMEPTH U MECTO HA3HAYeHUs OCTAHKOB CKOHYABINEIOCs JTHIA;

h)  naram BpeMst ccBoﬁomean WK [IEPEBOJA B Ipyroe Mgcm cozepa-
HHA O] CTpaXkel, MeCcTo Ha3HaYeHUs ¥ OpraH, OTBEYaION(Mif 3a Takod HepPeBON.

'C'ra’rbn 18

1. C yqerom crarelt 19 u 20, xaxgoe rocy,zmpc*rso—yqacmﬁx FapaHTpreT
mofomy nuny, Kompoe HMeeT 3aKOHHBIH HHTEepeC K 9T0H HHGOpMAlkK, HalpuMep
PONCTBEHHHKAM JHIIEHHOTO CBOOONH NULa, HX TIpeICTaBUTE/LAM MM UX aJIBOKATY,
JOCTYII 11O Kpamnen Mepe K CIEeRYIOIWHM CBG,HBHPU{M

a) opraH Kmrophm BmHec peleHue 0 NUINeHNH CBOOOIHI;

b) Aarta, BpCMsA U MCCTO JIHIICHUA CBO6OJIE:I U NOCTYIJICHHA B MECTO CO~
ACPXKaHUA 110N CTpa)I(CI/I

C) . OpraH, OCYMECTBIAIOMMIE KOHTPONB 32 COAEPKAHUEM N0 CTpaxkel;

d)  MecToHAXOXXJEHHE JIHIA, JHIIEHHOTO CBOGO/EI, B TOM YHCIE, B CIyYae
[epeBosia B APYroe MeCTO COAepKaHUA NOJ CTpaxKed, MeCTO Ha3HAYCHUS ¥ OpraH, oT-
BEUYAIOIIUNA 34 EPEBOL; :

€)  Zara, BpeMs ¥ MECTO OCBOGOXAEHHS;

f) CBeIeHHUA, KacalolUeca COCTOSHUA 300POBbS JINNa, IHIIEHHOro cBOOO-
Il

') B cliyuae CMEpTH BO BPeMs COREPIKAHHMS IO CTpaxelt — 06CTOATENBCT-
Ba W npnqmm CMEPTH B MECTO HA3HAYCHHS OCTAHKOB CKOHYABIIEroCs JNHIIA.

2. B cnyyae Heo6X0nMMOCTH NIPUHHMAIOTCS COOTBETCTBYIOLIME MEPHI s
o6ecreueHns 3aIuTh JIML, O KOTOPHIX FOBOPHTCA B yHKTe | HACTOAMIEH CTaThy, &
| TAaKKe ML, yYacTBYIOWHX B PACCHESOBAHUH, OT JTH0GOro rpyGoro ofpamenus, OG0
GopME! 3anmyruBaHus U MOG0Or0 HaKazaHUsA, 00y CAOBICHHBIX TOUCKOM HHMOPMAIIHH,
Kacarouielcs JIHNa, JTUIIEHHOTO CBOOOEL.
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Crarbsa 19

1. JIuuHEIE CBEAECHUS, BKIIOYAS MC,IIHIIHHCKKC FUTH TeHETHYECKHE ,anHLIe
KOTOpEE COGHPAIOTCA W/HIH NPENPOBOXKIAIOTC B PAMKAX PO3EICKA HCUE3HYBIIEro
NWiia, He MOTYT HCIIOJIB30BAThCH WK NPEJOCTABIATECA B HHEIX IEJIAX, KPOME KaK B
HENAX pO3EICKa MCYESHYBUIETO JIMa. 3T0 NOoNoXEHHe puMeHsaeTca 6e3 ymepGa st -
HCIIONB30BAHUS TAKHX CBEACHHUH B YTONOBHO-IPOLECCYaNbHBIX JEHCTBHAX, KACAI0-
MUXCS NPECTYIICHUA HACHNECTBEHHOTO HCYE3HOBEHH S, MM NP OCYHIECTBICHAN
npasa Ha MOJY4eHHE BO3MEIIECHNMS.

2. C6op, o6paGoTka, HCIOIH30BAHNE U XPAHEHHE TMYHBIX CBEICHHMH,
BKJIFOYAS MEAUIIMHCKUE WM FEHETHUYECKHEe JaHHbIE, HE JOKHBI IPUBOIMTE K YIIEM-
JIEHHIO KM UMETH CBOUM II0C/IEACTBHEM yIIEMJIEHHE MPaB YENOBEKA, OCHOBHEIX CBO-
60 ¥ 4eNOBEYECKOTO NOCTOMECTBA IUIHOCTH,

Crarps 20

1. Tonpko B Tex ciay4yasx, KOrAa JHUI0 HAXOMHUTCA M0 3aMUTOH 3aKOHA H
KOTZia NAIIEHHE CBOGOIBI KOHTPONAKPYETCA CyAeOHEIM OPraHoM, [IPaBo Ha NONyYeHHe
CBEICHUIL, IPEAYCMOTPEHHEIX B CTaThe 18, MOXKeT B BHIE HCKIIOYEHHS OrpaHuYH-~
BaThCA, HCKIIOYUTENBHO B TEX CIydYadx, KOrjaa 3Toro TpefyeT CUTyanus u KOraa 310
TIpeIy CMOTPEHO 3aK0HOM, ¥ €CIIH Tiepefiaya STHX CBEJEHHUI HaHOCHT yIep6 JacTHOlM
KU3HHU HiH 6€30I1aCHOCTH COOTBETCTBYIOMIErO JIHIIA MK MelllaeT HalliexameMy
HpPOBEACHHUIO YTOMOBHOIO PACCIEAOBAHHU, HIIH XK€ B CHILY APYTHX AHANOTMYHEIX [IPH-
YWH, IPEAYCMOTPEHHEIX 3aKOHOM, H B COOTBETCTBUH C NPUMEHUMBIMH HOPMaMH Me-
Iy HapOIHOro Npasa # UesMu HacTosmeH Konpennuy. Hu npu kakux oGcToATenb-
CTBaX 3TH OTPAHMYCHHUS B OTHOLICHNH [IPaBa Ha NONYYCHHE CBEACHHH, IPELYCMOT-
PEHHBIX B cTaThe 18, He MOryT JOIyCKATECA, €C/IH OHM NPEACTABIAIOT co6OM moBe-
JieHHe, ONpeleIeHHOE B CTaThe 2, MM HApYIIeHue nyHKTa | cTaTem 17.

2. bes yurepba 4 pacCMOTPEHHS 3aKOHHOCTH JTHIIECHHA CBOOOABI KaKo-
ro-nubo NUla roCyAapcTBO-YYaCTHHK rapaHTHPY ST UM, YKA3aHHBIM B MYHKTe 1
cTathu 18, mpaBo Ha onepaTHBHOE H 3G GEKTHBHOE CPEACTRO cyAeOHON 3amMTEE AN
NONy4eHUA B KOPOTKHM cpok uHbOpMauu, yIOMAHYTO# B myHkTe 1 cTareu 18. Jto
1IpaBo Ha NPaBOBYIO 3alTUTY HE MOXKET anOCTaHaBJmBaTch WK OTPAHUYMBATECS HA
UpY KakuX 06CTOATENBCTRAX.

Crarea 21

Kaxznoe rocynapcTso-y4acTHHK NPUHHMAET HEOOXOAMMEIE MEDH X TOMY, 9TO-

- 681 0cBOBOXKACHHUE JIICOOT0 U4, THIICHHOTO cBOGOMEL, OCYIIECTBIANOCE B YCIOBH-

X, NO3BOJAIOMINX YAOCTOBEPUTHECA B TOM, YTO OHO OBLIO ACHCTBUTENHHO 0CBOOOXK-
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‘KOHOIIaTeJII:CTBOM

neno. Kaxpmoe rocy1apcTBo-y4acTHUK IPHHAMAET TakKe HEOOXOMUMEIS MEPH! s
obecneuenus pusnueckoi HENPUKOCHOBEHHOCTH M CIOCOGHOCTH B IIONHOM Mepe
OCYLIECTBIATEH CBOM IIpaBa MoOOMY JHIy B MOMEHT €ro ocBoboxaAeHus, Ge3 ymepba
s 0643aT€NBCTB, KOTOPHIE OHO MOXET HECTH B COOTBETCTBHUH ¢ HauHOHaHBHBIM 3a~

~

Cratbs 22

be3 ymep6a ang crathu 6 KaXkJoe rocyAapCTBO-yYacTHUK MPUHUMAET He00X0-
HHUMEIE MEPEI i MPEAYNPEAACHUS M HaKa3aHUs CIEAYIONINX NETHUM:

a) 3a/IepKKa B UCIIOIB30BAHHK MK BOCIPENSTCTBOBAHUE HCIOAB30BAHUIO
CPEACTB NPaBOBOH 3al{HTHI, IPEXYCMOTPEHHEIX B noAnyHKTe (f) myHkra 2 ctateu 17
u nyHkre 2 crarbu 20;

'b)  HemcnonHeHHe 0013aTENIHCTBA IO PETUCTPALUH BCEX JIML, THIICHHBIX
cBOGOAE!, a TaKKe perHcTpanun Mmoot nHGOPMAIHH, O HETOYHOCTH KOTOPOi GBLIO
M3BECTHO WM JOKHO OBUTO GHITH H3BECTHO AOMXKHOCTHOMY JIMIY, OTBEYAIOIEMY 34
BelicHHe 0(QUIUANBHOTO pErucTpa;

c) OTKa3 NPeJOCTaBUTE HHPOPMANHIC O THIICHHH KAKOro-1ubo Iuia cBo-
Gonsl WM MPETOCTaBICHHE HETOUHBIX CBENCHUH, B TO BpeMs KaK J1g MOMYyYEHHUS Ta-
KMX CBEICHMH CYIMECTBYIOT BCE 3aKOHHEIE OCHOBAHMUSL.

’CTaTbﬂ 23

1.  Kaxzaoe rocyaapcTBo-y4acTHUK oOecneunBaet, 4To6s! npodeccroHab-
Has MOATOTOBKA BOSHHBIX HIIH IPajkAaHCKHX HOJDKHOCTHBIX JIMII, OTBEUYAIOIIMX 3a
NpUMEHEHNE 3aKOHOB, MEJHIMHCKOTO NEPCOHaNa, COTPYAHHKOB IOCYAapCTBEHHEIX -
OpraHOB M JPYTHX JIHUI, KOTOPEIE MOTYT HMETh OTHOMIEHHE K CONEPXKAHMUIO IO CTPa-
Kei Wi 00pameH o ¢ MO0EIM THIOM, THIIEHHBIM CBOGOAH, BKIIOYada B cebd Hal-

nexkauiee H3ydeHHue COOTBCTCTBY!OIIIMX HONIOKEHHH HACTOAMEH KoHBeHIHH, C TeM
9yTOOHI:

a) NpexynpeJUuTh IPUYacTHOCTh YKa3aHHEIX JOJDKHOCTHBIX JIHI K aKTam
HACHJIbCTBEHHEIX HCYE3HOBEHHIH;

b) MOAYEPKHYTH BAXHOCTE IPENY IPEKACHUS U PacCIefOBaHUM cloyyaes
HACUNECTBEHHEBIX UCUC3HOBCHHUIA;

¢)  ofecHeunTs NpU3HAHME CPOYHOM HEOBXORMMOCTH Pa3peNIeHHs e, CBs-
3aHHBIX CO CJIyYasiMM HaCHJIBCTBEHHOIO HCYE3HOBEHMS.
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2. Kaxpgoe rocyapcTBo-y4acTHUK 06ecriednBaeT, YTOGHI IPUKA3El MK
pacnopsbKEHus, IPEANUCHBAOMNE, CAHKIMOHUPYIOMINE HITH MOOMPSIONHE HACHIE-
CTBEHHOE HCUE3HOBEHHE, GhIM 3anpemmensl. Kaxnoe rocynapcrso obecneqnsaer,
4TOGH JINLI0, OTKA3EIBAIONICECS BEINOJHATE OXOOHEIN NPUKa3, HE NOABEPraIoch Ha-
Ka3aHHIO.

3. Kaxmoe rocyIapcTBO-y4aCTHHK IPHHHMAET HEOOXOAHMEIE MEPH! K TOMY,
4TOGH! THLA, YIIOMSHYTHE B IyHKTe | HacCTOAIIEH CTAThH, HMEIONHE OCHOBAHMS 10~
Jararh, 9T0 HMEJIO MECTO MIIH BCKOPE NPOH30HIET HACHIECTBEHHOE HCUE3HOBEHHE,
cooGmany 06 3TOM CBOeMy Ha4aNbCTBY H, B CIydae HeO6XOAUMOCTH, KOMIICTCHTHEIM
BJACTAM WJIH OpraHaM, HaZie/ICHHEIM nonHoMoqpmMH no Hausopy u 3amme

Crarea 24

1. Jna ueneit ractrosme#t Konsenuuu xeprBoit cuuraercs modoe ucyues-
HyBIIEE JHIO 1 I060¢ QU3ATECKOE U0, KOTOPOMY [PUIHHEH Henocpe,zxcmeuﬂmu
BPEJ B PE3yNETATe HACHIIBCTBEHHOTO HCUE3HOBECHHAL.

2. Kas/ast skepTBa MMEET IpaBo 3HATh npax’m;y 06 ofcToATENnbCTBAX HA-
CHIILCTBEHHOTO HCYE3HOBEHUS, O XO/€ U pe3y/bTarax pacciieloBaHus H 0 cyAsbe ue-
YE3HyBIIETo JIMHA. Kaxgoe rocygapcwo-yqacmnx npnﬂnmae'r Hamexcamne MEpHI ©
STOMH UeNblo.

3. Kaxpoe rocyapcTBO-y4acTHHK NMPUHUMAET BCE HaAIekKaMUe MEPHI g
PO3BICKA, YCTAHOBJIEHYS MECTOHAXOM/IEHUS ¥ OCBOGOX IEHNUS HCUE3HY BIIMX JIMI, 2 B
CIy'Iae CMEpTH —— YCTAHOBICHHA MeCTOHAXOXKACHNA, o6ecmqeﬂm ynaxcenm H BO3-
BpaleHUs ux ocram«m

4.  Kaxpoe rocyaapctso- yqacmnx oﬁecneqnnae'r B CBOEH IipaBoBOi cuc-

- TEME JJig }KepTBI:I HACHIBLCTBCHHOIO HC‘IGSHOB@HI/IH upaBo Ha. HOJIY‘IGHMG GBICTpOI“O

ClipaB€qJIuBOTO I/I alIEKBaTHOFO BOBMeIHeHI/IH HaHCCGHHOFO ei ymep6a H KOMH@HG&” \
HOHuH. .

5. IlpaBo Ha Bo3MemeHHE ymepﬁa, HpBlIyCMOTpCHHoe B IIyHKTE 4 HACTOS-
Iieit CTaThH, OXBATHIBAET BO3MEMIEHHE MATEPHANBLHOIO U MOpaJIBHOI‘O Bpe/Ia, a TAKOKe,
B COOTBETCTBYIOLIMX CIIy4asX, TaKHe zxpyrne Q)opzvn:x Boamememm KaK: o

a) PECTUTYIUS;
b)  peaGunuTanHs;

c) carucPakUuus, BKIOYas BOCCTAHOBICHHE YECTH ¥ JOOPOTro UMEHH; -
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d)  rapaHTHH HENOBTOPEHHS.

6.  bBesymepG6a s 06;13aTeJILCTBa IIPOBOAMTD Paccie0BaHuUeE HO NOJIHOTO
NPOSACHEHHUSA CynBOH HCYE3HYBIIETrO NHIA, KAXKA0E rOCYNapCTBO-YHaCTHUK IPHHIMA-
eT HaJUIeXal{ie MepHl, Kacalol#ecs PaBoBOTro HOJI0XKEHU HCUYE3HYBIINX JIHLL,
cyzpba KOTOPHIX HEM3BECTHA, H UX POACTBEHHHUKOB, B YACTHOCTH, B TAKHX 001acTaX,

Kak conuaibHasn samma, @I/IH&HCOBHe BOHpOCI:I CGMCI’IHOG IIpaBO ¥ IIpasa cobeT-
BCHHOCTH.

7. Kaxzo0e rocyiapcTBo-yqacTHHK 06€CIeunBaET NPaBo CO34aBaTh Opra-
HH3a[0uH H aCCOIHAlMH, KOTOPhIC 3aHHMAIOTCA COACHCTBHEM B YCTaHOBIECHUH 00-
CTOSATENHCTB HACHILCTBEHHBIX HCUS3HOBSHUI U CYIb0bI HCYE3HYBIMX JIMI ¥ B OKa-
3aHHM NOMOINH XXEPTBAaM HACHILCTBEHHEIX HCUE3HOBEHHMH, H CBOGOAHO YIaCTBOBAT
B pa6oTe TaKMX OpraHU3alHii M acconuanuii.

CTaTbsl 25

1. Ka)moe rocyuapcmo-yqacmmc IPpHHHMACT HCO6X0)IHMHC MEepsl A8
npe,uynpexcneunx H IIpEeCEYCHHUs B )’FOJ'IOBHOM HNOpsAKE:

'a) = HEIIpaBOMEPHOIO M3BATHA HeTel, NOABEPTIIUXCA HACHIbCTBEHHOMY HC~
Ye3HOBEHHUIO, AeTell, YbY OTEll, MaTh MM IOPUAHIECCKUH IPEACTaBUTENb TOABEPIIINCH
HAaCH/ILCTBEHHOMY HCUE3HOBEHMIO, HIIH J€Tel, POAUBIIMXCA BO BPeMs HAXOXKICHHUS B
HEBOJIe HX MaTEePH, NolBepriueiics HaCPIJIBCTBeHHOMy HCYE3HOBEHHIO;

b) (banbcmbnxaunn COKPBHITHS HJIH YHHYTOXKECHHUA JOKYMEHTOB, YA0CTOBE-
pmomnx MOANMHHYIO NTUYHOCTH AeTel, 0 Koropmx TOBOPHTCA B MOAMYHKTE (a) BeIIIE.

2. Kaxnoe roCyapCTBO-y4aCTHUK NPHHAMACT HeOOXOAUMBIE MEPHI IS
PO3BICKA M YCTAHOBJICHHUA NHYHOCTH AETei, 0 KOTOPHIX TOBOPHTCS B MOAMYyHKTE (a)
nyHkTa | HacTosAmie# cTaThl, U JUIs X BO3BPALCHUSA B CEMbH AX HPOUCXOXKICHNUSA B
COOTBETCTBHY C NPABOBLIMH MPOLIEAYPaMH U NPHMEHUMEIMH MEXKIYHAPOTHEIMH CO-
IMAIHCHUSIMHA.

3. TocynapcTBa-y4acTHHKH 0Ka3BIBaIOT ApYT APYTy NOMOIIb B TIOHCKE U
YCTaHOBICHHH JTHYHOCTH JeTel, 0 KOTOPHX rOBOpUTCS B HOANyHKTe (2) myHkra | Ha-
cTosmeii CTaTbH, a TAKXKe ONpPeNEIeHHH HX MECTOHAXOXKAECHHS.

4. C y4eToM HE0OXOAUMOCTH Hauayumero o6ecrneueHus HHTEPECOB ACTEH,
0 KOTOPHIX MAET pedb B NOANYHKTE () MyHKTa 1 HACTOSAMIEH CTAThH, ¥ MX IIPaBa Ha
COXPaHEHHE M BOCCTAHOBJICHHUE HX NHMYHOCTH, BKIIOYad UX rpaKJaHCTBO, (GaMHIINK U
HX CeMeilHble CBA3H, IPU3HABAEMEIE 3aKOHOM, B T€X roCyAapcTBaX-yYacTHUKAX, KO-
TOpBI€ IPU3HAIOT CHCTEMY YCEIHOBICHHS HIIH MHYI0 GOpMyY Tiepeaadu AeTeit mox one-
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KY, JOJKHBI CYINECTBOBATh NIPaBOBEIC NPOLEAYPEI, HO3BOJIAIOIHE epecMaTpUBaTh
IpoLEeypy YCHHOBICHNS WIH NIEpeauy AeTel [oJ OIeKy, H, IP¥ HeOBX0AHMOCTH,
NPU3HABATH HEAEHCTBUTEIBHEIM M0G0 aKT YCEHHOBICHHA WM EPEAAUH 10 ONEKY,
HMEBINUN MECTO B pe3ylIbTaTe HaCHIbCTBEHHOTO HCYE3HOBEHM.

5. I"Ipﬁ MOOHX 00CTOATENBCTBAX, U 0COOCHHO B BOIPOCAX, UMEIOIINX OT-
HOIIEHUE K HACTOAIMICH CTaThe, IEPBOOIEPEHOE BHUMAHME YAENIETCS HeOGKoAuMO-
CTH HadIIy4lIero oGecieyeHus HHTepecoB peGeHKa, H peGeHOK, crocoGHbI AeicTBO-
BaTh OCO3HAHO, IMEET IPaBoO CBOGOIHO BEHICKA3BIBaTh CBOE MHEHHE, KOTOPOE NOIXK-
HBIM 06pa3oM IPHHAMAETCSA BO BHUMAHHE C YIETOM €0 BO3PacTa U CTENEHH 3peio-
CTH. |

YACTH BTOPAS
" Cratea 26

1. Jns ocymecTsienus nonoxenuil Hactosanieit KouBennuu yupexnaercs
KomuTeT 110 HaCHIBCTBEHHBIM HCYe3HOBEHUAM («KOMHTET») B COCTABE NECATH IKC-
nepTos, 001aAaIOMINX BEICOKMMH MOpalbHBIMH KaueCTBaMHU M NPH3HAHHOH KoMIIe-
TEHTHOCTBIO B 00JIaCTH IpaB YeIOBEKA, BEICTYNAIONINX B IMYHOM KavyecTBE U AeHCT-
BYIOIIMX Ha OCHOBE IMPUHIIUIA TIOJHOM OecnipucTpacTHOCTH. Unens: Komurera usdu-
PAaIOTCA IOCYARPCTBAMH-YYACTHUKAMHU B COOTBETCTBUH C IPHHIMIOM CIPaBEAIHBOIO
reorpauyeckoro pacupene/ieHus, Ipu 3TOM YUUTHBAeTCA HHTEpeC, KOTOPHIH Ipen-
CTaBIfeT yuacTre B paGote KoMuTeTra NHL, HMEIOMAX COOTBETCTBYIOIIMi IOpHAHYE-
CKMii OIHIT, a TaKKe cOanaHCHpoBaHHAsS npenc'raBneHHocTL cpe;m WIEHOB Komutera
MYKYHH M JKCHITHUH.

2.  BrI6OpH IPOBOAATCA MyTeM TAHHOTO FONOCOBAHHSA HA OCHOBE CIIHCKA
KaHJUJaTOB, PEKOMEHIOBAHHBIX TOCY/JapCTBAMY-YYaCTHUKAMY M3 YHCNA UX TPAX/aH,
B X0Jie COBEMIAHKH rOCYAapCTB-yJACTHHKOB, CO3BIBAEMEIX C 3TOH LENbIO pas B 1Ba
roza lenepainbHEIM CeKpeTapeM Opranuaaunn O6benuuennsx Hannii. Ha 3THX CO-
BEINAHKSX, Ha KOTOPHIX KBOPYM 06pasyioT BE TPETH rOCYAapCTB-y4aCTHUKOB, H30u-
patorcs wienamu Komuterta Te KaHAWAATE, KOTOPEIE NOTYyYai0T Hanbonbliee YHCIO
roo0coB # abCOMOTHOE GONBIAHCTBO TOIOCOB NpeACTaBUTeleH HPHUCY TCTBYIOIIUX ¥
YYACTBYIOUIMX B I'OJOCOBAHMH rocyuapc'rn-yqac'rnnxoa '

3.  Ilepsrie BEIGODE COCTOATCH He o3 Hee TeM yepe3 IEeCTh MECHIIEB I10-
ciie AaTHl BCTYIUISHUS B CHTy HacTosulel KoHBeHUnH. 3a 4eThipe MecsaLa 10 JaThl
KaxabIX BeIGopoB [enepanpublil cekperaps Opranusanun O6benunennsix Hanuii
HANpaBJIsgeT NHCEMO rOCYA2pCTBAM-YYaCTHHKAM C MPEI0KEHHEM MIPEICTABUTE COOT-
BETCTBYIOUIHE KAHAHAATYPHI B TEUEHHE TPEXMECAYHOIO CpoKa. [eHepanbHbI# cexpe-
Taph COCTABJIAET CIIUCOK MEPEYUCIIEHHEIX B aI(paBUTHOM HOPSAJKE PEKOMEHJOBAHHBIX
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KaHHUJaToB C yKa3aHHeM A/ KaXAOoTo KaHIHAaTa COOTBETCTBYIONIEro roCy apCTBa-
y4yacTHHKa. OH NPEenpoBOXAAET ITOT COMCOK BCEM FOCYAapCTBaM-yJaCTHHKAM.

4. Unenn Komutera H30uparoTcst CPOKOM Ha deThipe roxa. OHH MOryT
OBITH nepeu3OpanHH OfMH pa3. BMmecTe ¢ TeM MaHAAT NATH YWICHOB, U3GPAHHHEIX B X0l€
NePBEX BEIGOPOB, HCTEKAET IIOC/E ABYX JIET; CPasy ke MOCIEe MPOBEACHHUS NEPBEIX
BEIGOPOB (aMUIINH STHX HATH WICHOB ONPEJEINSIOTCA IIOCPEACTBOM Xpelus npesce-
nareneM COBCMARHA, 0 KOTOpOM FOBOPHUTCA B IIYHKTE 2 HACTOAMIEH CTAaThH.

5. B ciaywae cMepTH, yX0OJa B OTCTaBKy MM HECIIOCOOHOCTH ONHOTO U3
yienos Komutera no mo6oii nHO npudnHe Janee oCymecTBIATh B Komutere cBon
byHKIMHY, Ha3HAYMBIIEE €r0 FOCYAapCTBO-y9aCTHUK Ha3HauaeT, COOMONas KpPHTEpUH,
IpeAyCMOTPEHHEIE B IIyHKTe 1 HACTOsAMIEH CTaThH, APYTOro KAHIHAATA U3 YMUCHA CBO-
HX IpaxkaaH s 3aHATHS ocBoOonuBmierocd nocra 8 Komurere Ha ocraBmIniics Cpox
COOTBETCTBYIOIIEr0 MaHAaTa IIPU yCIOBUM ONOOPEHMA TaKOro Ha3Ha4eHus 6OIbIINH-
CTBOM rOCyapCTB-Y4aCTHHKOB. JTO OM0OpEHHE CYUTAETCS OKOHYATEABHBIM, €CIU
[IOJIOBMHA HJIK GOJbIIEEe YHCIIO FOCYAapCTB-Y4aCTHHKOB HE BEICKaXKyT OTPHIATENbHO-
ro MHEHHA B IIEPHOJ [POJOJIKMTENBHOCTRIO B IIECTh HEJEb ¢ MOMEHTA MOy YEHUS
uMH MHPopManuu oT I'enepansHoro cexperaps Opranusanun O6benuneHHbX Hanui
O NPENIOXKEHHOM Ha3HAYCHUN. -

6. KoMmuTteT onpezenser CBOH MpaBuiIa MPOLeRyPh.

7. T'enepansumit cexpetaps Opranmsanuu O6peaunennsix Hanwmii npegoc-
TaBJjgeT B pacnopsokeHne KomuTera mepcoHall H pecypchl, KOTOpHE eMy HEOOX0IUMEI
015 3G (HEKTHBHOIO OCYyINECTBICHUA CBOMX QyHKIHM. I‘eﬂcpanmmu CeKpeTaph CO3LI-
BaeT 4neHoB KomuTeTa Ha TiepBoe 3aceaHue.

8. ‘Inenm Komm:e'ra I/IMCIOT npaBo NONB30BATECH 'BO3MOXHOCTAMH, IPHBHU-
JNETHAMH U MMMYHHUTETAMH, KOTOpPEIE MPEeJOCTABMAIOTCA IKCIEPTaM B KOMaHUPOBKax
IO AenaM Opranusanun O6seAuHEHHBIX Hanuii ¥ 3aKPEMICHEl B COOTBETCTBY IOIIAX
pa:meme Komaemmn O NPHBUIICTUAX M HMMYHHTETAX O6nenunennsx Hanuii.

9. Kaxjgoe rocyAapcTBo-y4acTHHK 06513ye'rcﬂ coTpyaHMYaTh ¢ KoMuTeTOM
¥ OKa3KIBATh COZEHCTBHE €ro WieHaM B OCYIIECTBIICHUH HX MaH/aTa B pamKax Tex
Q)qum{n Komurera, KOTOpLIe GLmn UM TIPH3HAHH.

CTaTbﬂ 27

He pansine yem gepes yeTHpe rofia ¥ He NO3HEE YEM depe3 WECTh JET ¢ Mo-
MEHTA BCTYIUICHHS B CANy HacToamel Konsennun nposoautca Kondepenuus rocy-
JapCTB-yYaCTHHKOB [ OLEHKH GyHKIUOHMpoBaHUA KoMuTeTa U NpUHATHA pemre-
HHA COITIACHO IOJIOXKEHHUAM, 3aKPEIIEHHEM B MyHKTE 2 CTaThH 44, 0 TOM, CIeyeT K
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HOPY4MTh 3a7ady 10 HaGNIOZEHHIO 3a OCYIECTBICHUEM HACTOAIIEH Komaenunn*xa—'
KO#t-mu60 APYrofl HHCTAHUHMHA — HE HCKIII0Yasa HUKAKUX BO3MOXKHOCTEH — C HOMHO-
MOYHAMH, onpez(enenﬂmmn B cTaThax 28-36.

Crarba 28

1. ~ B paMkax DOJHOMOYHH, onpeeneHHNX HacToamel Konsennueit, Ko-
MHTET COTPYAHHYAET CO BCEMHU OpraHaMH, GEOpo, ClIeIHaTH3HPOBAHHEIMY YUPEKIE-
HHUSAMH H COOTBETCTBYIOmUMH poHaamu Opranusanun O6bvenunennsx Hammii, noro-
BOPHBIMH KOMHUTETaMH, yUPEXKICHHEIMH Ha OCHOBAHMH MEXAYHapPOJHEIX JOrOBOPOB,
crienuansHEIMY niponeaypamu Opranusanun O6seaunennsx Hanuil, coorserct-
BYIOIIAMH PETHOHAJIBHEIME MEXIPABUTEIHCTBEHHEIMH OPTraHH3alUAMH WIIH YUPex-
IEHUAMH, & TAKIKE CO BCEMH COOTBETCTBYIOLIMMHE HALMOHATIBEHBIMY YUPEXKACHUAMH,
areHTCTBaMH M 6I0po, 3aHUMAIOIIHUMHUCS Bonpocawm 3aUUTE BCEX UL OT HACHJIECT-
BEHHEIX ncqesﬁoseﬁnﬁ

2. B KOHTEKCTe BHIIOTHEHHS CBOUX tbyHKunn KOMHTeT KOHCYJIBTI/IpyeTCH c
JpPYTHMH JOTOBOPHEIMH KOMHUTETaMH, YUPEXKICHHEIMA Ha OCHOBaHHH COOTBETCT-
BYIOIHX JJOTOBOPOB O NIpaBax 4elioBeKa, B 4aCTHOCTH ¢ KOMHTETOM 110 IpaBam 4eJlo-
BEKa, YUPEXKACHHBIM Ha OCHOBAHMU MesKIyHapOIHOro MaKTa 0 rPaXIaHCKUX H II0-
JNIATHYECKHX NPaBaX, ¢ LebI0 0GECIeUeHHS COTIACOBAHHOCTH HX COOTBCTCTBYIOIIHX '

, sametxannn H pCKOMCH.IIaHHﬁ

Crarpa 29

1. - Kaxpoe rocynapcTso-yuacTHHK npejcrasiser Komurtery yepes I'ene-
panbHoro cexperaps Opranusanuu O6penuHeHHbIX Hanmil B TeueHue AByX JeT ¢
MOMEHTA BCTYTUICHUS B CUITy HacTosuiel KOHBEHIIMN [UIS NaHHOTO rOCyAapCTBa-
y4YaCTHHKA JOKIal O Mepax, npnnm:mx UM BO HCIIONHEHHE CBOMX oﬁxsaTenbcrs 1o
HacTosIIeH KOHBeHuHH :

2. I'enepaneHslil cexpeTaphb Opraﬂnsauun OﬁxennHeHme Haunn npenoc-‘
TaBIseT STOT JOKJIa] B pacnopxmeﬁne BCEX I‘OCyJ,Iap(:TB-y‘IaCTHHKOB

3. Kaxcm:m AOKIIa paCCManHBaeTcx KOMPITCTOM, KOTOPBIH MOXET Ipe- ,
CTaBJIITh KOMMCEHTApUH, 3aMEYaHUA WM PEKOMEHAUH, CYHTAIOMHECT UM HEO6X0-
RUMEIMH. 3aMHTEPECOBAHHOE TOCYAAPCTBO-YIACTHHK Oy YaeT COOBIeHHE O KOM-
MEHTapHsX, 3aMEYaHUAX WIH PEKOMCH/(aLUAX, HA KOTOPEIE OHO MOXET OTBETHTS MO
cBoeit coGCTBeHHoﬁ MHHULIUATHBE WU 110 npoc1>6e KOMHTeTa

4. Kommurer MO)KCT TaK¥Xe 3anpocm5 y.r ocynapcm-yqacmnxos I(OHOJIHH-
TCIBHYIO KH(})O]JM&IIHIO, Kacawinyrocd oCyCCTBICHHUA Hacrosane# KonpeHnuy.
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CTa'rx;n 30

1. PonCTBEHHUKH HCYE3HYBIIEro THIA, HX 3aKOHHHIE NPECTaBUTENH, nx
aJ[BOKATH! MM M060€ YIOTHOMOYEHHOE MMM JIMIO, & TakKe M060e apyroe umo,
HMeIoIIee 3aKOHHEIH HHTEPEC, MOTYT B cpquOM nopsazke obparutses B Komurer ¢
npocs6oit o posmcxce ¥ YCTaHOBICHHM MECTOHAXOXICHUS HCHe3HYBIIlero THia.

2. Ecma Kowmwurer courer, 9To mpocsba o npnnsrmn cpoqnmx Mep, npe-
CTaBJICHHAs B COOTBETCTBHH C [IyHKTOM 1 HACTOAIIEH CTATBU:

a) HE SIBIISETCS ABHO HE0OO0CHOBAHHOM;

b)  He mpencrasiseT coGoM 3NOyNOTPEGIEHNs IPABOM NPEACTABNSTH TAKHE
IPOCBOEL; : e

~¢)  6bUIa 10 3TOrO JOJDKHEIM 0Gpa3oM [pecTaBieHa KOMIIETEHTHEIM Opra-
HaM COOTBETCTBYIOIETO FOCYAAPCTBA-YIACTHHKA, TAKAM, KaK OPraHsl, yOIHOMO-
YeHHEIC IPOBOJMTE PACCIENOBAHMSA, €CIIH Takad BO3MOXHOCTE cymecTBOBana'

d)  mHe aBusercs Hecosmecmmoﬁ c nonoxceHHaMn HacToAmeH KOHBCHI.IKH,

e) HE paccmannBaeTca B paMKax le)’I'OI'I, ananomtmoﬁ HpOHCﬂypBI MEX-
AYHapOJAHOTO paccCieA0BaHud HIIH ypETyJIupOBaHMA, ' ‘

oH o6pamaercs K COOTBETCTBYIOLIEMY FOCY1apCTBY-YIaCTHHKY C Mpoch6oit nmpencra-
BHUTh €MY B yCTaHOBneHHmu HM CPOK nH@opmaumo O TIOJIOKCHUH PA3BICKHBAEMOTO
nuna.

3.  Cyuerom ﬂmbopmaunn npeﬂ;crasnenﬂon COOTBBTCTB)’!OIIIPIM rocynap-
CTBOM-YYaCTHHKOM B COOTBETCTBHH C IYHKTOM 2 HacTOsmeR cTaThl, KOMHUTET MOXET
HalpaBUTh PEKOMEH/ALHE STOMY OCYAapCTBY-Y4acTHHKY, BKIIOYas MpocsOy o npu-
HATHH BCEX HEOOXOTMMEIX MEp, BKJTIOUAS BPEMEHHEIE MEpBhI 3aIUHATH, 1A 0GHapyKe-
HHS M 3aIUTHl PasEICKHBaEMOTIo JIHL@ B COOTBETCTBUH ¢ HacTosameH Konsennuei u
uHGOpPMHPOBaTE KOMHTET B yCTAHOBISHHEI! UM CPOK H C YYETOM HEOTIOKHOIO Xa-
paxTepa CUTyalluyu O MPUHATEX UM Mepax. KoMuTeT HEQOPMupYET NHI0, IpeAcTa-
BUBIIEE MPOCHOY O MPUHATHH CPOYHEIX MEP, O CBOHX PEKOMEHAANUAX H CBEICHHAAX,
npenponomennmx eMy FOCYIIapCTBOM-y‘IaCTHHKOM €CIIH TAKOBEIC HMEIOTCA.

4. Komme’r npononxcaeT npnnaran, yCUIHA o paﬁo're c COOTBETCTBYIO-
INMM TOCYAapCTBOM-YYaCTHHKOM JIO TeX IOp, ToKa He GyAeT BEIACHEHa Cyan6a pasbl-
ckuBaemoro nuia. OH uHopMHpyeT 06 ITOM MoAarens npocsOsl.

i
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Cratps 31

1. Jlro6oe rocyAapcTBO-y4acTHAK B MOMEHT parH(puKaluy HacTosmel
KoHBEHIMH HJTH BIIOCIEACTBHH MOXET 3aSBHTh, YTO OHO MPH3HAET KOMIIETEHIHIO
KoMuTeTa ojTyd4arsh H PaCCMaTpUBATh cooﬁmeﬁwx OT HaXxOAAIIUXCS NIOJ €T0 IopuUc-
IUKIHEeH JHI HIM OT MMEHH TAaKMX JHL, KOTOPHIE YTBEPKAAIOT, 9TO OHH ABIAIOTCS
JKEPTBAMH HAPYIICHHS STHM FOCYIapCTBOM-YJaCTHHKOM MONOKEHUH HacToAme
Konpenuuu. KomureT He paccMaTpHBaeT HUKAaKMX COOOLICHMH, 3aTparuBalomux ro-
CyNapCcTRa-yYaCTHUKH, KOTOPEIE He C/eTaly TAKOTO 3asBICHHS. '

2. - KomuteT npHu3HaeT HenpueMIEMbIM T060€ COOOImEHHE, KOTOpOE: -

a) ABJACTCA aHOHMMHBIM;

b) IpeAcTaBasgeT coboil 3noynorpebieHne NpaBoOM NPEACTaBIATh TAKHE
COOOIEHUS WIIA HECOBMECTHMO C OJNOKEHHAAMH HacTosimel Konpenuumu;

C)  pacCMarpuBaeTCs B paMKaX ApYroi aHalOrMYHOH npouUeaypsl MC)K)ly-
HApOAHOTrO PAcCIeXOBAHUA MM YPEryIupOBaHus; HITH €CIH

d) He GBLUIM HCUEpIIaHEl BCE HMEIOMHUeEcH P dEKTHBHEIE BHYTPEHHHE CPE-
CTBa MPABOBOM 3AMIMTEL. DTO MPABHUIIO HE ACHCTBYET, KOria NPUMEHEHHE TaKUX
CpEACTB HEONIPaBIAHHO 3aTATHBAETCA.

3. Ecmu KOMHTET COYTeT, 9T0 COOGIEHHE 0TBEHaET TpeGOBaHHﬂM npeny-

 CMOTpPEHHEIM B TIyHKTe 2 HACTOSIIEH CTaThH, OH PENPOBOXKAAET COOOLICHNAE COOT-

BCTCTBYIOMIEMY rOCYAApCTBY -y 9aCTHHKY, npeaiaras €My MpeacraBuTh B yCTaHOB-
JICHHBIH UM CPOK CBOH 3aMCYaHHUA WX KOMMEHTApHU.

4. . Tlocne momydyeHus COOOMIECHMA U JO NPUHATHS PEMICHHA 0 CYIIECTBY
Komuter MoxeT B mo6oit MOMEHT 06paTHTECA K COOTBETCTBYIOIEMY roCyAapCTBy-
YYACTHHKY C 6e30THararebHoMi npockGoit 0 NPUHATAH HEOGXOAMMEIX BPEMEHHEIX
3aIUTHBIX MEP C IENbI0 HE JOMyCTHTh IPUIHHEHUS HEONIPaBHMOTO ymepﬁa KepT-
BaM IpeanonaraeMoro Hapymenns. Mcmons3oBanue KoMuTeToM 3T0# BO3MOKHOCTH

' He IpeJipelIaeT PENIeH:s BOIPOCa O IPHEMIEMOCTH MM PaCCMOTPEHNA COOGIIeHNs
110 CyMIECTBY. |

5.  KommuTeT paccMaTpuBaeT COOGIIEHH, O KOTOPHIX TOBOPHTCA B HACTOA-
mei craThe, B XOE 3aKPHITHIX 3aceanuii. OH HHQOPMHUPYET aBTOpa COOOMEHNA 06
OTBETaX, IIPEJICTABICHHEIX COOTBETCTBYIOMHUM TOCynapcTBoM-ydacTHrkoM. [Tocre
TOro0, Kak KOMHTET IPHHUMAET PEIICHHE O 3aBEPIICHHH NPOLEAYPEI, OH IPEIPOBOX-
JaeT CBOH BEIBOJBI FOCYAAapCTBY-YJaCTHHKY M aBTOPY COOGIICHHS.

-20-




Cratba 32

~ JIioGoe rocysapcTBo-y4acTHUK HacTosmel KonBenuy Moxer B Jiio60if Mo-
MEHT 3aABUTh, YTO OHO IPU3HAET KoMmeTeHIHuI0 KoMuTeTa nony4yars 4 pacCMaTpH-
BaTh COOOMICHMS, B KOTOPBIX OJXHO rOCyapCTBO-y4YacCTHUK YTBEPKAAET, YTO APyroe
FOCYAapCTBO-y4aCTHUK HE BHINOJIHAET CBOMX 0013aTENLCTB B COOTBETCTBUH C Ha-
crosmeit Koupennueii. KoMuteT He NpUHUMAET HUKAKHX COOBLICHHUM, KACAIOMHUXCA
rOCyAapCTB-y4acTHHKOR, KOTOPHE HE CAEIaNy TAKOro 3asBICHAS, paBHO KaK u c006-
HIeHH, NpeaCcTaBIeHHEBIX rocyzxapcmamn-yqacmnxamn, HE CIENaBIIAMH TaKoOro 3a-
SIBIICHMSL.

C'faTbﬂ 33

1. Ecmu Komurer nonyqae'r BHYIIAIONIYIO JOBEpHE HHMOPMAIHIO O TOM,
YTO TO HIH MHOE FOCYapCTBO-YIaCTHUK COBEPIIAET AeHCTBHA, HAHOCAIINE CEPBE3-
HEI yiep6 nonokeHnaM Hactosmeil KOHBEHIMH, OH MOXET, MOC/IE IPOBEACHHS

KOHCYJIbTallu#i ¢ COOTBETCTBYIOIMM I'oCyZapCTBOM-Y4aCTHUKOM, OGpaTHThCS ¢

HpOCBﬁOK K OXHOMY HMJIN HECKOJIBKHMM H3 CBOUX YJICHOB IMOCETATH 3TO rOCYXAapCTBO U
6C3OTJ1AF3T€JIBHO npencrann'rh cMy COOTBCTCTB}’IOIIIyIO nH(bopmaumo,

2. Komurer B nncsme_ﬁﬂoifl dbopme thpopMpreT coome*rcmyromee rocy-
AapCTBO-YYaCTHHK O CBOEM HAMEPCHUM [IOCETUTH €ro TEPPUTOPHIO, YKA3BIBas COCTAB
JejieTaliiy ¥ 1eNb OCEIEeHuUs. I‘ocyz:achBo-yqacmnx B T€YEHHE PAa3yMHOI0 CpOKa
JlaeT CBOM OTBET.

3. Ha 0CHOBaHHH MOTHBHPOBAHHO#M MPOCEGH rocynapcma-yqacmnka Ko-
MUTET MOXET TIPHHSTE PeIenHe o nepcnoce MM OTMEHE CBOET0 nocemennx

4, ' Ecnu rocymapcTBO-y4acTHHK I’IPCJIOCTaBIIHCT CBOE COIJIacHe Ha Iocenie-
Hue, KOMHTET M COOTBETCTBYIONIEE MOCYAAPCTBO-YUACTHUK OCY LIECTBIAAIOT COTPYA-
HMYECTBO. JUIs ONpPEACICHNS YCIOBHI MOCEIEH M, H TOCyAapCTBO-y4acTHHK obecme-
uynuBaeT KoMuTeTy Bce HEOOXOAUMEIE BOZMOXHOCTH IS npone,uemm A@HHOTO TOCe-
IICHHUS.

5. Ilo wroram nocemenns Komurer HAIPABIIAET COOTBETCTBYIOLIEMY rocy- :
IAapCTBY-y4ACTHUKY CBOHM 3aMEYaHMs U pe:cometmannn‘

Crarpa 34

Ecnn KomuteT noxy4aer CBeieHHs, KOTOPHIE, IO €10 MHEHHIO, COIEpKaT Xoc-
TATOYHO 0GOCHOBAHHEIE CBUAETENLCTBA TOTO, YTO HA TEPPUTOPHHM, HAXOAALIEHCA MO
IOPHCAUKIHEN KAKOro-MuG0o rocy1apCTBa-yuacTHHKA, IUPOKO HIM CHCTEMATHYECKH
NPaKTHKYIOTCSI HACHIbCTBEHHEIE HCUE3HOBEHN S, OH MOXET, NIpeABAPUTENLHO 3apo-
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CHB Y COOTBETCTBYIOLIETO rocynapcma-yqacmnxa BCIO COOTBeTcTBymmym uHbop-
MAIHIO O TIONIOXEHWH B 3TOH 0611acTH, B CPOYHOM MOPSIKE TOBECTH ITOT BOIPOC ao
cenenns I'enepanpHoit Accambnen Opranuzanau O6sennuennsx Hanuii uepes mo-
CpeACTBO l’enepanmoro ceKpeTaps Opranuszauun OG’BCI{YIHCHHBIX Harmii.

CTaTbﬂ 35

1.  Komierennus Komurera pacnpocrpaﬂze'rcx TONEKO HA CIydan EE

CTBEHHOTO HCYE3HOBCHHA, HMEBIIHE MGCTO rnocie BCTymIeme B CHITY HaCTOAMEH
KouseHnnun. : : :

2. Ecnu Kakoc- J’IK60 rocynapcTso ! CT&HOBHTCSI YYaCTHHKOM HacTOALEH
KOHBeHIH/II/I nocie ee BCTyl'UIeHI/Iﬂ B CUIIY, TO. ero 00a3aTeNILCTBA nepe,u KomuTeroM

OTHOCATCA TOJIBKO. K clayHasaMm HaCHHBCTBGHHOFO HC‘I&BHOBCHHH HMCBINM MECTO IOo-

Clie BCTYIUIEHHS JUIA HErO B CHITY Hacroxmeﬁ KOHBeHunK

. | | C'ra"rbg 3‘6,

1. KoMuteT npencrasiaser rocyzxapc'rBaM-yqaCTHHKaM u 'esepansHoit Ac-

cambiee Opraumzanuyn O6benqunennrx Haruit exceron;ﬂsm AOKIa 0 caoeﬁ paﬁo’re B
ocCymecTBiIeHUe HacTosmeH Konpennun.

2. I[Ty6nuKauy B €XKEroqHoM IOKIIAZe 3aMedaHus, KaCaloMEerocs KaKo-
ro-nu6o roCyaapcTBa-yJacTHHKA, JOKHO IIPEIINECTBOBATh YBEAOMICHNE IIaHHOI‘O
ToCyAapCTBa-y4acTHHKA, KOTOPOE pacnosaraeT pa3yMHBIM CPOKOM JUIA OTBETa H MO-
XKeT 06paTuThCA ¢ Npock6oit 06 oy 6IUKOBAHHU B 9TOM JOK/IANE €T0 COOCTBEHHBIX

KOMMEHTAapUeB WK 3aMEYaHuil.

YACTH TPEThHS

Crartea 37,

Huxkakoe nosoxenue Hactosme# KonpeHuu He orpanudusaet 6onee Graro- |

HpI;I}ITHI:IX HOHO}ICSHKﬁ 0 3amuTe BCEX JIMI OT HACHJIBCTBCHHEIX HCYE3HOBEHUMH, KOTO-

pHI€ MOTYT CONEPXKAThCS:
a) B 3aKOHOJaTeJIbCTBE rocynapCTBafy!iaCTHHKa;“nm}i
b) B MeXIyHapomHOM IpaBe, JEHCTBYIOMEM AJIA 3TOTO FOCyJapcTBa.
CTaTbﬂ 38

1. HaCTosm:[az KoHBeHIMS OTKPHITA I nommcannx BCEMH rocy,uapCTBa-
MU — YICHAMU OpraHnsan;nn O6venunennsix Hanui.
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2. Hacrosmas KoHBeHIHA I01€XAT paTHGUKAIMY BCEMH TOCYAAPCTBAMA-
ynenamd Opranuszanuyu O6bennnennsrx Hamuit. Paruduxannonnsie TPaMOTH CHAIOT-
cs Ha XpaHeHue I'eHepansHOMY ceche'rapfo Opranusanuu Oﬁmnnneﬁnmx Hannﬁ '

3. Hacroamas KonBeHIIMA OTKpEITA Ji1s IIPHCOEAUHEHHA BCEX TrOCYAapCTB-
wienos Opranmsanun O6peaunennsix Hanuii. [Ipucoennnenne ocymecTsisercs my-
TeM CNIa9l Ha XPAHCHHE JOKYMEHTA O IPHCOCANHCHAN I“enepanbnomy CceKpeTapio |
Oprannsannn OG’be,uHHeHHLIx Haunﬁ

CTaTbﬂ 39

1. Hacroamas Kormeuumx BCTYHAET B CHIY Ha TPUALQATHIA JAEHb MOCTE ;
cIadd Ha XxpaHenue ['eHepansHOMy cexpeTapio OpraHu3anuy O6BeAMHEHHBIX Hamm
IOBaIUATOM pa'm(bmcaunonnon rpaMOTm WK OKYMERTa O npucoe,unnennn‘

2. Hns moﬁoro rocynachBa, KoTopoe patHduumpyeT HacTosumyto Konpen-
IMIO MM NPMCOSAMHATCS K Hel Hocjie Ciauy Ha XpaHeHHue JBaauarolf paTuduKany-
OHHOM IrpaMOTHI HUIX JOKYMEHTa O NpHCcOoequHeHH, HacTosAmas KoHBEHIM BCTyIaeT
B CHJTy HA TPHAUATHI I€Hb NOCHe Ca9d HA XpaHEeHHe 3THM FOCyAapCTBOM €TI0 parh-
$HKaHOHHOM IPaMOTEI HIIH JOKYMEHTA O MIPUCOCAUHEHUH,

Craths 40

Tenepanpnsiii cexperaps Opranusanun O6benunennnx Hanuit nudopmupyer
BCE rocyaapcrsa — anens Opranusanun O6benunennnx Hanuit u Bce rocynapcrsa,
IOATIHCABINKE HAacTOAMYI0 KOHBEHIUIO M npncoennnnnmnecx K Hel:

a) 0 no;mncannn pam(pmcaunn ¥ TIPUCOEANHEHMH B coome*rcmm co
crarbeii 38;

b) 0 XaTe BCTYMICHUSA HacTosmel KOHBEHIMU B CUIIy B COOTBETCTBUH CO
crareei 39.

Crarbs 41

ITonoxenus HacToAmEH KoHBEHIMH PacTipOCTPaHAITCA Ha BCE YacTH denepa-
THBHEIX FOCYIapcTB 6e3 Kakoro Okl TO HM GBLIO OTPaHHYEHHS WM HCKIIOYEHHS.

Crarbs 42

1. JIro6o#t criop MexIy AByMs WK Gouee rocyaapcTBaMH-y4aCTHHKaMH,
KacaroIuics TOJKOBaHHUS HIH IPHMCHEHUS Hactosmell KonBeHIMH, KOTOPHIi He
yAanoch pa3peIIIHTB ny'reM IIEPETrOBOPOB HIIH C IIQMOIIBIO IPOLERYD, HENOCPenCT-
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: &‘/ ) .
'BEHHO NPENyCMOTPEHHHBIX HacTosmed KonBeHnnel, nepenaerca no npocs6e 0gHOro

U3 3THX TOCyJapcTB Ha ap6uTpax. Eciu B TedeHNe IIECTH MECAIEB IOCIE JATHI II0-
Iagm XonaraiicTea 06 apGUTpaKe CTOPOHAM HE YAAETCH JOCTHYH COIacHa OTHOCH-
TeJIbHO OPraHU3alMK apGHTpaXxa, Mobas H3 HUX MOXET epeAarh NaHHHIM CIOp Ha
pacemotperue MexayHapoauoro Cyna mytem Hanpamennx XojaTaiicTBa B COOTBET-

ctBuH ¢ ero CtaTyToM.

\

2. JIro6oe rocyaapcTBO-y4acTHUK MOXET PH NOANMCAHNH, paTHUKALAH
HIIM NIPACOEIUHEHHNH K HacTosmel KoHBeHIMH clienaTh 3agBICHHE O TOM, YTO OHO HE
cunTaeT ce0d CBA3AHHBIM IONOKECHUAMY MyHKTa 1 HacTosmel craTsu. Jlpyrue rocy-
AapCcTBa-y4aCTHHKH He OyIyT CBA3aHBl yka3aHHBLIMH IOJOXKEHHAMHA B OTHOLICHHUH To-
CYAapCTBa-y4acTHUKA, CACAABIIETO TAKOE 3agBJICHHUE.

3. Jo6oe rocynapc'rso-yqac'mux, KOTOPOE CJIENao 3aBIE€HAE B COOTBET-
CTBHH C MOJIOKEHUAMH IYHKTA 2 HACTOSWIEH CTaThH, MOXET B NI0GOH MOMEHT OTO-
3BaTh 3TO 3as4BJICHHE IOCPEACTBOM yBENOMJIEHH, HanpaBiaeHHOro I enepanwomy
cexperapio Opranu3anuu O6Lemmennmx Hamm

CTaTbﬂ 43

Hacroamas Koupennus npumensercs 6e3 ymep6a AJis moioxeHu# MexIyHa-
POIHOTO IyMaHHTAPHOTO [IpaBa, BKJIIoYas o6s3aTenscTea Bricokux Jlorosapusao-
muxcs CTOpOH 4eThpex JKeHeBCKHX KOHBEHIMH oT 12 aBrycra 1949 roaa u AByx
JIOTIONMHUTENBHEIX TIPOTOKOJIOB K HUM 1977 rona, a Takke BO3MOXKHOCTH KaXJI0ro ro-
CyaapcTBa paspeluTh MexIyHapOXHOMY KOMHUTETY Kpacnoro KpCCTa MOCEINaTh
MECTa CONCPIKAHMA IO CTpaXKeH B CUTyanudaX, HE OXBaTBIBaCMI:IX MEXIyHapOIHBIM
TYMaHUTApHBIM NIPaBOM.

CraTbs 44

1. JIro60e rocynapcTBRO-y4acTHHK HacTosniedt KOHBEHIIMU MOXKET Npeana-
raTh MONpPaBKM M NPEACTaBIATh X ['eHepanbHOMy cexpeTapio Opranusanun O6ne-
muHeHHBX Hauuii. 'eHepanbHeii cekpeTaph IPENpOBOXAACT NPEIaraeMyIo mo-
NPaBKy rocyAapCcTBaM-y4acTHUKaM HacTosmel Konsenuuu ¢ npocs6oii coo6muTs
€My, BEICKa3BIBalOTCA JIH OHH 32 CO3BIB KOHPEPECHIHH rocyuapCTB-yqaCTHm«)B c ue-
NBIO PACCMOTPEHUS STOTO NPENOKEHHS ¥ NIPOBEICHNS 10 HeMy roocosanus. Eciu
110 HCTEYCHHH YETHPEX, MECALIEB [I0CIIE HANIPABIEHUs TaKOro COOGIICHUS He MeHee
OIHOM TPETH rOCYNapCTB-YYaCTHMKOB BRICKAKETCA 32 CO3HEB Tako# Kondepenium,
I'enepanbHEIN ceKpeTaph OpraHu3yeT 3Ty Koacpepeﬂnmo IIOA 3TUHOH Opranmaunn
O61>e;mHeHm>1x Haruii.
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2. JIro6as mompasKa, NpUHATas GONLITMHCTBOM B JBE TPETH IPHCYTCT-
BYIOIIUX Ha KOH(EPEHIUH ¥ y4aCTBYIONHX B TOJOCOBAHMH TOCYapCTB-Y YaCTHAKOB,
npencrasnseTcd I'enepanbHbIM cexpeTapeM Oprasu3anun O6'be,nnﬂennmx Hanwit
BCEM TOCy/apeTBaM-yJacTHUKaM s TIPUHATHA.

3. ITonpaBka, NpuUHATas B COOTBETCTBHH C MOJIOKEHUAMHU NyHKTa 1 Ha-
CTOAImEl CTaThy, BCTYNACT B CHILY MOCIE €€ NPUHATHA ABYMS TPETAMH IOCY1apcTB —
YYACTHUKOB HacTosmel KoHnpeHun B COOTBETCTBHH C IPOLCAYPOH, Ipe Ty CMOTPeH-
HOM WX COOTBETCTBYIOLIMMH KOHCTHTY LHAMH.

4. ITocie BCTyMIEHMS IONPABOK B CHIY OHM CTAHOBATCS 06A3aTeNbHEIMH
I{id TOCYAapCTB-yYaCTHUKOB, KOTOPEIE X NPHUHSANY, a M APYTUX rocynapcyB-
YYaCTHHUKOB OCTAIOTCA 0043aTeNbHBIMH TOJIOKEHHA HacTosmel KouBeHnun u Bce
TIOTIPABKH, NPUHATHIC HMH paHEe. ‘

‘Cratps 45

1. Hacrosimas KonBeHuus, aHrnuiickuit, apabckuil, HCaHCKU, KUTAail-
CKHii, pycCKui M (PpaHIy3CKHH TEKCTEI KOTOPO#l ABIAIOTCSA PaBHO ay TE€HTHYHEIMH,

cnaercsa Ha xpaHenue ['eHepansHOMy cekperapio Opranusauun O6peaunerEHpIX Ha-
197078

2. I‘eHepanLHmﬁ CerCTapB Opranusanuu O6seunennsx Hanuit npenpo-

BOXIAET 3aBEPEHHbBIE IK3EMILIAPH HACTOAMEH Komaenunn BCEM TOCYIapCTBaM, O KO-
TOPHIX TOBOPDHUTCS B cTaThe 38.
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CONVENCION INTERNACIONAL PARA LA PROTECCION
DE TODAS LAS PERSONAS CONTRA LAS
DESAPARICIONES FORZADAS

Predimbulo
Los Estados Partes en la presente Convencidn,

Considerando que la Carta de las Naciones Unidas impone a los Estados la
obligacién de promover el respeto universal y efectivo de los derechos humanos y
libertades fundamentales, ~

Teniendo en cuenta la Declaracion Universal de Derechos Humanos,

Recordando el Pacto Internacional de Derechos Econdmicos, Sociales y
-Culturales, el Pacto Internacional de Derechos Civiles y Politicos y los otros
instrumentos internacionales pertinentes de derechos humanos, del derecho
humanitario y del derecho penal internacional,

Recordando también la Declaracién sobre la proteccion de todas las personas
contra las desapariciones forzadas, aprobada por la Asamblea General de las Naciones
Unidas en su resolucion 47/133, de 18 de diciembre de 1992,

Conscientes de la extrema gravedad de la desaparicion forzada, que constituye
un delito y, en determinadas circunstancias definidas por el derecho internacional, un
crimen de lesa humanidad,

Deczdtdos a prevenir las desapariciones forzadas y a luchar contra la
impunidad en lo que respecta al delito de desaparicién forzada,

Teniendo presentes €l derecho de toda persona a no ser sometida a una
desaparicion forzada y el derecho de las victimas a la justicia y a la reparacién,

Afirmando el derecho a conocer la verdad sobre las circunstancias de una
desaparicion forzada y la suerte de la persona desaparecida, asi como el respeto del
derecho a la libertad de buscar, recibir y difundir informaciones a este fin,

Han convenido en los siguientes articulos:

* PRIMERA PARTE
Articulo 1
1. Nadie sera sometido a una desaparicién forzada.
2. En ningin caso .pbdrén invocarse circunstancias excepcionales tales

como estado de guerra o amenaza de guerra, inestabilidad politica interna o cualquier
otra emergencia publica como justificacion de la desaparicion forzada.




Articulo 2

‘A los efectos de la presente Convencidn, se entenderd por “desaparicion
forzada” el arresto, la detencién, el secuestro o cualquier otra forma de privacién de
libertad que sean obra de agentes del Estado o'por personas o grupos de personas que
actian con la autorizacion, el apoyo o la aquiescencia del Estado, seguidadela
negativa a reconocer dicha privacién de libertad o del ocultamiento de la suerte o el
paradero de la persona desaparecida, sustrayéndola a la proteccién de la ley.

Artzculo 3

Los Estados Partes tomaran las medldas apropladas para investigar sobre las
conductas definidas en el articulo 2 que sean obra de personas o grupos de personas
que actien sin la autorizacion, el apoyo o la aquiescencia del Estado, y para procesar
a los responsables. ‘

Artz'culo 4 o
'Cada Estado Parte tomara las medidas necesarias para que Ta desapancmn
forzada sea tlplﬁcada como delito en su leglslacmn penal

Arieulos

La practica generahzada o sxstematlca de la desapariclon forzada constltuye un ¢
crimen de lesa humanidad tal como est definido en el derecho internacional aplicable
y entrafia las consecuencias prewstas por el derecho mtemacmnal aphcable

Artzculo 6 -

1. Los Estados Partes tomaran las medldas necesarias para consxdcrar
penalmente responsable por lo menos:

a) A toda persona que cometa, ordene, o induzca a la comision de una -
desaparicic’)n forzada, intente cometerla, sea complice o participe en la misma;

b) Al supenor que:

i) Haya temdo conocimiento de que los subordmados bajo su: autondad y
control efectivos estaban cometiendo o se proponian cometer un delito de.
desaparicion forzada, o haya conscientemente hecho caso omiso de
informaci6n que lo indicase claramente

ii) Haya ejercido su responsabilidad y control efectivos sobre las *
actividades con las que el delito de desaparicién forzada guardaba relaci6n; y




ili)  No haya adoptado todas las medidas necesarias y razonables a su
alcance para prevenir o reprimir que se cometiese una desaparicion forzada, o
para poner los hechos en conocimiento de las autoridades competentes a los
efectos de su investigacion y enjuiciamiento;

¢)  Elinciso b) supra se entiende sin perjuicio de las normas de derecho
internacional mas estrictas en materia de responsabilidad exigibles a un jefe militar o
al que actie efectivamente como jefe militar.

2. Ninguna orden o instruccién de una autoridad piblica, sea ésta civil,
militar o de otra indole, puede ser invocada para justificar un delito de desaparicién
forzada.

| Arti’culo 7

1. Los Estados Partes consideraran el delito de desaparicion forzada
punible con penas apropiadas, que tengan en cuenta su extrema gravedad.

2. Los EStados Partes podrén establecer:

a)  Circunstancias atenuantes, en particular para los que, habiendo sido
participes en la comisién de una desaparicién forzada, hayan contribuido
efectivamente a la reaparicion con vida de la persona desaparecida o hayan permitido
esclarecer casos de desaparicion forzada o identificar a los responsables de una
desapancmn forzada; : ~

b Sin pequlcio de otros procedimientos penales, circunstancias

~ agravantes, especialmente en caso de deceso de la persona desaparecida, o para
quienes sean culpables de la desaparicion forzada de mujeres embarazadas, menores,
personas con discapacidades u otras personas particularmente vulnerables.

Arti’culo 8
Sin perjuicio de lo dispuesto en el articulo 5,

1. Cada Estado Parte que aplique un régimen de prescripcion a la
desapancwn forzada tomara las medidas necesarias para que el plazo de prescnpcwn
de la accion penal ‘

a) Sea prolongado y proporcmnado a la extrema gravedad de este delito;

- b) Se cuente a partir del momento en que cesa la desaparicién forzada,
habida cuenta del caracter continuo de este delito.

2. El'Estado Parte garanﬁzéré‘ a las victimas de desaparicién forzada el
derecho a un recurso eficaz durante el plazo de prescripcion.




Articulo 9

o, .
1. Cada Estado Parte dispondra lo que sea necesario para instituir su
jurisdiccién sobre los delitos de desaparicion forzada en los siguientes casos:

a) Cuando los delitos se cometan en cualquier territorio bajo su
jurisdiccién o a bordo de una aeronave o un buque matriculados en ese Estado;

- b) Cuando el presunto autor del delito sea nacional de ese Estado;

9 " Cuandola persona desaparec1da sea nacional de ese Estado y éste lo ,
considere apropiado.

2. Cada Estado Parte tomara asimismo las medidas necesarias para
establecer su jurisdiccién sobre los delitos de desaparicion forzada en los casos en que
el presunto autor se halle en cualquier territorio bajo su jurisdiccion, salvo que dicho
Estado lo extradite o lo entregue a otro Estado conforme a sus obligaciones -
internacionales, o lo transfiera a una jurisdiccién penal mtemacmnal cuya
competencia haya reconocido.

3. La presente Convencidn no excluye ninguna jurisdiccion penal

ad1c1onal ejercida de confomudad con las leyes nacionales.

Artlculo 10

1. Cada Estado Parte en cuyo territorio se encuentre una persona de la que
se supone que ha cometido un delito de desaparicion forzada, si, tras examinar la
informacién de que dispone, considera que las circunstancias lo justifican, procederd a
la detencién de dicha persona o tomara otras medidas legales necesarias para asegurar
su presencia. La detencion y demdas medidas se llevaran a cabo de conformidad con
las leyes de tal Estado y se mantendran solamente por el periodo que sea necesarioa
fin de asegurar su presencia en el marco de un procedlmxento penal, de entrega o de
extradicion. ~ :

2. El Estado Parte que haya adoptado las medidas contempladas en el
parrafo 1 del presente articulo procedera inmediatamente a una investigacién
preliminar o averiguacion de los hechos. Informaré a los Estados Partes a los que se
hace referencia en el parrafo 1 del articulo 9, sobre las medidas adoptadas en’
aplicacién del parrafo 1 del presente articulo, especialmente sobre la detencién y las
circunstancias que la Justlﬁcan 'y sobre las conclusiones de su 1nvest1gac1on
preliminar o averiguacién, indicandoles si tiene intencién de ejercer su jurisdiccion.

3. La persona detenida de conformidad con el parrafo 1 del presente
articulo podrd comunicarse inmediatamente con el representante correspondiente del
Estado de su nacionalidad que se encuentre mas préximo o, si se trata de un apatnda
con el representante del Estado en que habitualmente resida.

4.




Artz'culo 11

1. El Estado Parte en el territorio de cuya JllI'lSdlCClOIl sea hallada la ,
- persona de la cual se supone que ha cometido un delito de desaparicién forzada, si no
procede a su extradicién, o a su entrega a otro Estado conforme a sus obligaciones
internacionales, o a su transferencia a una instancia penal internacional cuya
Jul‘lSdICCIOII haya reconocido, sometera el caso a sus autondades competentes para el
ejercicio de la accién penal.

2. Dichas autoridades tomaran su decision en las mismas condiciones que
las aplicables a cualquier delito comtn de caracter grave, de acuerdo con la
legislacion de tal Estado. En los casos previstos en el parrafo 2 del articulo 9, el nivel
de las pruebas necesarias para el enjuiciamiento o inculpacién no seré en modo
alguno menos estricto que el que se aphca en los casos prev1stos en el parrafo 1 del
articulo 9. ‘ ,

3. Toda persona investigada en relacién con un delito de desaparicién -
forzada recibird garantias de un trato justo en todas las fases del procedimiento. Toda
persona sometida a juicio por un delito de desaparicion forzada gozara de las
garantias judiciales ante una corte o un tribunal de justicia competente, independiente
e imparcial, establecido por la ley.

Articulo 12

1. Cada Estado Parte velara por que toda persona que alegue que alguien
ha sido sometido a desaparicién forzada tenga derecho a denunciar los hechos ante las
autoridades competentes, quienes examinaran rapida e imparcialmente la denuncia y,
en su caso, procederan sin demora a realizar una investigacion exhaustiva e imparcial.
Se tomaran medidas adecuadas, en su caso, para asegurar la proteccion del
denunciante, los testigos, los allegados de la persona desaparecida y sus defensores
asi como de qulenes participen en la investigacion, contra todo maltrato o
intimidaci6n en razén de la denuncia presentada o de cualquier declaracién efectuada.

2. Siempre que haya motivos razonables para creer que una persona ha
sido sometida a desaparici()n forzada, las autoridades a las que hace referencia el
pérrafo 1 iniciardn una investigacion, aun cuando no se haya presentado ninguna
denuncia formal. :

3. Los Estados Partes velaran para que las autoridades menclonadas en el
parrafo 1 del presente articulo:

a) Dispongan de las facultades y recursos necesarios para llevar a cabo
eficazmente la investigacion, inclusive el acceso a la documcntacmn y demas
informaciones pertinentes para la misma; ‘

b) Tengan acceso, previa autorizacién judicial si fuera necesario emitida a
la mayor brevedad posible, a cualquier lugar de detencién y cualquier otro lugar

5.




donde existan motivos razonables para creer que pueda encontrarse la persona
desaparemda

a4 Cada Estado Parte tomara las medidas necesarias para prevenir y
sancionar los actos que obstaculicen el desarrollo de las investigaciones. En |
particular, deberan garantizar que las personas de las que se supone que han cometido
un delito de desaparicién forzada no estén en condiciones de influir en el curso de las
investigaciones, ejerciendo presiones y actos de intimidacién o de represalia sobre el
denunciante, los testlgos los allegados de la persona desaparecida y sus defensores,
asi como sobre qulenes participan en la 1nvest1gac1on :

Artzculo 1 3

1. A efectos de extradicién entre Estados Partes, el delito de desapanclon
forzada no seré considerado delito politico, delito conexo a un delito politico ni delito
inspirado en motivos politicos. En consecuencia, una solicitud de extradicién fundada
en un delito de este tipo no podra ser rechazada por este tnico motivo.

2. El delito de desapancmn forzada estara comprend1do de pleno derecho
entre los delitos que den lugar a extradicién en todo tratado de extradicién celebrado
entre Estados Partes antes de la entrada en vigor de la presente Co’nvenclon‘

3. Los Estados Partes se comprometen a incluir el delito de desaparicion
forzada entre los delitos susceptibles de extradicién en todo tratado de extradicién que
celebren entre si con posterioridad.

4. Cada Estado Parte que subordme la extradicién a la existencia de un
tratado, si recibe una solicitud de extradicién de otro Estado Parte con el que no tiene
tratado al respecto, podra considerar la presente Convencién como la base juridica
necesaria para la extradicion en lo relativo al delito de desaparicién forzada.-

5.  Los Estados Partes que no subordinen la extradicion a la existencia de
un tratado reconoceran el delito de desaparicién forzada como susceptible de
extradlclon entre ellos mismos.

6. La extradicién estara subordlnada, en todos los casos, a las condiciones
previstas por el derecho del Estado Parte requerido o por los tratados de extradicién
aplicables, incluidas, en particular, las condiciones relativas a la pena minima exigida
para la extradicién y a los motivos por los cuales el Estado Parte requerido puede
rechazar la extradicion, o sujetarla a determinadas condiciones.

7. Ninguna disposicién de la presente Convencion debe interpreta:rse en el
sentido de obligar al Estado Parte requerido a que conceda la extradicion si éste t1ene
razones serias para creer que la solicitud ha sido presentada con el fin de procesar o
sancionar a una persona por razones de sexo, raza, religién, nacionalidad, origen
étnico, opiniones politicas o pertenencia a un determinado grupo social, o si, al
aceptar la solicitud, se causara un dafio a esta persona por cualquiera de estas razones.




Articulo 14
1. Los Estados Partes se prestaran todo el auxilio Judicial posible en lo que
respecta a cualquier procedimiento penal relativo a un delito de desaparicién forzada,’ ‘
inclusive el suministro de todas las pruebas necesarias para el proceso que obren en su
poder. -

2. El auxilio judicial estara subordinado a las condiciones previstas en el
derecho interno del Estado Parte requerido o en los tratados de cooperacién judicial
aplicables, incluidos, en particular, los motivos por los que el Estado Parte requerido
puede denegar dicho auxilio o someterlo a determmadas condiciones.

Artzculo 15

Los Estados Partes cooperaran entre si yv s¢ prestaran todo el auxilio posible
para asistir a las victimas de las desapariciones forzadas, asi como en la busqueda,.
localizacion y liberacidn de las personas desaparecidas y, en caso de fallecimiento, en
la exhumacién, la 1dent1ﬁcac1on de las personas desaparemdas y la restitucion de sus
restos.

Articulo 16

i Ning‘l’m Estado Parte procedera a la expulsion, devolucién, entrega o
extradicién de una persona a otro Estado cuando haya razones fundadas para creer
que estaria en peligro de ser sometida a una desaparicién forzada.

2. Alos efectos de determinar si existen esas razones, las autoridades
competentes tendran en cuenta todas las consideraciones pertinentes, inclusive,
cuando proceda, la existencia, en el Estado de que se trate, de un cuadro de
violaciones sistematicas graves, flagrantes o masivas de los derechos humanos 0
violaciones graves del derecho mternacwnal humamtano

- Articulo 17 .
1. Nadie sera detenido en secreto.
2. Sin perjuicio de otras obligaciones internacionales del Estado Parte en

materia de privacion de libertad, cada Estado Parte, en su legislacion:

a) Establecera las condiciones bajo las cuales pueden 1mpart1rse Ias "
ordenes de privacioén de libertad;

b) Determinara las autondades que estén facultadas para ordenar
privaciones de libertad; ‘

é) Garantizara que toda perSOha privada de libertad sea mant‘enidé
Unicamente en lugares de pnvamén de libertad oficialmente reconocidos y
controlados; ~




d) Garantizaré que toda persona privada de libertad sea autorizada a
comunicarse con su familia, un abogado o cualquier otra persona de su eleccién y a
recibir su visita, con la sola reserva de las condiciones establecidas por la ley, y en el
caso de un extranjero, a comunicarse con sus autoridades consulares, de conform1dad
con el derecho internacional aplicable;

e) Garantizara el acceso de toda autoridad e institucién competentes y
facultadas por la Iey a los lugares de privacién de libertad, si es necesario con la
autorizacion previa de una autoridad Jlldl(:lal

)] Garantizard en cualquler cucunstancia a toda persona privada de
libertad y, en caso de sospecha de desaparicién forzada, por encontrarse la persona
privada de libertad en la incapacidad de ejercer este derecho, a toda persona con un-

‘interés legitimo, por ejemplo los allegados de la persona privada de libertad, su

representante o abogado el derecho a- mterponer un recurso ante un tribunal para que
éste determine sin demora la legalidad de la privacién de libertad y ordene la ;
liberacién si dicha pnvac1on de libertad fuera ilegal.

3. Cada Estado Parte asegurara el establecimiento y el mantenimiento de
uno o varios registros oficiales y/o expedientes actualizados de las personas privadas

- de libertad, que bajo requerimiento seran rapidamente puestos a disposicién de toda.

autoridad judicial o de toda otra autoridad o institucién competente de acuerdo con la
legislacién nacional o cualquier instrumento juridico mternacmnal relevante del que el
Estado sea Parte. Esa informacién contendra al menos:

a) La identidad de la persona privada de libertad;

LS

b) El dia, la hora yel lugar donde 1a persona fue privada de libertad y la
autoridad que procedid a la privacion de hbertad

c) La autondad que decidié la pnvacxon de libertad y los motivos de ésta;
d) La autoridad que controla la pnvaclén de libertad;

e) El lugar de privacién de llbertad el dia y la hora de admisién en el
mismo y la autoridad responsable de dicho lugar,

N Los elementos relativos a la integridad fisica de la persona pnvada de
libertad;

g  Encaso de fallecimiento durante la privacién de libertad, las
circunstancias y causas del fallec1m1ento 'y el destino de los restos de la persona
fallecida; , ««

h) El dia y la hora de la liberacion o del traslado a otro lugar de detencwn
el destino y la autoridad encargada del traslado

-8-




Articulo 18

1. Sm perjuicio de los artlculos 19 y 20, cada Estado Parte garant:zara a
toda persona con un interés legitimo en esa mfomaclon por ejemplo los allegados de
la persona privada de libertad, su representante o abogado, el acceso, como minimo, a
las mformacmnes s1gulentes‘ SRR - T

a) - La autoridad que decidi6 la  privacion de hbertad

b)  Lafecha,la hora y el lugar en que la persona fue pnvada de libertad y
admitida en un Iugar de privacién de llbertad

) La autoridad que controla la pnvaclon de hbertad,

d) El lugar donde se encuentra la persona pnvada de libertad y, en caso de
traslado hacia otro lugar de privacién de libertad, el destmo y la autoridad responsable
del traslado

~e)  Lafecha, lahoray el lugar de la liberacion;

f)  Los elementos relativos al estado de salud de la persona privada de
libertad; o

2 En caso de fallecimiento durante la privacién de libertad, las
circunstancias y causas del fallecimiento y ¢l destino de los restos.

2. Se adoptaran, llegado el caso, medidas adecuadas para garantizar la
proteccion de las personas a las que se refiere el parrafo 1 del presente articulo, asi
como de quienes participen en la investigacion, contra cualquier maltrato, -
intimidaci6n o sancién en razén de la bisqueda de informaciones sobre una petsona

, pnvada de hbertad

Articulo 19

1.  Las informaciones personales, inclusive los datos médicos o genéticos,
que se recaben y/o transmitan en el marco de la busqueda de una persona
desaparecida no pueden ser utilizadas o reveladas con fines distintos de dicha
buisqueda. Ello es sin perjuicio de la utilizaci6n de esas informaciones en
procedimientos penales relativos a un delito de desapancxén forzada oen ejerclcxo
del derecho a obtener reparacién. :

2. Larecopilacién, el tratamiento, el uso y la conservacién de
informaciones personales, inclusive datos médicos o genéticos, no debe infringir o
tener el efecto de infringir los derechos humanos, las libertades fundamentales y la
dignidad de la persona. o

-




Articulo 20

1. Unicamente en el caso en que una persona esté bajo proteccién de la ley
y la privaci6n de libertad se halle bajo control judicial, el derecho a las informaciones
previstas en el articulo 18 podra limitarse, sélo a titulo excepcional, cuando sea
estrictamente necesario en virtud de restricciones previstas por la ley, y si la
transmisién de informaci6n perjudicase la intimidad o la seguridad de la persona o el
curso de una investigacién criminal, o por otros motivos equivalentes previstos por la
ley, y de conformidad con el derecho internacional aplicable y con los objetivos de la
presente Convencién. En ningtin caso se admitiran limitaciones al derecho 4 las
informaciones previstas en el articulo 18 que puedan constituir conductas definidas en
el articulo 2 o violaciones del parrafo 1 del articulo 17. '

2. Sin peljulcm del examen de la legahdad de una privacién de hbertad el
Estado Parte garantxzara a las personas a las que se refiere el parrafo 1 del articulo 18,
el derecho a un recurso judicial rapido y efectivo para obtener sin demora las~
informaciones previstas en esa disposicién. Ese derecho a un recurso no podra ser
suspendido o limitado bajo ninguna circunstancia.

Articulo 21

Cada Estado Parte tomara las medidas necesarias para que la liberacién de una
persona se efectie con arreglo a modalidades que permitan verificar con certeza que
ha sido efectivamente puesta en libertad. Los Estados Partes adoptaran asimismo las
medidas necesarias para garantizar la integridad fisica y el pleno gjercicio de sus
derechos a las personas en el momento en que sean liberadas, sin perjuicio de las
obhgacmnes a las que puedan estar qu etas en virtud de la legislacién nacional.

Artlculo 22

Sin perjuicio de lo establecido en el articulo 6, cada Estado Parte tomara las
medidas necesarias para prevenir y sancionar las siguientes practicas:

a)  Las d11ac1ones o la obstruccién de los recursos prev1stos eneli 1nc1so hH
del parrafo 2 del articulo 17 yel parrafo 2 del articulo 20;

b) EI 1ncump11m1ento de la obhgacmn de registrar toda privacién de
libertad, asi como el registro de informacién cuya inexactitud el agente encargado del
registro oficial o los expedlentes oﬁmales conocxa o hublera debldo conocer;

c) La negativa a proporcmnar informacién sobre una privacion de hbertad
oel summlstro de mformacmn inexacta, cuando se cumplcn las condlcmnes
establemdas _por laley para proporcmnar dlcha mforrnacwn ‘
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Articulo 23

1. Cada Estado Parte velara por que la formacion del personal militar o
civil encargado de la aplicacion de la ley, del personal médico, de los funcionarios y
de otras personas que puedan intervenir en la custodia o tratamiento de las personas
privadas de libertad, incluya la ensefianza y la informacién necesarias sobre las
disposiciones pertinentes de la presente Convencién, a fin de:

a) Prevenir la participacion de esos agentes en desaparicionés forzadas;

b) = Resaltarla lmportanma de la prevencioén y de las mvestlgacmnes en
materia de desapariciones forzadas;

c) Velar por que se reconozca la urgencia de la resoluclon de los casos de
desaparicion forzada.

2. ' Cada Estado Parte prohlblra las érdenes o instrucciones que dispongan,
autoricen o ahenten las desapariciones forzadas. Cada Estado Parte garantizaré que la
persona que rehiise obedecer una orden de esta naturaleza no sea sancionada.

3. Cada Estado Parte tomar4 las medidas necesarias para que, cuando las
personas a las que se refiere el parrafo 1 del presente articulo tengan razones para
creer que se ha produc1do o esta a punto de produclrse una desapancmn forzada,
informen a sus supenorcs y, cuando sea necesario, a las autoridades u érganos de
control o de revisién competentes.

Articulo 24

1. Alos efectos de la presente Convencidn, se entenderd por “victima” la
persona desaparecida y toda persona fisica que haya sufrido un perjuicio directo como
consecuencia de una desaparicién forzada.

2. Cada victima tiene el derecho de conocer la verdad sobre las
circunstancias de la desaparicién forzada, la evolucién y resultados de la investigacion
y la suerte de la persona desaparecida. Cada Estado Parte tomara las medidas
adecuadas a este respecto.

'3, Cada Estado Parte adoptara todas las medidas apropiadas para la
busqueda, localizacién y liberacién de las personas desaparecidas y, en caso de
fallecimiento, para la biisqueda, el respeto y la restitucién de sus restos.

4. Los Estados Partes velarin por que su sistema legal garanticeala
victima de una desaparicién forzada el derecho a la reparacién y a una indemnizacién
rapida, justa y adecuada.

s, El derecho a la reparacién al que se hace referencia en el parrafo 4 del

presente articulo comprende todos los dafios materiales y morales y, en su caso, otras
modalidades de reparacién tales como:
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a) La restitucion;
b) La readaptacion;

¢) - Lasatisfaccion; incluido el restablecimiento de la dignidad y la
reputacion, : : ¥ , :

d)  Las garantias de no repeticion.

6. Sin perjuicio de la obligacién de continuar con la investigacién hasta
establecer la suerte de la persona desaparecida, cada Estado Parte adoptara las
disposiciones apropiadas en relacién con la situacién legal de las personas -
desaparecidas cuya suerte no haya sido esclarecida y de sus allegados, en ambitos |
tales como la proteccién social, 1as cuestiones econémicas, el derecho de familia y los
derechos de propiedad.

7. Cada Estado Parte garantizaré el derecho a fortnar y participar
libremente en organizaciones y asociaciones que tengan por objeto contribuir a
establecer las circunstancias de desapariciones forzadas y la suerte corrida por las

personas desaparecidas, asi como la amstencm alas victimas de desapariciones
forza,das

Ar‘ticulo‘zs .
1L Los Estados Partes tomaran las medldas necesarias para prevenir y

sancionar penalmente

a) La apropiacién de nifios sometidos a desaparicién forzada, o de nifios
cuyo padre, madre o representante legal son sometidos a una desaparicién forzada, o
de nifios nacidos durante el cautiverio de su madre sometlda auna desapancmn
forzada;

b) La falsificacién, el ocultamiento o la destruccién de documentos que
prueben la verdadera identidad de los nifios mencionados en el inciso a) supra.

2. Los Estados Partes adoptaran las medidas necesarias para buscar e
identificar a los nifios mencionados en el inciso @) del parrafo 1 del presente articulo y

‘restituirlos a sus familias de origen conforme a los procedlmlentos legales y a los

acuerdos internacionales aplicables.

3. Los Estados Partes se prestarén asistencia mutua en la bﬁsqueda,
identificacion y localizacién de los nifios a los que hace referencia el inciso a) del
parrafo 1 del presente articulo.

4. Temendo en cuenta la necesidad de preservar el interés superior de los
nifios mencionados en el inciso @) del parrafo 1 del presente articulo y su derecho a
preservar y recuperar su identidad, incluidos la nacionalidad, el nombre y las
relaciones familiares reconocidas por la ley, deberan existir en los Estados Partes que
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reconocen el sistema de adopcién u otra forma de colocacién o guarda,
procedimientos legales encaminados a revisar el procedimiento de adopcién o de
colocacién o guarda de esos nifios y, si procede, a anular toda adopcién o colocacién
o guarda cuyo origen sea una desaparicion forzada.

5. Entoda circunstancia y, en particular, para todo lo que se refiere a este
articulo, el interés superior del nifio constituira una consideracion primordial y el nifio
con capacidad de discernimiento tendra derecho a expresar libremente su opinién, que
ser4 debidamente valorada en funcién de su edad y madurez. ’

' SEGUNDA PARTE
Articulo 26

1. Para la aplicacion de las disposiciones de la presente Convencion, se
constituira un Comité contra la Desaparicién Forzada (denominado en lo sucesivo “el
Comité”) integrado por diez expertos de gran integridad moral, de reconocida
competencia en materia de derechos humanos, independientes, que ejerceran sus
funciones a titulo personal y actuaran con total imparcialidad. Los miembros del
Comité seran elegidos por los Estados Partes teniendo en cuenta una distribucién
geogréafica equitativa. Se tendra en cuenta el interés que representa la participacioén en
los trabajos del Comité de personas que tengan experiencia juridica pertinente y de
una representacion equilibrada de los géneros.

2. La eleccién se efectuara en votacién secreta de una lista de candidatos
designados por los Estados Partes entre sus propios nacionales, en reuniones bienales
de los Estados Partes convocadas a este efecto por el Secretario General de las
Naciones Unidas. En estas reuniones, para las cuales formaran quérum dos tercios de
los Estados Partes, se considerarén elegidos los candidatos que obtengan el mayor
mimero de votos y la mayoria absoluta de los votos de los representantes de los
Estados Partes presentes y votantcs

3. Laeleccién ‘inic"ial se celebrar4 a més tardar seis meses después de la
fecha de entrada en vigor de la presente Convencién. Cuatro meses antes de la fecha
de cada eleccidn, el Secretario General de las Naciones Unidas dirigira una carta a los
Estados Partes invitdndoles a que presenten sus candidaturas en un plazo de tres
meses. El Secretario General prepararé una lista por orden alfabético de todos los
candidatos designados de este modo, indicando, por cada uno de ellos, el Estado Parte
que lo ha presentado. Esta 11sta sera comumcada a todos los Estados Partes.

4. Los mlev,mbros,‘del Comxte seran elegldos por cuatro afios. Podran ser
 reelegidos una vez. No obstante, el mandato de cinco de los miembros elegidos en la
primera eleccién expirara al cabo de dos afios; inmediatamente después de la primera
eleccién, el presidente de la reunién a que se hace referencia en el parrafo 2 del
presente articulo designara por sorteo los nombres de esos cinco miembros.
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5. Si un miembro del Comité muere o renuncia o por cualquier otra causa
no puede seguir desempefiando sus funciones en el Comité, el Estado Parte que
present6 su candidatura propondra, teniendo en cuenta los criterios previstos en el
pérrafo 1 del presente articulo, a otro candidato, entre sus propios nacionales, para que
desempefie sus funciones durante €l periodo de mandato restante, bajo reserva de la
aprobaci6n de la mayoria de los Estados Partes. Se considerara otorgada dicha
aprobacién a menos que la mitad o méas de los Estados Partes respondan
negativamente dentro de un plazo de seis semanas a partir del momento en que el
Secretano General de las Naciones Unidas les comumque la candldatura propuesta

6. El Comité establecera su reglamento interno.

7. El Secretario General de las Naciones Unidas proporcionara el personal
y los medios materiales necesarios para el desempefio eficaz de las funciones del
Comité. El Secretario General de las Naciones Unidas convocara la pnmera reunién
del Comité.

8. Los miembros del Comité tendran derecho a las facilidades,
prerrogativas e inmunidades reconocidos a los expertos en mision para las Naciones
Unidas, conforme a lo establecido en las secciones pertmentes de 1a Convencién sobre
Prerrogativas e Inmunidades de las Naciones Unidas.

9. Los Estados Partes se yédmprobme‘ten a cooperér con el Comité y a asistir
a sus miembros en el gjercicio de su mandato, en el marco de las funciones del
Comité aceptadas por dichos Estados Partes.

 Articulo 27

* Una Conferencia de los Estados Partes se reunird no antes de cuatro afios y no
més tarde de seis afios, después de la entrada en v1gor de 1a presente Convencién, para
evaluar el funcionamiento del Comité y decidir, segin las modalidades prewstas enel
pérrafo 2 del articulo 44, si es apropiado confiar a otra instancia —sin excluir ninguna
posibilidad—, con las atribuciones previstas en los articulos 28 a 36, la supervision de
la aplicacion de la presente Convencién.

Articulo 28

1. En el marco de las competencias que le confiere la presente
Convencién, el Comité cooperara con todos los 6rganos, oficinas, organismos
especializados y fondos apropiados de las Naciones Unidas, los comités
convencionales creados en virtud de los instrumentos internacionales, los
procedimientos especiales de las Naciones Unidas, las organizaciones o 1nst1tucxones
reglonales intergubernamentales apropiadas, asi como con todas las instituciones,
organismos y oficinas nacionales pertinentes que obren para proteger a todas las
personas de las desapancwnes forzadas
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2. En el marco de sus funciones, el Comité consultara con otros comités
convencionales creados por los instrumentos de derechos humanos pertinentes, en
particular el Comité.de Derechos Humanos establecido por el Pacto Internacional de
Derechos Civiles y Politicos, con miras a asegurar la coherencia de sus observaclones
y recomendaclones respecilvas -

, Artz’culo 29

1. Cada Estado Parte presentara al Comité, por conducto del Secretario
General de las Naciones Unidas, un informe relativo a las medidas que hayan
adoptado para cumplir con las obhgamones que han contraido en virtud de la presente
Convenci6n, dentro del plazo de dos afios a contar desde la entrada en vigor de la
Convencidn en ¢l Estado Parte de que se trate.-

-2 El Secretario General de las Naciones Unidas pondra los informes a
disposicién de todos los Estados Partes.

3. Cada informe serd examinado por el Comité, el cual podra hacer los
comentarios, observacmnes 0 recomendacwnes que considere apropiados. El Estado
Parte interesado sera informado de dichos comentarios, observaciones o
recomendaciones, a los que podr4 responder, por iniciativa propia o a solicitud del
Comité. | :

4. El Cormte podra también pedir a 1los Estados Partes informaciones
complementarias sobre la aplicacién de la presente Convencién.

Articulo 30

1. El Comité podrd examinar, de manera urgente, toda peticién presentada
por. los allegados de una persona desaparecida, sus representantes. legales, sus
abogados o las personas autorizadas por ellos, asi como todo aquel que tenga un
interés. legltlmo a fin de que se busque y locahce a una persona desaparecida.

2. Si el Comité considera que la peticién de actuar de manera urgente ‘
presentada en virtud del parrafo 1 del presente artlculo

a)  No carece manifiestamente de fundamento;
b)  No es un abuso del dereéhda presentar tales peticiones;
¢)  Se ha presentado previamente y en la forma debida a los érganos
competentes del Estado Parte interesado, tales como las autoridades encargadas de
efectuar las 1nvcst1gaclones cuando tal’ p081b111dad ex1ste

‘d) . No es incompatible con las d;sposmlones de esta Convencion; y

e) No est4 siendo tratada en otra instancia internacional de examen o
arreglo de la misma naturaleza; /
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solicitara al Estado Parte interesado que le proporcnone enel plazo que el Cormte
determine, informacién sobre la 51tuac10n de dlcha persona ‘

3. Habida cuenta de la mformamén proporclonada por el Estado Parte
interesado de conformidad con el parrafo 2 del presente articulo, el Comité podra
transmitir sus recomendaciones al Estado Parte ¢ incluir una 1peti¢i6n de que adopte
todas las medidas necesarias, incluidas medidas cautelares, para localizar y proteger a
la persona de conformidad con la presente Convencién, y podra solicitar que informe
al Comité, en el plazo que éste determine, sobre las medidas que tome, teniendo en-
cuenta la urgencia de la situacién. El Comité informara a la persona que presentd la
peticién de accién urgente sobre sus recomendaciones y sobre las informaciones
transmmdas por el Estado Parte cuando éstas estén (disponibles.

4, El Comité proseguira sus esfuerzos para colaborar con el Estado Parte -
mientras la suerte de la persona desaparecida no haya sido esclarecxda El Conute
mantendré informado al autor de la peticién. ~

Articulo 31

1. Cada Estado Parte podra declarar, en el momento de la ratificaciéon o
con po'sterioridad a ésta, que reconoce la competencia del Comité para recibir y
examinar las comunicaciones presentadas por personas que se encuentren bajo su
jurisdiccién o en nombre de ellas, que alegaren ser victima de violaciones por este
Estado Parte de las dlsposxcmnes de la presente Convencién. El Comité no admitira
ninguna comunicacién relativa a un Estado Parte que no haya hecho tal declaracxon

2. El Comité declarard inadmisible cualquier comunicacién si:
a) Es an6nima;

b)  Constituye un abuso del derecho a presentar tales comumcacxones oes
incompatible con las disposiciones de la presente Convencién;

c) La misma cuestién est4 siendo tratada en otra instancia mternacwna] de
examen o arreglo de la misma naturaleza; o si

d)  Los recursos internos efectivos disponibles no han sido agotados. Esta
regla no se aplica si los procedimientos de Tecurso exce’den plazos razonables.

3. Si el Comité cons1dera que la comunicacion responde a las condiciones
establecidas en el parrafo 2 del presente articulo, la transmitira al Estado Parte
interesado y le solicitara que le proporcione, en un plazo que habra de fijar el Comlte,
sus observaciones y comentarios.

4. En cualquier momento tras haber recibido una comunicacién y antes de
llegar a una decision sobre el fondo, el Comité podra dirigir al Estado Parte r
interesado, a los fines de su examen urgente, una solicitud de que adopte las medidas
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cautelares necesarias con miras a evitar posibles dafios irreparables a la victima o las
victimas de la supuesta violacion. El ejercicio de esta facultad por el Comité no
nmplxca _]lllClO alguno sobre la admisibilidad o sobre el fondo de la comunicacién.

5, El Comlte celebrara sus sesiones a puerta cerrada cuando examine las
comunicaciones previstas en el presente articulo. El Comité informara al autor de la
comunicacién sobre las respuestas proporcionadas por el Estado Parte de que se trate.
Cuando el Comité decida poner término al procedimiento, comunicaré su dictamen al
Estado Parte y al autor de la comunicacién.

Articulo 32

Cada Estado Parte en la presente ConvencuSn podra declarar en cualquxer
momento que reconoce la competencia del Comité para recibir y examinar las ;
comunicaciones en que un Estado Parte alegue que otro Estado Parte no cumple con
las obhgaclones que le impone la presente Convencién. El Comité no admitira
nmguna comunicacién relativa a un Estado Parte que no haya hecho tal declaracion,
ni una comunicacién presentada por un Estado Parte que no haya hecho d:cha
declaracién.

Articulo 33

1. Sl el Comité rec1be informacién ﬁdedxgna que revele violaciones graves
de las disposiciones de la presente Convenclon por un Estado Parte podra, después de
consultar con dicho Estado, solicitar a uno o varios de sus miembros que efectiien una
visita al mismo y le informen al respecto sin demora.

2. ElCornité informar4 por escrito al Estado Parte interesado de su
intencién de efectuar una visita, sefialando la composicién de la delegacién y el objeto
de la visita. El Estado Parte dara su respuesta en un plazo razonable.

3. Ante una solicitud motlvada del Estado Parte, el Comité podra decidir
pcbstergar o cancelar la visita.

4. Sl el Estado Parte otorga su acuerdo a la visita, el Comité y el Estado
Parte de que se trate, cooperaran para definir las modalidades de aquélla y el Estado
Parte ofrecera todas las facilidades necesarias para su desarrollo.

5. El Comité comunicars al Estado Parte de que se trate sus observaciones
y recomendaciones como resultado de la visita.

Articulo 34
Si el Comité recibe informacién que, a su juicio, contiene indicios bien
fundados de que la desaparicién forzada se practica de forma generalizada o

sistemética en el territorio bajo la jurisdiccién de un Estado Parte, y tras haber
solicitado del Estado Parte interesado toda la informacién pertinente sobre esa
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situacion, podré llevarla cuestién, con caricter urgente, a la consideracién de la-
Asamblea General de las Naciones Umdas, por medlo del Secretano General de las
Naciones Unidas.: B ,

Articulo 35

1. la competencia del Comité sélo se extiende a las desapariciones
forzadas que se hayan iniciado con postenondad ala fecha de entrada en v1gor de Ia
presente Convencidn. PR R

2. Si un Estado pasa a ser Parte de la presente Convencién después de su
entrada en vigor, sus obligaciones respecto al Comité sélo se extenderdn alas
desapariciones forzadas que hayan comenzado con postenondad a Ia cmrada en v1gor
de la Convencién para dicho Estado. ~ ~

Articulo | 36

1. El Comité presentara un informe anual sobre sus actividades en virtud :
de la presente Convencién a los Estados Partes y a la Asamblea General de las :
Naciones Unidas. : :

2. La publicacién en el informe anual de una observacion relativa a un
Estado Parte debe ser previamente anunciada a dicho Estado, el cual dispondra de un

plazo razonable de respuesta y podra solicitar la publicacidn de sus comentarios u
observaciones en el informe.

TERCERA PARTE
Artfbulo 37

Nada de lo dispuesto en la presente Convencién afectara a las d1spos101ones

‘que sean mas conducentes a la proteccioén de todas las personas contra las

desapariciones forzadas que puedan estar recogidas en:
a) El derecho de un Estado Parte; o

b) El derecho internacional v1gente con. respecto a dlChO Estado SRR

Artzculo 38
1. La presente Convenci6n estard ablerta ala firma de todos los Estados
Miembros de las Naciones Unidas.
2. La presente Convencion estara sujeta a ratlﬁcamon por todos 1os

Estados Miembros de las Naciones Unidas. Los instrumentos de ratificacion seran' B
depositados en poder del Secretario General de las Naciones Unidas.
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3. La presente Convencion estara abierta a la adhesién de todos los
Estados Miembros de las Naciones Unidas. La adhesi6n se efectuard mediante el
depésito de un instrumento de adhesién en poder del Secretario General de las
Naciones Unidas. ~

Articulo 39

1. La presente Convencién entraré en vigor el trigésimo dia a partir de la
fecha en que haya sido depositado el vigésimo instrumento de ratificacién o de
adhesi6n en poder del Secretario General de las Naciones Unidas.

2. Para cada Estado que ratifique la presente Convencién o se adhiera a

. ella después de haber sido depositado el vigésimo instrumento de ratificacionode .
adhesion, 1a presente Convencion entraré en vigor el trigésimo dia a partir de la fecha -
en que ese Estado haya depositado su instrumento de ratificacién o adhesion.

Articulo 40

El Secretario General de las Naciones Unidas comunicaré a todos los Estados
Miembros de las Naciones Unidas y a todos los Estados que hayan ﬁrmado la
presente Convenci6n o se hayan adherido a ella:

a) Las firmas, ratificaciones y adhesiones recibidas con arreglo al
articulo 38; ‘ . - ‘

b)  Lafecha de entrada en vigor de la presente Convencién con arregloal
articulo 39. ‘ o

Articulo 41

Las disposiciones de la presente Convencién serén aplicables a todas las partes
constitutivas de los Estados federales, sin limitacién ni excepcidn alguna. :

Artzculo 42

1.  Toda controversia que surja entre dos o mas Estados Partes con respecto
‘ala mterpretacmn o aplicacion de la presente Convencién, que no se solucione
mediante negociacion o a través de los procedimientos previstos expresamente en la
presente Convencion, se sometera a arbitraje a peticién de uno de los Estados
implicados. Si en el plazo de seis meses contados a partir de la fecha de presentacién
de la solicitud de arbitraje, las partes no consiguen ponerse de acuerdo sobre la ,
organizacién del mismo, cualquiera de las partes podra someter la controversia a la
Corte Internacional de Justicia, medlante una sohcltud presentada de conformidad con
el Estatuto de la Corte. ' :

2. Cada Estado Parte, en el momento de la ﬁrma o ratificacion de la
presente Convencion o de su adhesion a ella, podra declarar que no se considera
obligado por el parrafo 1 del presente articulo. Los demas Estados Partes no estaran
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obligados por ese parrafo ante ninglin Estado Parte que haya formulado esa
declaracidn.

3. Cada Estado Parte que haya formulado la declaracién prevista en el
parrafo 2 del presente articulo podra retirarla en cualquier momento notificandolo al
Secretario General de las Naciones Unidas.

Articulo 43

La presente Convenci6n se entiende sin perjuicio de las disposiciones del
derecho internacional humanitario, incluidas las obligaciones que incumben a las
Altas Partes contratantes de los cuatro Convenios de Ginebra de 12 de agosto de 1949
y de sus Protocolos Adicionales de 8 de junio de 1977, o de la posibilidad que tiene.
cada Estado Parte de autorizar al Comité Internacional de la Cruz Roja a visitar los
lugares de detencidn en los casos no previstos por el derecho mternac1ona1
humanitario.

Articulo 44

1. Cada Estado Parte en la presente Convencién podra proponer enmiendas
o depositarlas en poder del Secretario General de las Naciones Unidas. El Secretario
General comunicara las enmiendas propuestas a los Estados Partes en la presente
Convencidn, pidiéndoles que le notifiquen si desean que se convoque una conferencia
de Estados Partes con el fin de examinar las propuestas y someterlas a votacién. Si, en.
el plazo de cuatro meses a partir de la fecha de la comunicacién, un tercio al menos de .
los Estados Partes se declara en favor de tal convocatoria, el Secretario General
organizara la conferencia bajo los auspicios de las Naciones Unidas.

2. Toda enmienda adoptada por una mayoria de dos tercios de los Estados
Partes presentes y votantes en la conferencia sera sometida por el Secretario General a
todos los Estados Partes para su aceptacion.

3. Una enmienda adoptada de conformidad con el parrafo 1 del presente
articulo entrara en vigor cuando haya sido aceptada por una mayoria de dos tercios de
los Estados Partes en la presente Convencwn, de conformidad con sus respectlvos
procedimientos. constltumonales

4.  Cuando entren en vigor, las enmiendas serdn obligatorias para los
Estados Partes que las hayan aceptado, en tanto que los demds Estados Partes seguaran;
obligados por las disposiciones de la presente Convencién y por las enm1endas '
anteriores que hayan aceptado o

Artfculo 45

1. La presente Convencion, cuyos textos en arabe, chino, espafiol, francés,
inglés y ruso son igualmente auténticos, serd depos1tada en poder del Secretario
General de las Naciones Unidas.
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2. El Secretario General de las Nacionhs Unidas remitira copias
certificadas de la presente Convencién a todos los Estados mencionados en el

articulo 38. _ : |

|
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I hereby certify that the foregoing
text is a true copy of the International
Convention for the Protection of All
Persons from Enforced Disappearance,
adopted by the General Assembly of
the United Nations on 20 December
2006, the original of which is
deposited with the Secretary-General
of the United Nations.

For the Secretary-General,
The Legal Counsel
(Under-Secretary-General
for Legal Affairs)

United Nations
New York, 18 January 2007

Je certifie que le texte qui précede est
une copie conforme de la Con’ention
internationale pour la protection de toutes
les personnes contre les disparitions
forcées, adoptée par 1’Assemblée
générale des Nations Unies e
20 décembre 2006, dont I’original se
trouve déposé auprés du Secrétaire
général des Nations Unies.

Pour le Secrétaire général,
Le Conseiller juridique
(Secrétaire général adjoint
aux affaires juridiques)

Nicolas Michel

Organisation des Nations Unies
New York, le 18 janvier 2007
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